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Joint committee report in the matter of Hon’ble National Green Tribunal 

O.A. No. 43/2025 (CZ), Tapeshwar Singh Bhati V/s M/s Resonant Wealth 

Consultancy Pvt. Ltd. & Ors. 
 

 

 

1. Background: 

 

An Original Application No. 43/2025 (CZ) has been filed by Tapeshwar Singh Bhati 

before the Hon’ble National Green Tribunal (NGT), Central Zone Bench, Bhopal wherein 

mainly the issues of non-compliance of the environmental rules by Project Proponent of group 

housing project have been raised. The Hon’ble NGT, Central Zone Bench, Bhopal on 

23/04/2025, in the matter, has inter alia directed under Para 7 and 8 as stated below : 

 

Para 7. We deem it just and proper to call a report on the matter in issue in present Original 

Application, from a Joint Committee consisting of: - 

 

i. One representative from Central Pollution Control Board, Rajasthan. 

ii. One representative from State Pollution Control Board, Rajasthan. 

 

Para 8. The Committee is directed to visit the place and submit the factual and action taken 

report within six weeks. The State PCB will be the nodal agency for coordination and logistic 

support.” 

 

(Copy of order dated 23/04/2025 is annexed herewith and marked as Annexure I). 

 

2. Constitution of Joint Committee: 

 

In accordance with the NGT's directives, the following individuals have been 

nominated as members of the joint committee: 

 

S. No. Name of Committee member Name of Department 

A. Sh. Sunil Kumar Meena, 

Scientist-E 

Central Pollution Control Board, Regional Directorate, 

Bhopal (M.P.) 

 

B. Smt. Yogyata Singh, EE, 

Regional Officer 

Rajasthan State Pollution Control, Regional Office, 

Kota  

 

 

3. Details of the grievances raised in the O.A. no. 43/2025: 

 

In the O.A. no. 43/2025, the grievances of the applicant are as follows: 

 

i. That the Project Proponent is not complying with specific condition of 

Environmental Clearance dated 23/06/2017 which states about obtaining 
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consent to establish before commencing construction on the project and 

obtaining consent to operate before commencing operation from Rajasthan 

State Pollution Control Board (RSPCB). 

ii. That the Project Proponent is partially satisfying the condition no. 8 of 

Environmental Clearance dated 23/06/2017 which requires the Project 

Proponent to invest capital cost of Rs. 363.5 lacs and annual recurring cost of 

Rs. 20.5 lacs towards implementation of Environment Management Plan. 

iii. That the Project Proponent is not complying with the condition no. 9 of 

Environmental Clearance dated 23/06/2017 which requires the Project 

Proponent to spend Rs. 97 lacs towards CSR activities. 

iv. That the Project Proponent is not complying with the specific condition no. 11 

of the operational phase of Environmental Clearance dated 23/06/2017 which 

requires the Project Proponent to carry out periodic monitoring of the 

incremental pollution loads on ambient air quality, noise and water quality. 

v. That the Project Proponent is not complying with the general condition no. 2 of 

the operational phase of Environmental Clearance dated 23/06/2017 which 

requires the Project Proponent to submit six monthly monitoring reports to 

SEIAA, Rajasthan and RSPCB. 

vi. That even after refusal of consent applications of the group housing project, 

Project Proponent commenced construction and made the group housing project 

operational. 

vii. That RSPCB had not inspected the project site prior to applicant’s complaint 

dated 29/07/2023. 

viii. That RSPCB vide their letter no. F14/Tech-228/RPCB/B&I/1080 dated 

06/12/2023 had directed their Regional Officer, Kota to file a criminal 

complaint against the promoter and to forward a date sheet/fact sheet for 

imposition of environmental compensation for the violations done by the unit. 

However, same has not been complied with till date. 

 

4. Site Visit and Observations: 

 

The committee members conducted a visit on 17/06/2025 to the site of the project i e. 

M/s Resonance Wealth Consultancy Pvt Ltd., to verify the factual status on the issues raised 

by the applicant. Sh. Dilip Sharma, was present on the behalf of the Project Proponent 

(hereinafter ‘PP’). Committee visited the group housing project for its construction status, 

sewage treatment system, solid waste management along with few actions taken under CSR 

activities. The committee also reviewed the documents/details related to the matter submitted 

by PP. Attendance sheet of Joint Committee members including other officials and 

representatives of Project Proponent is enclosed. (Attendance sheet is annexed herewith and 

marked as Annexure II) 

 

• M/s Resonant Wealth Consultancy Pvt. is the land title owner and developer of the 

project while M/s Shubham Group & M/s Orilite Lifespaces served as promoters 

of the project. The project is titled as “Landmark Paradise”. 

• The project “Landmark Paradise” is a group housing project located at Kh. No. 

200/1, Village- Sakatpura, Tehsil- Ladpura, District- Kota developed by M/s 

Resonant Wealth Consultancy Pvt. Ltd. The project has 3 blocks viz. A, B & C, 

which have been constructed in two phases viz. Phase I (Block A & B) and Phase 

II (Block C). 

• Environmental Clearance for the project was granted by State Environment Impact 

Assessment Authority (SEIAA) Rajasthan vide letter no. F1(4)SEIAA/SEAC- 
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Raj/Sectt/Project/Cat.8(a)B1(15159)/16-17 dated 23/06/2017. (A copy of 

Environmental Clearance dated 23/07/2017 is annexed herewith and marked 

as Annexure III) 

• As per Environmental Clearance dated 23/07/2017, total plot area of the project is 

22374.35 m2 and total built up area of the project is 66788.98 m2. As per the 

documents submitted by the Project Proponent dated 10/07/2025, the total plot area 

and total built up area of the project is same as mentioned in the Environmental 

Clearance dated 23/07/2017 and the configuration of the dwelling units in the group 

housing project is as per Environmental Clearance which is as under: 
 Particulars Block A Block B Block C Total 

1 EWS 6 1 44 251 

2 LIG 1 - 22 40 

3 3BHK 3 1 - 486 

Total 4 3 66 777 

 

• Phase-wise timeline of all construction activities carried out on the project site is as 

under: 
Phase Blocks Estimated Completion as 

per RERA Submission 

Actual Construction Schedule 

Start Date End Date 

I A 31/12/2019 Jul-17 Dec-19 

II B & C 31/12/2022 Dec-21 April-23 

The Project Proponent has also enclosed RERA Registration Certificates and 

Completion Certificates (by architect) of Phase 1 & 2 which are enclosed from page 

no. 20 to page no. 31 of the documents submitted by the Project Proponent dated 

10/07/2025. (A copy of RERA Registration Certificates and Completion 

Certificates (by architect), along with PP reply related to built up area, 

dwellings and timeline of construction activities are annexed herewith and 

collectively marked as Annexure-IV) 

• Committee during visit dated 17.06.2025 observed that all the 03 blocks (A, B & 

C) are constructed and found occupied by dwellers. However, the number of 

dwellers was of about 40 % of full occupancy. 

• Source of water is through 3 nos. of borewells inside the project area. The unit has 

obtained NOC from CGWA for the groundwater abstraction of fresh water in the 

tune of 276 KLD with validity from 28/01/2021 to 27/01/2026. Telemetric metering 

was provided with the three borewells and as per representative, logbook is being 

maintained. (A copy of NOC from CGWA is annexed herewith and marked as 

Annexure V) 

• A D.G. set of 250 KVA was installed on site. The D.G. set was provided with 

acoustic enclosure and with stack. 

• Unit has provided a sewage treatment plant of 350 KLD capacity based on MBBR 

technology for the treatment of sewage generated from the project. The various 

units of the STP comprise of oil and grease tank, collection cum equalization tank, 

tube settler tank, aeration tank, multigrade filter, activated carbon filter and treated 

water tank. During visit STP was found operational. Metering was provided at the 
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outlet of STP and logbook was being maintained. The Project Proponent has 

enclosed log book of STP which is enclosed at page no. 196-197 of the documents 

submitted by the Project Proponent dated 10/07/2025. Sample was collected from 

outlet of STP and as per analysis report dated 04/07/2025 parameters are within the 

prescribed limits. (A copy of analysis report dated 04/07/2025 is annexed 

herewith and marked as Annexure VI) 

The analysis results are as below: 
S. No. Parameters Result Prescribed Standards 

1. N total mg/L 8.50 Not more than 10 

2. pH 7.6 6.5-9.0 

3. Total Suspended Solids mg/l 7 Not more than 20 

4. Chemical Oxygen Demand 

(COD) mg/l 

36.3 Not more than 50 

5. Bio Chemical Oxygen Demand 
(BOD) (3days at 27° C) mg/l 

7.4 Not more than 10 

6. Ammonical Nitrogen as N mg/l 3.48 Not more than 5 

7. Faecal coliform (MPN 

Technique)/100 ml 

84 Less than 100 

 

• As per representative, treated wastewater from the STP is partially utilized for 

gardening/landscaping (5-10 KLD) and most of the treated wastewater is discharged 

into municipal sewers. The letter of permission from UIT as submitted by PP for 

disposal of excess treated wastewater of STP into sewer line is enclosed. (A copy 

of letter of permission from UIT as submitted by PP along with log book of 

STP is annexed herewith and marked as Annexure-VII) 

• Here it is pertinent to mention that unit has not provided dual plumbing system 

which enables the use of recycled water for toilet flushing, and other non-drinking 

applications, reducing the demand for fresh water. 

• Unit has provided separate dustbins for collection of dry waste and wet waste in 

common areas. Further the unit has earmarked a location for final collection of solid 

waste and its transfer to municipal vehicles. 

• A pilot scale manure making plant was also inside the project area, where some of 

the organic waste was found segregated and organic manure was being prepared 

using sandwich method. As per information displayed, the manure making plant is 

sponsored by M/s DCM Shriram Foundation. 

• Unit has provided Fire Fighting arrangements. 

• Unit has provided Rain Water Harvesting Structure. 

 

 

5. Point-wise comments on the grievances raised in the O.A. no. 43/2025: 

 

1. Unit has not applied Consent to Establish before commencement of construction and 

not obtained Consent to Operate before operation from RSPCB: - 

 

Unit has applied Consent to Establish on 07/07/2020 and Consent to Operate on 

17/07/2020. RSPCB has issued show cause notices due to non-compliances observed in 

applications and refused CTE and CTO applications on 06/01/2022 mainly due to non- 

submission of National Board For Wildlife (NBWL) clearance as eco-sensitive zone for 

National Chambal Gharial Sanctuary (NCGS) has not yet not been notified and as per DCF 

(Wildlife) letter dated 17/03/2021, project is located at 1.81 km from NCGS, the permission 

from Standing Committee of NBWL is required (Copy of DCF (Wildlife) letter dated 
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17/03/2021 is annexed herewith and marked as Annexure VIII). Show Cause Notices and 

Refusal letters of RSPCB are enclosed. (Copy of Show Cause Notices and Refusal letters 

are annexed herewith and collectively marked as Annexure IX) 

Unit has applied for clearance from NBWL on 20/08/2020 (Proposal number 

FP/RJ/Others/5314/2020). The Project Proponent has submitted application for clearance from 

NBWL. (A copy of Project Proponent’s submitted application for clearance from NBWL 

is annexed herewith and marked as Annexure-X) 

Unit has not obtained clearance from NBWL yet and the boundary of National Chambal 

Ghariyal Santuary is not yet notified. 

After refusal of pervious CTE and CTO applications, unit has not applied for CTE and 

CTO to RSPCB till date. 

 

 

2. Project proponent is required to invest capital cost of Rs. 363.5 lacs and annual recurring 

cost of Rs. 20.5 lacs towards implementation of Environment Management Plan. 

 

Environment Management Plan with budgetary provision and corresponding observations 

during site visit: 

 S. 

No. 

Particulars Capital 

Cost (as 

per EMP) 

Annual 

Recurring 

cost (as 

per EMP) 

Observation during field visit  

 1. Acoustic 

enclosures and 

stack attached to 

DG Set 

2 lacs 1 lac Acoustic enclosure and adequate 

stack have been provided with D.G. 

set of 500 KVA. 

 

 2. STP 35 lacs 5 lacs Unit has installed STP of 350 KLD 

capacity based on MBBR 

technology in basement of Block -C 

for the treatment of sewage 

generated from the project. On the 

day of inspection inlet flow was 

10.33KL/hr and totalizer reading 

was 14707.8KL. 

 

 3. Rain Water 

Harvesting 

15 lacs 1 lac Rain water harvesting structure has 

been provided and the rainwater 

collection pipelines were connected 

underground upto harvesting 

structure. 

 

 4. Solid Waste 

Management 

2.5 lacs 5 lacs Unit has provided separate dustbins 

for collection of dry waste and wet 

waste in common areas at 10- 

20meters distance each and 

earmarked a location for final 

collection of solid waste and its 

transfer to municipal vehicles. 

 

 5. Pollution 

Monitoring 

2 lacs 0.5 lac PP has submitted the last EC 

compliance report dated 16/6/2023 

which included copy of monitoring 
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     /analysis report of ambient air, 

water, soil sample etc conducted on 

03/02/2023 by a MOEF approved 

laboratory. (Copy of EC 

compliance report is annexed 

herewith and marked as 

Annexure XI) 

 

 6. Fire Fighting & 

Emergency 

Handling 

100 lacs 3 lacs Unit has provided firefighting 

system. 

 

 7. Green belt 7 lacs 3 lacs Green area has been developed 

inside the project. Approx. 2200 m2 
area is covered in plantation. 

 

 8. Dual plumbing 

& dual flushing 

100 lacs -- Unit has provided dual flushing 

system but not provided dual 

plumbing system. 

 

 9. Solar Water 

System & Solar 

Module 

100 lacs 2 lac Solar Water System & Solar 

Module has not been provided. 

 

  TOTAL 363.5 lacs 20.5 lac   

 

The Project Proponent has submitted consolidated details of total cost incurred on 

environmental management plan and photographs of the same. (A copy of consolidated details 

of total cost incurred on environmental management plan and photographs of the same 

as submitted by PP, are annexed herewith and collectively marked as Annexure-XII) 

As per details submitted, Project Proponent has spent Rs. 248.3 Lacs towards 

Environment Management Plan. 

 

3.  Project proponent has to spend Rs 97 lacs towards CSR Activities. 

 

During visit, representative of Project Proponent informed that they have constructed class 

rooms and toilets in some Government schools and constructed a Police Chowki in Landmark 

City area. 

Committee visited three schools which are as under: 

a) Rajkiya Uccha Madhyamik Vidhyalaya located at Bapu Nagar, Balita Road, 

Kunhadi- As per the display board provided on site, some of the classrooms of the 

school were constructed by Round Table India under P&G Siksha Initiative with 

financial support from Round Table India Trust, Round Table India Foundation 

and Landmark Paradise (name of project). 

b) Rajkiya Balika Uccha Madhyamik Vidhyalay, Sakatpura, Kota- As per information 

displayed on site, some of the classrooms of the school were constructed by Round 

Table India under P&G Siksha Initiative with financial support from Round Table 

India Trust, Round Table India Foundation, Prem Jain Ispat and Orilite (promoter 

of the project). 

c) Rajkiya Uccha Madhyamik Vidyalaya, Subhash Nagar- As per information 

displayed on site, some of the classrooms of the school were constructed by Round 

Table India under P&G Siksha Initiative with financial support from Round Table 

India Trust, Round Table India Foundation, Landmark Paradise (name of 

project) and some other entities. 
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Project proponent was asked to provide details of expenditure towards CSR. The 

Project Proponent has submitted consolidated details of the same and detailed expenditure 

towards CSR. (A copy of consolidated details of expenditure towards CSR and detailed 

expenditure towards CSR as submitted by PP, are annexed herewith and collectively 

marked as Annexure-XIII) 

As per details submitted, Project Proponent has spent Rs. 46,92,660/- towards CSR. 

 

 

4. Project proponent has to carry out periodic monitoring of the ambient air quality, 

noise & water quality of the project and has to submit six monthly monitoring reports: 

 

PP has submitted the last EC compliance report dated 16/6/2023 which included copy of 

monitoring /analysis report of ambient air, water, soil sample etc conducted on 03/02/2023 by 

a MOEF approved laboratory. (Copy of EC compliance report is annexed herewith and 

marked as Annexure XI) 

 

 

5. Project proponent commenced construction and made the Group Housing project 

operational even after refusal of Consent applications: - 

 

CTE & CTO applications of unit were refused vide Board’s letter dated 06/01/2022. Unit 

was earlier inspected by RSPCB officials on 07/01/2022, during inspection Block-A was 

operational and Block B & C were under construction. Again, unit was inspected on dated 

13/09/2023 by RSPCB officials, during inspection Block-A & B of the project were complete 

and in operational phase. Block-C of the project was under construction phase (finishing stage). 

 

6. RSPCB had not inspected the project prior to applicant’s compliant dated 29.07.2023. 

 

RSPCB has inspected the project on 07/01/2022. Copy of inspection report is enclosed. (Copy 

of inspection report is annexed herewith and marked as Annexure XIV) 

 

Further, during visit of RSPCB on date 13.09.2023, Blocks A and B of the project are 

completed and operational while Block C was under construction phase (finishing stage) and 

yet to be commissioned without obtaining valid CTE/ CTO from RSPCB and sewage generated 

from the unit is being disposed of through tankers by Municipal corporation. 

During committee visit on date 17.06.2025, all the 3 blocks (A, B & C) were constructed and 

found occupied by dwellers and sewage treatment plant of 350 KLD has been provided by PP 

for the treatment of sewage generated from the project. Treated wastewater from the STP is 

partially utilized for gardening/landscaping (5-10 KLD) and most of the treated wastewater is 

discharged into municipal sewers. The letter of permission from UIT as submitted by PP for 

disposal of excess treated wastewater of STP into sewer line. 

 

7. RSPCB has issued show cause notice for intended directions for imposition of 

environmental compensation of Rs 6,12,500/- on project vide its letter dated 

03/06/2024 and PP in its reply dated 15/07/2024, deposited environmental 

compensation of Rs 6,12,500/- to RSPCB. (A copy of show cause notice for intended 

directions for imposition of environmental compensation dated 03/06/2024 and 

Project Proponent’s reply dated 15/07/2024 are annexed herewith and collectively 

marked as Annexure-XV) 
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Recommendations:

l. As the project got completed without obtaining necessary statutory permissions viz.
NBWL Clearance and Consent to Establish/ Consent to Operate, necessary action may
be taken by the concem statutory authorities.

2. The Project Proponent shall fulfil the Environmental Management Plan requirements
including installation of solar energy systems and dual plumbing, and spend the
remaining budgeted amount as per the EC conditions.

3. The Project Proponent need to spend the full Rs. 97 lakhs committed towards CSR
activities, with proper documentation and clear attribution to the project.

4. A competent third-party agency should be appointed to verifu the actual work done and
expenditure incurred under both EMP and CSR components to ensure transparency and
accountability.

5. The Project Proponent needs to strictly adhere to six-monthly compliance reporting
and carry out periodic pollution monitoring as stipulated under EC guidelines.

6. SEIAA, Rajasthan needs to be directed to consider applicability of NBWL
consideration judicially before issuing EC to avoid such issues in delayed or NO
CTE/CTO permission.

7. (Rajasthan Real State Regulatory Authority) RERA needs to speciry the term 'NOC
for Environment" clearly in required documents viz Environment Clearancei CTE/
CTO.

qr,qq.
s\r\ts

Yogyath Singh
RO, RPCB, Kota

dsr
Sunil Kumar Meena

Scientist E, CPCB, Bhopal
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Photographs taken during Joint Committee visit 17/6/2025 
 

 

Photograph showing plantation inside the premises 
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Photograph showing D.G. set with acoustic enclore and adequate stack height within 

the premises 
 

Photograph showing metering provided with the borewell 
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Photograph showing members of Joint Committee and Project Proponent in front of 

Block A of group housing project 
 

 

 

 

 

Photograph showing Block B of group housing project 
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Photograph showing Block C of group housing project 
 

 

 

 

 

 

Photograph showing 350 KLD STP of group housing project 
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Photograph showing pilot scale manure making plant inside the project area 

 

 

Photograph showing pilot scale manure making plant 
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Photograph showing separate dustbins for collection of dry waste and wet waste in 

common areas and fire fighting system 

 

 

 

 

Photographs of CSR projects 
 

 

Photograph of Police Chowki at Landmark City 
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Photograph of Rajkiya Uccha Madhyamik Vidhyalaya located at Bapu Nagar, Balita Road, 

Kunhadi 
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Photograph of display board at Rajkiya Uccha Madhyamik Vidhyalaya located at Bapu 

Nagar, Balita Road, Kunhadi 
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Photograph of Rajkiya Uccha Madhyamik Vidhyalaya located at Sakatpura, Kota 

 

 

 

 

Photograph of Rajkiya Uccha Madhyamik Vidhyalaya located at Subhash Nagar, Kota 
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Item No. 01

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAI

(Through Video Conferencingl

Original Application No.43 I 2O25lCZl

Tapeshwar Singh Bhati Applicant(s)

Vs.

M/s Resonant Wealth Consultancy
Plt. Ltd. & Ors. Respondent(s)

Date of Hearingt 23.O4.2025

CORAM: HON'BLE MR. JUSTICE SHEO KT MAR SINGH, WDICIAL MEMBER
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

For Applicant (s) Mr. Tapeshwar Silgh Bhati
(Applicant in Person)

None.For Respondent(s)

ORDER

1 The issues raised in this application are non-compliance of the

environmental rules. It is contended by the applicant that the

application for consent to operate by the project proponent filed

under Air (Prevention and Control of Pollution) Act, 1981 and Water

(Prevention and Control of Pollution) Act, 1974 was refused by the

state board, in-spite of that, the project proponent continued the

construction of group housing and after inspection by the Board, it
was found that Block ,A, and ti, of the project are completed and

operational, while Block ,'C,, of the project is under construction

phase (finishing stage) and yet to be commissioned vrithout obtaining

valid "consent to establish,, and ',consent to operate,,, which is in
yiolation of Section 2ll4l ot the Air (prevention and control of
pollution) Act. 1981 and Section 25/26 of the Water (prevention and

1

O.A. No. 43/2025(CZ) Tapeshwar Singh Bhati Vs. M/s Resonant Wealth
Consultancy h/t. Ltd. & Ors.

Annexure-I
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control of pollution) Act. 1974.

2. In view ofthe above non-compliances, the State Board issued a Show

Cause notice No. F14lTech-(228) Kota/RSPCB/B&I/ 1081- 1O84

dated 06-12-2023 (Annexure No. 6) for "intended direction for closure

under the provisions of sections 33A of the Water (Prevention and

Control of Poliution) Act. 1974 and 31A of the Air (Prevention and

Control of Pollution) Act. 1981" to the promoter and it was further

directed to file crimind complaint against the Project Proponent. The

contention of the applicant is that it is complete in violation of

environmental rules.

3. Respondent no. 4 (Chairman, Rajasthan Real Estate Regulatory

Authority) is not proper or necessary party, thus, the name of

respondent no. 4 is deleted.

4. A substantial issue of environment has been raised.

5. Issue notice to the respondents, returnable within four weeks.

Respondents are directed to submit their reply within six weeks

through E-frling portal, preferably in the form of searchable PDF/

OCR Support PDF and not in the form of Image PDF'

6. Applicant is directed to ta]<e necessarJr steps for service to the

respondents by both ways and also on available email.

7. We deem it just and proper to call a report on the matter in issue in

present Original Application, from a Joint Committee consisting of:-

i. One representative from the Central Pollution

Control Board.

ii. One representative from Rajasthan State Pollution

Control Board.

8. The Committee is directed to visit the place and submit the factuaL

and action ta-ken rePort within six weeks' The State PCB will be the

2

O.A. No. 43/2025{CZ) Tapeshwar Singh Bhati Vs M/s Resonant Wealth

ConsultancY Fzt' Ltd & ors-
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nodal agency for coordination and logistic support.

9. Applicant is directed to supply the copy of the application and

relevant documents to the Comrnittee and Respondent(s) within a

week and after compliance of service, the applicant has to submit an

affirdavit that the notice and copy of the application have been served

upon the Committee and respondent(s).

10. The report in the matter be frled by the Committee through email at

netczbbho-mp(deov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of lmage PDF.

List it on 23d Jttly,2025,

Sheo Kumar Singh, JM

Dr. A. Senthil Vel, EM

23'd April, 2025
Q.A. No. 43 /2o2s(czl
PN

3

O.A. No. 43 /2O25(Czl Tapeshwar Singh Bhati Vs. M/s Resonant Wealth
Consultancy Pvt. Ltd. & Ors.
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Rajasthan Real Estate Regulatory Authority, Jaipur
2nd & 3rd Floor, RSIC Wing, Udyog Bhawan,

Tilak Marg, C-Scheme, Jaipur-302005
Phone No.: 0141-2851900 Website : http://rera.rajasthan.gov.in

FORM-F
[see rule 7(4)]

CERTIFICATE FOR EXTENSION OF REGISTRATION OF PROJECT

This certificate of extension of registration is hereby granted under section 6 of the Real Estate
(Regulation and Development) Act, 2016 (hereinafter called ‘the Act’), to the following project:

Project Name LANDMARK PARADISE PHASE-2

Location Khasra No. KHASRA NO-200/1 , Village-
SAKATPURA , LANDMARK CITY  , Kota - 324008
(Rajasthan)

Registration no. RAJ/P/2017/513

Category Group Housing

Promoter Name RESONANT WEALTH CONSULTANCY PVT LTD

Promoter Address PLOT NO.-69/331 , V.T.ROAD,MANSAROVER ,
JAIPUR , Jaipur , Jaipur (Rajasthan) - 302020

Reason for Extension Force Majeure

This extension of registration is granted subject to the following conditions, namely:-

1. The promoter shall execute and register a conveyance deed in favour of the allottee or the
association of the allottees, as the case may be, of the apartment or the common areas as per
section 17 of the Act;

2. The promoter shall deposit seventy percent of the amounts realized by him in a separate
account to be maintained in a schedule bank to cover the cost of construction and the land
cost to be used only for that purpose as per sub - clause(D) of clause(l) of sub - section(2) of
section 4 of the Act;

3.  The registration is extended by a period of 12 Months commencing from 01-01-2022 and
shall be valid upto 31-12-2022 unless further extended by the Real Estate Regulatory Authority
in accordance with section 6 of the Act read with rule 7 of the Rajasthan Real
Estate(Regulation and Development) Rules, 2017 or in accordance with section 6 read with
section 7,8 and 37 of the Act.

4. If the validity of approved building plans has expired or expires before the extended date of
validity of registration of the project, the promoter shall obtain from the competent authority the
requisite extension of validity of approved building plans and submit a copy thereof to the
Authority latest within 6 months from the date of issue of this certificate, failing which this
certificate of extension of registration of the project shall stand withdrawn and you shall be
liable for the consequences under the provisions of the Act and the rules & regulations made
thereunder;

Digitally signed by Ramesh Chandra
Sharma
Designation : Registrar
Date: 2021.03.26 16:55:06 IST
Reason: Approved

Signature Not Verified
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5. The promoter shall comply with the provisions of the Act and the rules & regulations made
thereunder;

6. The promoter shall not contravene the provisions of any other law for the time being in force
in the area where the project is being developed;

7. The extension of registration of the project (except when it is granted on ground of force
majeure) shall not affect/ damage the rights and interests of the allottee(s) under the
agreement for sale. Nor will it exonerate the promoter from his obligations to the allottee(s)
under the Real Estate (Regulation and Development) Act, 2016 and rules & regulations made
thereunder. If, however, due to this extension, any damages or losses are suffered by any
allottee(s), any rights and interests of any allottee(s) are affected or any dispute arises,
promoter of the project shall be solely responsible and liable to compensate for the same and
to resolve the dispute and shall also be liable for all the legal and financial consequences of
delay in handing over the possession vis-à-vis what is previously agreed with the allottee(s).

8. If the above mentioned conditions are not fulfilled by the promoter, the Authority may take
necessary action against the promoter, including revocation of the registration, as per the Act
and the rules and regulations made thereunder.

Digitally signed by Ramesh Chandra
Sharma
Designation : Registrar
Date: 2021.03.26 16:55:06 IST
Reason: Approved

Signature Not Verified

28 39



bqd s̀Y mf?cl ldm
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oqhld? q̀s
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Y msdqY 賻 q

deM m膜 M 腊 P芵 c̀ sd?p̀ M PPQ腵 M 菉 ^M t fi

Completion Certificate

I hereby certify that the Residentiar Building named "Landmark paradise(Block-A)" constructed on,Khasara 
"". iodfr,viUage Sakatpura, Tehsil_Ladpura, Kota, Rajasthan owned Uy anO aevetoped by ,,Resonant 

Wealthconsultancy pw' Ltd." was personary inspected by me and based on abovefa cts' construction on site is compret" i".*rru.r.e with the Buirding prans& under the guide lines of unineO auifJing ,r.-,.r, (2017). Hence theCompletion Certificate is issued under my,igi.tr* on 05.12.2019.

Note:- Any Dues and Fees for obtoining the Compretion certificote to bedeposited in the concerned tJrbon Locol Authority by the developer.

Attachment:- Check List as prescribed.

–̀ ǀ⁄i t ¡ǀt
b̀ NQOPTNVQQRS

–̀ ǀ⁄i t ¡ǀt Y ̃ –̀ M g̀ qrg̀ c?ftos̀
q¡£i st –\t i ›‹?m›M Y 腜

b̀ NQOPT荭荴QQRS

r⁄›fi?m›?l t ›?XK Ut ⁄?el 膇k? \̀¤\s⁄?l·t t i fil ¡‚K m¡\–? ¡̀–›d–›«¡?bi –ǀl ¡K j›t \L RQSOOVK q\l \st ⁄\‹?›mcY H̀
l?XWQWPRVWOO

¡Y i ‹¢ ›_fi‹«¡\–b–ǀ⁄i t ¡ǀl s膇 «?vY fi‹«¡\t t –ǀ⁄¤芨 膇«
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oqhld? q̀s
ARCHITECTS (P) LTD

CREATING DIMENSIONS
ARtrHrrEtrTs I sTRUcruRE I lNrenlon

qde›?m賻腂荨l 莌 c̀ sdM M QQ鏱 PM QM PM l o腂 PM R

Occupancy Certificate

I do hereby certify that the residential apartment " Landmark Paradise (Btock-A)"

constructed on Khasara no.20OlL,Village Sakatpura, Tehsil-Ladpura, Kota, Rajasthan owned

and developed by "Resonant Weatth Consultancy Pvt. Ltd." for which completion certificate

was issued dated 05.12.19 by Harshad Gupta CAl2OtSl72234has been inspected by me ' lt

is certified that authorized connections for Water Supply, Electricity and Sewerage Disposal

has been obtained and found functional on site. lt is certified that the building is complete

for Occupancy. Hence the Occupancy certificate is issued under my signatu re on 22.12.20L9.

Architect: - Ar. Harshad GuPta

Registration No. : - cAl20LSl72234

A*,o.yL-
Harshad Gupta

Architect
cAt2015172234

Shop No. 1 to 9, 6th Floor, Aakash Multiplex, NearAerodrome Circle, Kola-324007, Rajasthan (lNDlA)
M.98281 37800

e: info@primeartarchitects.com W: primeartarchitects.com30 41
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I lrerei:y e*rtify th;t th* eornrnrrcill cirnr BerirJcirtiai BuiUing rxrneel "LAIIDMABK.pARADISE
PHAss-a ;aLocN " * 

" 
q'1";,;;;;;;;a 

"r a""-r.,r-ci on Khasaia no.' 200/1. villas*e" 5akatpur*'

Tehsil-Ladpura, Kota (r,rii-;;u-*"r-a lo.r-iro-,r by "M/s. Resonant Wealth Consultancy
trvt. l-td"i'*o, B*'uonJ,i;-;;;;;,;; ;;,,!';;;'t,ruuo cn ubovn racts, coristrucrion on :ite it
LLrnrplctr',,r ncc.,,'6a,,ro r'ir, til.'u,,,"J,,,, ni,,"r.orro"etl Lry the u.l.T'-KotalLocal Atrthority & r'rrtrlr:r

tht' firritlr'tincs of Unrfio(l UtLileiinll Bye.l;rws (2020).

l'lanrc th* eompletion errlifiente is issueel under n:y signalurc nn 04-0{'2023.

lv r: I r'.'-

n,An},6u*, rnd Feesfor obtoiting tlrr Cornpleflon Crrfrlrerfe to be r/epositerJ in the rortcerned lJrbqn Local

Aurlrrrrily Sy lhe Suilder/Deve/oper/CIrvner/A ssoc i ati on/S aci e ty,

*Any L*qalliin*neia{lssues relofed fo rrboye proiect like lorrd fill& Ownership ri$hfs, Society,.(lub &_

drrenifie-t Scle-purrlrose o/ fhe irrolect or any other is sole responsibitity of builderl?eveloper/Awncr/
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",4rry rh*rrgeslviatationl/deviation in proiect t'urther ofler issuing lhe Conrp/$ion Certit'icate is e*rnplete
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Arctiilecl
{lAlAnI Si?IX}ri

Architect : Harshad Gupta

CoA Rcgi*tratii:ri Na. : CAl2015/?2234

Attaci:menl:- eheck List as Prescribecl'

Oale : 0{-CI4-?tr?3
I
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  Project Name: Landmark Paradise By Resonant Wealth Consultancy Pvt Ltd

  Project Address: Khasra No.200/1,, Village –sakatpura, Tehsil-ladpura, District-kota, Rajasthan

  Town: Kota  Block: Ladpura

  District: Kota State: Rajasthan

  Pin Code:

  Communication Address: Resonant Wealth Consultancy Pvt Ltd., 69/331, V.t. Road, Mansrover, Jaipur, 
Sanganer, Jaipur, Rajasthan - 302020

  Address of CGWB Regional Office : Central Ground Water Board Western Region, 6-a, Jhalana Doongri, Jaipur, 
Rajasthan - 302004

1. NOC No.: CGWA/NOC/INF/ORIG/2021/10478

2. Application No.: 21-4/2378/RJ/INF/2017 3. Category:
(GWRE 2017)

Semi Critical

4. Project Status: New Project 5. NOC Type: New

6. Valid from: 28/01/2021 7. Valid up to: 27/01/2026

8. Ground Water Abstraction Permitted:

Fresh Water Saline Water Dewatering Total

m³/day m³/year m³/day m³/year m³/day m³/year m³/day m³/year

276.00 100740.00

9. Details of ground water abstraction /Dewatering structures

DW DCB BW TW MP MPu DW DCB BW TW MP MPu

Abstraction Structure* 0 0 3 0 0 0 0 0 0 0 0 0

*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps

10. Ground Water Abstraction/Restoration Charges paid (Rs.): 1007400.00

11. Number of Piezometers(Observation wells) to be 
constructed/ monitored & Monitoring mechanism.

No. of Piezometers Monitoring Mechanism

Manual DWLR** DWLR With Telemetry

**DWLR - Digital Water Level Recorder 1 0 1 0

(भॐजल ोनकॊऺॎ ऻॕतॏ æनॊपोȅ ঋमॊण पআ)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

 (Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

Total Existing No.:3 Total Proposed No.:0

भारत सरकार
ÿĕ Ěİƅ मŃũाĕय

ÿĕ सŃसाधन, नदी विकास
õर úŃúा सŃरƗĆ विभाú

कĸȾीय भĳवम ÿĕ ŮावधकरĆ
Government of India 
Ministry of Jal Shakti

Department of Water Resources,
River Development & Ganga Rejuvenation

Central Ground Water Authority

            

18/11, जॊमनगर�ऻॊêऺ~�मॊनोऺॠऻ�रख़ड~�नé�ोदʟॎ – 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

________________________

पॊनॎ�बचॊयॕ�– जॎशन�बचॊयॕ
SAVE WATER - SAVE LIFE
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Validity of this NOC shall be subject to compliance of the following conditions: 

Mandatory conditions:

1)   Installation of digital water flow meter (conforming to BIS/ IS standards) having telemetry system in the abstraction structure(s) shall be mandatory for all users seeking 
No Objection Certificate and intimation regarding their installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate through the web-
portal. 

2)   Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year. 

3)   Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines . Water level data 
shall be made available to CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-II. 

4)   Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be 
collected during April/May every year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic 
compounds etc. Water quality data shall be made available to CGWA through the web portal. 

5)   In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a 
year (January, May, August and November) in core as well as buffer zones of the mine. 

6)   In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab. 

7)   The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8)   The firm shall submit the water audit report in case of water requirement is in excess of 100 m3/day through certified auditors within three months of completion of the 
same to CGWA.

9)   Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for 
legal action as per provisions of Environment (Protection) Act, 1986.

10)   This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / 
recharge or conservation structure/discharge of effluents or any such matter as applicable.

 General conditions:

11)   No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority 
(CGWA). 

12)   The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period). 

13)   Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise. 

14)   The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be responsible for any 
consequences arising thereupon. 

15)   In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff 
generated from the rooftop shall be stored and put to beneficial use by the firm. 

16)   Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water. 

17)   Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline 
water zone shall be constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any. 

18)   Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional Director, Central Ground Water Board.

19)   In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.

20)   This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities. 

21)   The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by the concerned authorities. Such authorities 
would consider the project on merits and take decisions independently of the NOC. 

22)   In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary 
proof within 60 days of taking over possession of the premises.

23)   This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases related to ground water or any other related matters. 

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.) 
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL

REPORT OF THE STATE BOARO ANALYST
(See Rute - 24)

BOARD

Report No. : 7431

Report On : 04t07t2025

Total Suspended Solids mg/l

Chemical Oxygen Demand
(COD) mg/t

Bio-Chemicat Oxygen Demand
(BOD) (3days at2t" C) mgil

Ammonical Nitrogen as N mg/l

Faecal Coliform (MpN
Technique) /100 mt

The condition of the sears' fastening and container on receipt was as forows : rntactSigned This On O4\O 2O2S

Ms Rinku Singhal
BOARD ANALYST

Rajasthan State poltution Control Board
Regronal Office Kota

SPL-2A, Road no. 6, lndrapasth tnd. Area, Kota
phone: 07 44_2490g73

Signature vdid

fl*#,.t'iqip,r,*,^"
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atcrfuorsfu etcr
' xorooeve,opm.ntauso,itv {r.dqril tg, tft.g.s. TTfrfd, otgr-szaoos (rru.)

Resonant Wealth Consultancy pvt. Ltd.
Trough Mr. Deepak Rajwansi.
Group Housing project Landmark paradise,
Khasra No.200/r, vilage Sakatpura, Teh-Ladpura Dist-Kota

"crgqfr-.rtr'

ftqq :- Request for grant of permission for discharge of Treated Sewerage water from STp
installed at Landmark paradise, Kota.

Tffl,

B!-frffi Md +s t fo snq Am do$oqo mm-n qfr ffiq drgq t STp o.rqrft srmi of ergqfr qrs G t r w ffiET if aq t oTrtr+t uq E-rsRrr q)-qqT Landmark
Paradise, Khasra No. 200/1, Village Sakatpura, Teh-Ladpura Dist-Kota il frffia ffiq flttrcwre d fi|s qrft o\ ffiq ffi fr sr?rT urfl t r ftrq-d HcieT t Gilq-d E,*r e-Ed qr-{ t{€
fufC.fufRd qmo'l d ergurv t r

^ .ry'.3ilqd Uq Ersfti'r fsfl Landmark Paradise fr Frffid ffiq ffic wie A fi3-sqrft oi fia-q ffi q srd qfi at ergq6 frEfufod erd w s-il{ a1 qrft t:_
i. o*rd srq-srq r{ qt r }". Rtrd B:qErer orrft e}.fi r

2. 3rTq-d gm ffiq drgq o-i uw fu1ft7g{fud rqfl el.r t

3' fufr fi kDrt oT ats orq.Rre d o-r q-qr6 mq ddq t il fu-fi qri orqefl ssrT
FqruHTq rft aEa of qrtft 

|

4. drgq t utq GrqRrE o-r xn-6 *i w arf,+ erqsq tli qfr fuTfr ri swrg otTqqri gri
d wr qr o-{fl-fr E)rft |

s. qqfq-d o) ffiq driq q Ts fr-drqT qTilr aen qqtqa d fu6rs at y.ro fr qaqar
ovft e.hft r

o. ci-q qrfr vrcqldE v{6n 6t-gr qrft fusTrfrtqrt d ergwn etft r

orir: Bq+ffi G-€3t o1 qra+ gHpqd o-{i of grd w oil-q-d crjqfr ql-ft o1 qrfi t r

btt-
HFdq

qrtcr fro-rs urfuo-qur, 6)eT

frn|W: gs-e/3rer.ffi/2025_26/ q)_ \ t
sfrfufr qffirPf :-

b\t-'
HFdq

o'icr fforfl urEo-tq, 61o

fu{io 'rqJraltr
1. t.fl{ oTrgffi nq-q f+fi otervffit, ater I

2. ftt{rfi qMM, otcr fuo,rs Hfr6-qq, otert
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Rajasthan State Potlution Control Board
Ile;quarter, 4, lnstitutional Area, Jhalana Doongri, Jaipur-302004

phone r)r.r r-s rio6qe 5 ti,r60r e-ma,l qemlellcqq4ry@rpebilSltl
I oll t 

'te 
lleh I rtre \o l8l)lrl8(l'bll? I:\r 7

4.

8.

No/F. I 4/Tech./Gen-35/RSPCB,MUI D/r r, 2_ 
*

M/s Resonant Wealth Consultancy Pr4. Ltd

Flat No.1276 Suwalkas Riddhi Siddhi Residency,

Plot No. l-4,Rajeev Gandhi Nagar Ext.,

Road No. l, Kota - 324005,Rajasthan
(e mail i.d.- landmarkparadise2020@gmail.com)

Sub: Show cause notice for intended refusal of applications for consent to establish under the Air

(Prevention & Control of Pollution) Act, l98l and the Water (Prevention & Control of

Pollution) Act, 1974 for your Project located at Khasra No,200/1, village- sakatPura, Tehsil-

Ladpura, DistrictKota Rajasthan.

Your applications for CTE WA (Consent to Establish Air AVater) dated 07-Jul-2020.

7.

3.

5.

t.

And whereas, prior to issue ofCTE, it is to be ascertained as to whether clearance from the National
Board of Wildlife (NBWL) is required for your project located if located in near vicinity to protected

area i.e., National Park (NP)Avildlife Sanctuary (Wlsycritical Tiger Habitat (CTH) etc. in line with
the O.M. issued by the MOEF&CC, GOI vide letter dated 08/08/2019.

And whereas, Iocation of project site in respect to protected area would be ascertained by the State

Forest Department (as per MOEF&CC, GOI O.M. dated 2410612019).

Therefore, you are advised to get certificate indicating distance of your project from protected area i.e.,

National Park (NP)nyildlife Sanctuary (Wls)/Critical Tiger Habitat (CTH) from forest department. You
should submit application directly to the concem DCF office of Foresl Department to get such certificate and

submit acknowledgement / receipt to this office latest by 20ru2/2021 failing which the applications for
Consent to establish under reference may be refused without any further notice.

D",.qlb1L)

%-a,,cte----.
r lc> ---^t1,o}\--/\ o'/\'/ r-t\\,/'

whereas the Air (Prevention & control of Pollution) Act-1981 (hereinaffer called as the "Air Act")

came in to force in whole of the State of Rajasthan w.e.f. 16.6.1981

And whereas the Water (Prevention & Conhol of Pollution) Act-1974 (Hereinafter called as the

"Water Act") came in to force in whole of the State of Rajasthaa w.e.f.23.3.1974.

And whereas the said Air and Water Acts were enacted to provide for the prevention, control &
abetment of Air pollution and for the maintaining and restorhg the wholesomeness of water

respectively.

And whereas keeping this in view the Rajasthan State Pollution Contsol Board (hereinafter called as

ttre "Board") has been conferred powers to take such steps as are necessary for the prevention control

& abalement of air and water pollution.

And whereas tvl/s Resonant Wealth Consultancy Pvt. Ltd (here-in-after called as the 'lroject
proponenf') is establishing Group housing project "Landmark Paradise" project located at Klasra No,

200/1, Village- Sakatpura, Tehsil- Ladpur4 District-Kota, Rajasthan.

6. And whereas, project proponent has submitted application to the RSPCB for corrsent to establish

which is under consideration.

Annexure-IX
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Rajasthan State Pollution Control Board
Headquarter. 4. Institutional Area. Jhalana Doongri. Jaipur-302004

Phone ot,tt-lt:,,6,,9 5l!e6r,.l e_marl member'secretarv@mcb nic.in
I.llfre Heh Lnrc No l80ol806ll? L\r

This bears approval ofcompetent authority.

Copy to: -

.!," Regional Officer, RSPCB, Kota For information and pursue with

2. Master file.

Yours SincerelY,

-4-(V.S. Brijvasi)

SEE & GIC (B&C GrouP)

project proponent for compliance.

sEf &- GIC (B&C Croup)
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k-u'y

\,tv'
applications under the Air and water Act for Group Housing project Landmark paiadise
located at Kh. No. 220 /T,Yillage- Sakatpura, Tehsil- Ladpura, District_ Kota.

1. Application for Consent ro Establish dated OZ /OZ /ZOZO.
2. Application for Consenr ro Operate dated 17 IOZ /2OZO.

whereas the Air (Prevention and control of pouution) Act, 1981, (hereinafter referred from
as the "Air Act") has come into force in whore ofthe country with e-ffect from 16.0s.19g1.
And whereas the water (Prevention & control of pollutio n) Act-197 4 (Hereinafter called as
the "WaterAct"J came in to force in whole ofthe State of Raiasthan w.e.f.23.3.74.
And whereas the said Air Act & water Act were enacted to provide for the prevention,
control & abetment of Air pollution and for the maintaining and resioring the
wholesomeness of Air & Water.
And whereas, the industry is being operated in the name and style of Group Housing proiect
Landmark Paradise, M/s Resonant wearth consurtancy ivt ttd., ihereuy itt"i ","industry"J at Kh. No. 220/1, Village- Sakatpura, Tehsil- Ladpura, District_ Kota.
And whereas, the referred apprications of consent to Estairish & consent to operate has
been examined and found incomplete as all the information/ documents requirea in
accordance with the check List issued by the Board has not been furnished *ith tt 

"applications. The check list is available on website of the State Board
rI/ww.environmenlraiasthan.sov.in.The applications for consent to Establish & consent to
0perate is incomplete w.r.t following points that:-

a. Certilicate of distance from Np/WLS/CTH of the proposed proiect/NBWl
Clearance from forest department has not been submitted.

b. Details of pollution control measures have not been submitted,
c. Approved Building plan showing location of plant/constructed area,

facility area and green bert and totar bu t up area & totar plot area has not

Rajasthan State Pollution Control Board
TrE[Fn{ {rq r$sr ft{"qr riqf,

Headquarter, 4, Institutional Area, lhalana Doongri, laipur-302004
Phone :0141-51S9599, S15960O e-mail : rpcb.rnuid@gmail.com

F.14lrech-Kota (228)/RspcB/MUrD, /d'^' Dated: 9_ 3_ A IM/s Resonant Wealth Consultancy PvL Ltd.,
FIat No. 1276, Suwalkas Ridhi Sidhi Residency,
Plot No. 1-4, Raieev candhi Ext Road No.1, I(ota.
E-mailr landmarkparadise2020@gmail.com

subject: show cause notice for intenced refusal of consent to Establish a coXent to operate

Ref:

4.

been submitted.

d, Quantity of hazardous waste generation to ascertain applicability of
Authorization under HWMR Rules, 2016 has not been submitted.

e. Plan & agreement for disposal of excess treated water has not been
submitted,

," r2-9P. -fi{tr
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Rajasthan State Pollution Control Board
Trsrs5q (rq xRqur ft{5rur {sq

Headquarter, 4, Institutional Area, f halana Doongri, faipur-302004
Phone i0141-S1S9699, S1s9600 e-mail : rpcb.muid@gmail.com

Date of commissioning orltriJ'!"o;"". has not been submitted in cro
application hence adequacy offee ofCTO can't be adiudged.

g. water balance has not been submitted for which cro has been applied.

h. source of water is mentioned pHED supply in application whereas copy

of GGWA application is submitted as source of water, this needs

clarification.

And whereas, the above observations clearly shows that the submitted applications are
incomplete.
And whereas, the applications which are incomplete are liable to be refused by the State
Board.

In view of the above, this show cause notice is being issued as to why the applications for
Consent to Establish & Consent to Operate under reference may not be refused. In case, if you wish
to submit any objection/clarification to the above intended refusal of applications for consent to
establish & consent to operate under reference, you may submit your reply along with the evidence
based supporting documents to this office as well as a copy of it to the Regional Office, Kota within
15 days from the date of issue of this notice failing which the applications for consent to establish &
consent to operate under reference shall be refused without any further notice to you in the matter.

Yours Sincerely,

sy-
(AmitJuyal)

sEE & GrC(MUrD)

Copy to: 
-,.{ Regional Officer, RSPCB, Kota to submit the detailed inspection report of the unit, current
status of project and comments for disposal of consent applications. Also submit the
conrments on the contents of the reply to be submit by the proponent at your office (if
received), it is also requested to ensure delivery ofthis notice to the industry.

2. Master file.

7.

-A.

L1 1 .q.Ll
sEE &rrc (MUID)
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Rajasthan State Pollution Control Board

{IEfiFIEI {r.rq r{TUr fi"iTur d5d
Headquarter, 4, Institutional Area, fhalana Doongri, faipur-302004

Phone :0141-5159699,5159600 e-mail : rpcb.muid@gmait.com
Reg.A.D

oated: o/-f I - "f )

Sc
1. Applicarion for Consent to Establish dated 07 /07 /ZO2O.
2. Application for Consent to Operate dated 17 /01 /2020.
3. Show cause notice issued vide letter no. 6Z 7-6j3 dated 09 /09 /2021.

whereas the Air (Prevention and contror of po ution) Act, 1981, (hereinafter
referred from as the "Air Act") has come into force in whole of the couniry witn eneci
from 16.05.1981.
And whereas the water (Prevention & control of pollutionl Act-1.97 4 fHereinafter
:lll:.1* the "Warer Act") came in to force in whole of the Sirt" of Rajisthan w.e.f
23.3.74.
And whereas the said Air Act & water Act were enacted to provide for the prevention,
control & abetment of Air pollution and for the mainiaining and reitoring the
wholesomeness of Air & Water.
And whereas, the industry is being operated in the name and style ofGroup Housing
Project Landmark paradise, M/s Resonant Wealth Consultancy pvt. f,A", ff,.*ilVcalled as "industry") at Kh. No. 220/.r,, v age- Sakatpura, Tehsii- Ladpura,' iirt.i.t"-
Kota.
And whereas, applications for crE & cro under water Act, 7974 & Air Act, 1984
dated 07.07.2020 & 77 .07 .ZOZO has been submitted by the industry.
And whereas, the cro application has been examined and ieficiencies were
communicated to industry vide office letter date d Og /Og /2021.
And whereas, the industry has submitted the reply of said deficiency retter vide its
letter received on 25 /09 /2027
And whereas, the reply ofthe industry has been examined and found deficient w.r.t.
following points:

a. PP has not submitted the gap period fee Rs. 21,600 as CTO apptication is

F.14lrech-Kota [228]/RSPCB/MUtD/ I 4 Y <

Sub.iect: Final show cause notice for intended refusal of consent to Establish & consent to
Operate applications under the Air and Water Act for Group Housing project
Landmark Paradise located at Kh. No.220/1, village- Sakarpu.i, t"hril-irdpr.r,
District- Kota.

M/s Resonant Wealth Consultancy pvt. Ltd.,
Flat No. 1276, Suwalkas Ridhi Sidhi Residency,
Plot No. 1-4, Raieev candhi Ext. Road No.1, Kota.
E-mail: landmarkparadise2020@gmail.com

Ref:

1.

5.

J.

4.

6.

7.

o

019.

1
of the proiect i.e,22.12.2
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Rajasthan State Pollution Control Board

{r-rFrET Trfl rflsr F=ieur dsa
Headquarter, 4, Institutional Area, Jhalana Doongri, faipur'302004

Phone i0141-5159699, 5159600 e-mail : rpcb.muid@gmail com

Reg.A.D

b, As Eco sensitive zone for National Chambal Gharial Sanctuary (from

Garadia Mahadev to tawahar Sagar dam) has yet not been notified and

proiect is informed to be located at 1.81 km from NCGS, thus permission

from Standing Committee of NBWL is required.

9. And whereas, the above observations clearly shows that the submitted applications

are incomplete.
10. And wherias, the applications which are incomplete are liable to be refused by the

'State 
Board.

In view of the above, this final show cause notice is being issued as to why the

applications for consent to Establish & consent to operate under reference may not be

."iur"d. tn case, if you wish to submit any objection/clarification to the above intended

refusal of applications for consent to establish & consent to operate under reference, you

may submit your reply along with the evidence based supporting documents tothis office as

*"[l ,r, copy ofit to itre Regional Office, Kota within 15 days from the date ofissue ofthis

notice failin! which the applications for consent to establish & consent to operate under

reference shill be refused without any further notice to you in the matter'

Yours SincerelY,

-L4-(Amit luYal)
SEE & GIC(MUID) 

-
Copy to: -' " llRepional Officer, RSPCB, Kota to submit the detailed inspection report of the unit,

" ;;;;i ,tatus oi project and comments for disposal of consent applications. Also

submit the comments on the contents of the reply to be submit by the proponent at

youroffice(ifreceived),itisalsorequestedtoensuredeliveryofthisnoticetothe
industry.

2. Master file. 4 r,il kt
sEE &f rc (MUrD)
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RAIASTHAN STATE POLLUTION CONTROL BOARD

4, Institutional Area, lhalana Doongari, Jaipur-302 004
Phone: 0141 -2716840Fax: Ol4l-27 16840

Registered

FileNo : F(Tech)/Kota(Ladpura)/6350(1)/2027-2022/5372-5374

order No : 2027.20221H8C/3O Dated06/Ot/2022

Unit Id : 106039

M/s Rcsonant Wealth Consultancy Pvt. l,td

Flat No,1276 Suwalkas Riddhi Siddhi Residency,Plot No. 1-4,Raieev Gandhi
Nagar Ext., Road No. 1, Kota " 324 oos,Raiasthan, kota

Sub: Refusal of Consent to Establish application under provisions of
Pollution) Act. 1981 and Water (Prevention & Control of Pollution] Act. 1974.

Ref: Your application No, 264093 dated 07/07/2020fot Consent

dated 07 107 /2020.
Sir,

Date: 06/01/2022

Air (Prevention & Control of

Apropos above,il is to inform you that applications for Conscnt to I'lstahlish lor Group housing
proiect l,aodmark Paradise situated at Khasra No, 2OO/1, Villa}e- Sakatpura, Tehsil- l,adpura,
lristrict-Kota Raiasthan kota Tehsil:Ladpura District:Kota under relerence is hereby refused

under the provisions of section 21la) of Air lPrevention & Control of Pollution) Act,l98l and

scction 2 5/26 of Water (Prevention & Control of Pollution) Acr,1974 for the reasons that:

1 Reply submitted by proponent in compliance of final show cause notice intending
refusal of CTIi &CTO application dated 07.07,2O2O and 17.O7.2O2O has been found to be

inadequate/incomplete.

2 Proponent has failed to submit NBWL clearance from Standing Committee.

3 MOEF&CC has issued office memorandum dated 08.08.2019, a procedure for
consideration of developmental activity/project located within 10 km of National
Park/Wildlife Sanctuary wherein final ESZ notification is not notified (or) ESZ

notification is in draft stage, prior clearance from Standing Committee of the National
Board for Wildlife (SCNBWL) is mandatory.

It may be noted that rhe industry's fresh application for grant of Conscnt to l.lstablish, subrnined
soon after thc refusal, shall not be treatcd as complete application unless it is supported with

,aevidence-based proof for addressal of the issues/ reasons for the refusal of earlier consent or
applicatlon, and thus may agair be refused without any further notice.

It is further to intbrm you that after refusal of Consent to Ustablish legally you can not Establish the
pla nt.

Yours sincerely

Validi

to Establish received on

SEE

Date:

Page 1 of 2
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RAJASTHAN STATE POLLUTION CONTROL BOARD

4, Institutional Area, lhalana Doongari, laipur-30? OO4

Phone: O I 4l-27 1 6840Fax: 0741.-27 168+0

Registered

File No ; F(Tech)/Kota(Ladpura)/6350(1)/2021-ZOZ2 /5372-537 4

order No I 2O2|-2O22/HBC/3O DatedO6/O1/2O22

Unit Id ; 106039

Copy 1'o:-

1 Regional officer, Regional Office, Rajasthan State pollurion Control Board, Kota
2 Master File.

own

06/01/2022

Group lnchargc

Page 2 of 2

mit Juyal
:55:48 IST
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MIASTHAN STATE POLLUTION CONTROL BOARD

4, lnstitutional Area, lhalana Doongari, laipur-302 004
Phone: 0141-2 716840Fax: Ol41-27 76A40

Registered

FileNo : F[Tech)/Kota(Ladpura)/6350(1)/2021-2022/5375-5377

OrderNo : 2O2I-2O22IHBC/31 DatedO6/O7/2O22 Date: O6/Ot12022

Unit Id : 1060 39

M/s Resonant Wealth Consultancy Pvt. Ltd

Flat No.1276 Suwalkas Riddhi Siddhi Residency,plot No. 1-4,Raieev Gandhi
Nagar Ext., Road No. 1, Kota.324 oos,Raiasthan, kota

Sub: Refusal of Consent to Operate applicatioD under provisrons of Air
Pollution) AcL 1981 and Water (Preventron & Control of Pollurion ) Act. 1974.

Ref: Your application No. 264742 dated 17/07/2O20for Conscnr to
dated 17 /07 /2020.

Sir,

Apropos abovc,it is lo inform you that applications for Conscnt to Operate fbr Group housing
proiect l,andmark Paradise situated at Khasra No, 2OO/1, Village- Sakatpura, Tehsil. l,adpura,
[ristrict-Kota Raiasthan kota Tehsil:Ladpura District:Kota under r(]lcrence ls hereby refused
under thc provisions of section 21(4) ol nir [Prevcntioo & Conrrol of Pollution) Act,lgBl and
section 25/26 of Watcr (Prevention & Control ofPollution) Act,1974 for rhe reasons that:

1 Reply submitted by proponent in compliance of final show cause notice intending
refusal of CTE &CTO application dated 07.O7.ZOZO and 1.7,O?.ZO2O has been found to be
inadequale/incomplcte,

2 Proponent has failed to submit NBWL clearance from Standing Committee.

3 MOEF&CC has issued office memorandum dated 08.08.2019, a procedure for
consideration of developmental activity/proiect located within 10 km of National
Park/wildlife sanctuary wherein final ESz notification is not notified (or) Esz
notification is in draft stage, prior clearance from Standing Committee of the National
Board for Wildlife (SCNBWL) is mandatory.

It lrlay be noted that the industry's fresh application lbr grant of Consent to Operate, submittcd soon
:tlier rhe rcfusal, shall not be trerted as complete application unlcss it is supported with

'a eviclenco-besed prool fbr addressal of the issues/ rcasons li)r the refusal ol earlier consent or
application, ard thus may again bc retused without any furthcr noticc.

IPrevention & Control of

Operate received on

It is further to inform you that after refusal of Consent to Operate legally you
plant.

Validi n

uate: 2u
Reason

can not operate your

Yours sincerely

SEE

Page 1 of 2

Location:

nit Juyal
:56:19lST
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RAIASTHAN STATE POLLUTION CONTROL BOARD

4, lnstitutional Area, lhalana Doongari, Jaipur-302 004

Phone: 0141-2716840Fax: O74l-27 16840

Registered

FileNo : F(Tech)/Kota(Ladpura)/6350(1)/2021-2022/5375-5377

orderNo: 2021-2022/HBC/31 Dared06lOl/2022

Unit Id : 106039

Copy To:'

1 Rcgional 0fficer, Regional Office, Rajasthan State Pollution Control Board, Kota

2 lVaster l'ile.

06/01/2022

Group Incharge

Page 2 of 2
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General DetailsA.

Project DetailsA-1.

 

(i). Forest Clearance Required?: No

 

(ii). Proposal No. : FP/RJ/Others/5314/2020

 

(iii). Name of Project: Group Housing Project-Landmark Paradise

 

(iv). Short narrative of the Project : It’s an cost-effective Group Housing Project providindg a pleasant
environment to live in.

 

(v). State : Rajasthan

 

(vi). Category of the Project : Others

 

(vii). Shape of project land : Non Linear

 

(viii). Distance of the project from the boundary of the Protected Area (in km.): 1.5

 

(ix). Estimated cost of the Project(Rupees in lacs) : 9700

 

(x). Total period for which clearance is required (in year): 99

 

(xi). Total Project Area(in ha.): 2.23743

 

(xii). Project Area under Protected Area (in ha.): 0

 

(xiii). Project Area under Non-Protected Area (in ha.): 2.237

 

(xviii). Project Area inside Wildlife Sanctuaries(in ha.): 0

 

(xiv). Project Area outside Wildlife Sanctuaries(in ha.): 2.237

 

Wild Life Report

Form for seeking recommendation of Standing Committee of NBWL/SBWL.

PART - I & II
(To be filled up by User Agency)

33

Annexure-X
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(xv). Project Area inside Conservation Reserve(in ha.): 0

 

(xvi). Project Area outside Conservation Reserve(in ha.): 0

 

(xvii). Project Area inside National Park(in ha.): 0

 

(xviii). Project Area outside National Park(in ha.): 0

 

(xix). Project Area inside Ecologically Sensitive Zone(in ha.): 0

 

(xx). Project Area outside Ecologically Sensitive Zone(in ha.): 0

Details of User AgencyA-2.

 

(i). Name : RESONANT WEALTH CONSULTANCY PVT LTD

 

(ii). Address1 : 69/331, V.T. Road, Mansarovar, Jaipur

 

(iii). Address2 : NIL

 

(iv). State : Rajasthan

 

(v). District : Jaipur

 

(vi). Pin : 302020

 

(vii). Landmark : NIL

 

(viii). Email address : resonantparadise2016@gmail.com

 

(ix). Landline Telephone No. : 4029115

 

(x). Fax No. : NIL

 

(xi). Mobile No. : 9782074776

 

(xii). Website (if any) : NIL

 

(xiii). Legal status of User Agency : Private

Details of Person Making ApplicationA-3.

 

(i). First Name: Deepak
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(ii). Middle Name: NIL

 

(iii). Last Name: Rajwanshi

 

(iv). Gender: Male

 

(v). Designation: Authorized Representative

 

(vi). Address 1: 69/331, V.T. Road, Mansarovar, Jaipur

 

(vii). Address 2: NIL

 

(viii). State: Rajasthan

 

(ix). District: Jaipur

 

(x). Pin: 302020

 

(xi). Landmark: NIL

 

(xii). Email Address: resonantparadise2016@gmail.com

 

(xiii). Landline Telephone No.: 4029115

 

(xiv). Fax No.: NIL

 

(xv). Mobile No.: 9782074776

 

(xvi). Upload a copy of documents in support of the competence/authority of the person making this
application to make application on behalf of the User Agency: Annexure copy of documents in support of the
competence

Details of Land required for the ProjectB.

Details of Protected AreaB-1.

No. of Divisions involved in Protected AreaB-1.1

Division wise details of land

S.no Division Name Protected Area
Name

Project Area
under Protected

Area

1. CCF KOTA Group Housing
Project-Landmark
Paradise

0
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Details of Districts involved
B-1.2

District wise breakup

S.no District
Name

Project Area under
Protected Area(ha.)

Project Area under Non-
Protected Area(ha.)

Component wise breakupB-1.3

Component wise breakup

S.no Component
Project Area

under Protected
Area(ha.)

Project Area
under Non-
Protected
Area(ha.)

1 Non-linear plot 0 2.237

Maps of protected areaC.

Division 1. : CCF KOTA

 

(i). Project Area under Protected Area (in ha.) : NIL

 

(ii). Nature of the Project : Non Linear

 

(a). No. of patches : One

Patch wise details

Patch
No. Area of Patch(in ha.) Kml File of Patches

1. 0 No Data

 

(iv). copy of Survey of India Toposheet indicating boundary of protected area:
Annexure Survey of India Toposheet

 

(v). scanned copy of the Geo-referenced map of the protected area prepared by using
DGPS or Total Station: Annexure scanned copy of the Geo-referenced map

Justification for locating the Project in protected area and details of alternates examined :D.

 

(i). copy of note containing justification for locating the Project in protected area: Annexure Justification

Employment likely to be generatedE.

 

(i). Whether project is likely to generate employment ?: Yes

 

(a). Permanent/Regular Employment(Number of persons): 50

 

(b). Temporary Employment(Number of person-days): 200
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Displacement of People due to the project, if anyF.

 

(i). Whether project involve displacement?: No

Status of Environmental clearanceG.

 

(i). Whether the Project requires Clearance under the Environment (Protection) Act 1986 ? : Yes

 

(a). Status of the Environmental Clearance to the Project : EC obtained

 

(b).Environmental Clearance File No.: F1 (4)/SEIAA/SEAC/-Raj/Sectt/Project/Cat 8(a)B1(15159)/16-17

 

(c). copy of Environmental Clearance to the Project: Annexure copy of Environmental Clearance to the
Project

 

(d). Date of grant of Environmental Clearance to the Project: 23 Jun 2017

Whether proposal is for investigation/surveyH.

Details of the Bio diversity Impact Assessment report in case the proposal involves use of more than
50 ha. NP/WLS.

(H-
2).

 

(a).Copy of the Bio diversity Impact Assessment report: Annexure Copy of Bio diversity Impact Assessment
report

Information on the projects undertaken by the proponent agency in the past in Protected Areas(H-
3).

 

(a).Upload file: Annexure Information on the projects undertaken by the proponent agency in the past in Protected
Areas

Details regarding compliance of the conditions on each proposal(H-
4).

 

(a).Upload file: Annexure Details regarding compliance of the conditions on each proposal  

(H-5).Whether any matter related to the project is sub judice in any court of law?: No

Documents

S.No Uploaded Additional Info. Files Remarks

1 Additional Info.

Print page
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frEsoluAtvr nrumn coms ulTl*lvcY PlA. LTD.

Date: 16.06.2023

Sub: Regarding compliance of the conditions laid in the Environmental Clearance issued for

proposed Group Housing Project "Landmark Paradise", coming up at Khasra No.

200/1, Village -Sakatpura, Tehsil- Ladpur4 District-Kota, Rajasthan.

Ref: Environmental Clearance issued vide letter no. Fl (4ySEIAA/SEAC-Raj/Sectt{Project/

Cat.8(a)B 1 ( I 5 I 59y 1 6- I 7 dated 23'd June 201'7 .

Sir,

In regards to the above, please find enclosed the Compliance Report (Oct 2022 to Mar 2023) to

conditions laid in the Environmental Clearance for your kind perusal.

Thanking You

For Resonant Wealth Consultancy Pvt' Ltd.
Flr Rsso.srl Wsafi cmsrlhncy h1 l rd,

(Jaya Singh Rathod)

Director
DIN No.: 05358463

lfrto(

Regd. Office: Flat No. 1276, Suwalka's Riddhi Siddhi Residency, Plot No. 1-4,

Raieev Gandhi Nagar Ext., Road No. 1, Kota - 324 oo5, Raiasthan

Email id: info@resonent.in: Contact No. +918OO32 12444

(CIN: U01400Rl?OLZPT CO37 7 7 4)

To,

Regional Officer,

Ministry of Environment & Forest,

Regional Office, Central Region,

Aranya Bhawan, Mahatma Gandhi Rd,

Jhalana Institutional Area, Jawahar Nagar,

Jaipur, Rajasthan 302004
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BESOilAnT ilMt tu cofrsalrenc{ rlu. LTD.
Regd. Office: Flat No. 1276, Suwalka's Riddhi Siddhi Residency, Plot No. 1-4,

Raieev Gandhi Nagar Ext., Road No. 1, Kota - 324 OOS, Raiasthan

Email id: info@resonent.in; Contact No. +9180032 12444

(CIN : U01400Rl?OL2PT C037 7 7 4)

Date: 16.06.2023

To

The Member Secretary

State Level Environment Impact Assessment Authority, Rajasthan,

Room no. I l, Arawali Bhawan, Jhalana Institutional Area, Jaipur -302004

Sub: Regarding compliance of the conditions laid in the Environmental Clearance issued for

proposed Group Housing Project "Landmark Paradise", coming up at Khasra No.

200/1, Village -Sakatpura, Tehsil- Ladpura, District-Kota" Rajasthan.

Ref: Environmental Clearance issued vide letter no. F1 (4ySEIAA/SEAC-Raj/Sectt?roject/

Cat.8(a)B1 (15159y l6-17 dated 23'dhne2017.

Sir,

In regards to the above, please find enclosed the Compliance Report (Oct 2022 to Mar 2023) lo

conditions laid in the Environmental Clearance for your kind perusal.

Thanking You

For Resonant Wealth Consultancy Pvt. Ltd.

For msonililV*sl Conslbncy h1 Ltd'
(

(Jaya Singh Rathod)

Director
DIN No.: 05358463

[trscrr>P
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BEsoNAtyr rulmuu coms uLTA,uc{ PfT. LTD.

Date: 16.06.2023

To

The Member Secretary

Rajasthan State Pollution Control Board,

4, Institutional Area, Jhalana Doongri,

Jaipur-302004, Rajasthan

Sub: Regarding compliance of the conditions laid in the Environmental Clearance issued for

proposed Group Housing Project "Landmark Paradise", coming up at Khasra No'

200/1, Village -Sakatpur4 Tehsil- Ladpur4 District-Kota, Rajasthan.

Ref: Environmental Clearance issued vide letter no. Fl (4ySEIAA/SEAC-Raj/Secft{ProjecV

Cat.8(a)Bl (1 5 I 59y l6-1 7 dated 23'd lwrc 2017.

Sir,

ln regards to the above, please find enclosed the Compliance Report (Oct 2022 to Mar 2023) to

conditions laid in the Environmental Clearance for your kind perusal.

Thanking You

For Resonant Wealth Consultancy Pvt. Ltd.
For Rosonfll tlfrffi ConsiBncY tul ttd

\\ .r'\ rv\v
(Jaya Sinsh Rathodi-/ DilEcht

Director
DIN No.: 05358463

Regd. Office: Flat No. 1276, Suwalka's Riddhi Siddhi Residency, Plot No. 1-4,

Raieev Gandhi Nagar Ext., Road No. 1, Kota' 324 OO5' Raiasthan

Email id: info@resonent.in: Contact No. +918OO32 12444

(CIN: U01400Rl?OLZPT C037 7 7 4)
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Project      : Group Housing Project “Landmark Paradise” 

Promoter  :    Resonant Wealth Consultancy Pvt. Ltd.  

Compliance Report of the conditions laid in the 

Environmental Clearance Oct 2022 to March 2023 
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Project      : Group Housing Project “Landmark Paradise” 
Promoter  : Resonant Wealth Consultancy Pvt. Ltd.  

Compliance Report of the conditions laid in the 
Environmental Clearance from Oct.’22 to March’ 23 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

COMPLIANCE REPORT TO THE CONDITIONS LAID IN THE 

ENVIRONMENTAL CLEARANCE 
PREAMBLE: 
EIA follow up commonly referred to as Compliance reporting is the process of monitoring, 

evaluation and validation of the outcomes of EIA. It is followed by management and 

communication to the stakeholders. EIA Notification, 2006 (S. No. 1533) mandates the project 

management to submit the half yearly compliance in respect of the stipulated prior 

environmental clearance terms and conditions in hard and soft copies to the regulatory authority 

concerned (Para 10, sub para (i) of said Notification).  

Follow-up is internationally considered essential to determine the outcome of EIA through 

evaluating environmental performance of projects (Marshall et al., 2005; Morrison-Saunders et 

al., 2007). It is also termed as monitoring and auditing. EIA follow up relates to the construction 

as well as operational phase of the project.EIA follow-up is in place until the very end of the 

project’s life cycle. It plays an important role in tracking the environmental performance of the 

project. 

EIA follow-up comprises of four elements {Art et al, 2010 (page 176)} which are as follows: 

1. Monitoring: 
Monitoring compares data that has been collected in the assessment with the standards, 

predictions and expectations outlined prior to the project’s commencement. Post project 

monitoring takes into consideration compliance to the guidelines set out and the 

effectiveness of the project. In some cases, multiple projects may be included in the 

monitoring process in order to compare effects and outcomes from various studies. 
  

2. Evaluation: 
Evaluation takes into account the findings of the project in relation to standards, pre-project 

predictions and expectations. It often includes scientific and technical policies. 
 

3. Management: 
Management is the act of responding to the issues which may arise from the monitoring 

and evaluation processes. The role of management is undertaken by the parties including 

the proponent and the regulator. 

 

4. Communication: Communication is the act of informing project stakeholders and the 
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Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

general public about the results from the EIA follow-up. Again the proponent and the 

regulator may be involved in the communication process. 

 

PROJECT INTRODUCTION: 
The Group Housing project “Landmark Paradise” is situated at Khasra No.200/1, Village-

Sakatpura, Tehsil- Ladpura, and District-Kota (Rajasthan) .The project is developed by Resonant 

Wealth Consultancy Pvt. Ltd. The total plot area of the project is 22,374.35sq.m and the built up 

area is 66,788.98 Sq. m. The project has been granted Environmental Clearance by State 

Environment Impact Assessment Authority, Rajasthan vide letter no.F1 (4)SEIAA/SEAC-

Raj/Sectt/Project/Cat.8 (a) B1 (15159)/16-17 dated 23rd June 2017. Copy of Environmental 

Clearance is enclosed as Annexure - I. 

 

PROJECT DESCRIPTION: 
Location : Khasra No. 200/1, Village- Sakatpura, Tehsil- Ladpura, District- Kota (Rajasthan) 

Plot Area : 22,374.35 sq.m      

Built up Area : 66,788.98 sq. m    

Capacity    : The Project will involve the construction of 3 Blocks with 17 towers                             

Comprising of 777 nos. 

S. No. Particulars Block A Block B Block C Total 

1.  EWS 63 144 44 251 

2.  LIG 18 - 22 40 

3.  3 BHK 324 162 - 486 

Total 405 306 66 777 
 

Green Area : 2431.43 Sq.m (10.86%)  

Water Demand : Total Water Requirement     : 404 KLD 

Fresh water         : 276 KLD 

Treated water         : 128 KLD 

Source                             : Ground Water  

Connected load : 6198 kVA  

Demand Load : 3212 kVA 

STP  : STP Capacity            : 350 KLD   

Technology              : Phytorid Technology 

OBJECTIVES: 
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 To analyze the outcomes of EIA studies. 

 To monitor the environmental data that has been collected in the assessment with the 

standards, predictions and expectations outlined prior to the projects’ commencement. 

 To evaluate taking into account the findings of the project in relation to standards, pre-project 

predictions and expectations. 

 To establish the links between pre-project goals and targets and post project achievements. 

 Control of project and environmental impacts. 

 

METHODOLOGY: 
1. Monitoring – Collection of Environmental data (one day) post project scenario during 

operation phase. The parameters include: 

a. Ambient Air Monitoring  

b. Ambient Noise levels at the project boundary 

c. Ground water analysis 

d. Soil analysis 

Other related information was collected during site visits as well as compliance of the 

conditions were monitored and recorded during site visits. 

2. Evaluation – the appraisal of the conformance with standards, predictions or expectations as 

well as the environmental performance of the activity. 

3. Management – making decisions and taking appropriate action in response to issues arising 

from monitoring and evaluation activities. 

4. Communication – informing the stakeholders about the results of EIA follow-up in order to 

provide feedback on project/plan implementation as well as feedback on EIA processes. 
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AGENCY: 
The study has been carried out by Gaurang Environmental Solutions Pvt. Ltd., Jaipur. The 

environmental parameters were recorded by Noida Testing Laboratories (NABL accredited 

and MoEF&CC recognized Environmental Laboratory).Copy of NABET Certificate is 

enclosed as Annexure II. 

 
PROJECT STATUS: 
Block A is in operational phase, Block B are under construction and Block C is established but 

not in operation.  Photographs showing the same are enclosed as Annexure- III 
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COMPLIANCE OF THE CONDITIONS LAID IN THE ENVIRONMENTAL 

CLEARANCE 
PART A: SPECIFIC CONDITION 
1. CONSTRUCTION PHASE 

S. No. Condition in EC Compliance status 

1. Consent to Establish shall be obtained 

from RPCB Board before start of any 

construction work related to proposed 

project at the site.  

The same is noted. 

 

 

2. The PP shall obtain a “No objection 

certificate for height clearance for the 

envisaged level from the Airports 

Authority of India. 

The same is not applicable. 

3. No mobile tower shall be installed. The same is noted & being complied.  

No mobile tower has been installed within 

the project premises. 

4. As envisaged, the PP shall invest at 

least an amount Rs. 363.5Lacs as 

Capital Cost and Rs.20.5Lacs annual 

recurring cost for implementing 

various Environmental Protection 

Measures. 

The same is being complied with.  

Approx.Rs.66,021.00/- has been spent on 

gardening as EMP for the period from 

Oct.’2022-March’2023.  

Details of EMP are as under :-  
EMP Expenditure from Oct.’2022-March’2023. 

S. No. Particulars  Amount (Rs.) 

1 Green Belt (Gardening 

Exp.) 

66,021.00 

Details showing the expenditure on EMP 

are enclosed as Annexure IV. 

5. An amount of Rs. 97 Lacs spent over 3 

years as Rs. 58 Lacs for 1st year, Rs. 

24Lacs for 2nd Year and Rs. 15 Lacs 

for 3rd year should be spent under 

CSR as above. The expenditure of 

The same is noted and will be complied 

with. 
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these activities shall be reflected in the 

books of accounts when presented for 

auditing of accounts. The proposal 

should contain provision for toilets for 

girls in nearby schools. The proposal 

should contain provision for monthly 

medical camps, distribution of 

medicines and improvement in 

educational facilities in the nearby 

schools. The Detailed plan for CSR 

activities shall be submitted to RSPCB 

at the time of applying for “Consent to 

Establish”. From the 97 lacs to be 

spent as CSR in the 1st year the PP 

shall spent an amount of Rs. 30 Lacs 

for the protection of crocodilian 

species Gavialisgangeticus (Gharial) in 

the National Chambal Sanctuary, Kota. 

6. Green belt/Landscaping should be 

developed in 10.86 % (2431.43sq.m.) 

as proposed above. 

The same is being complied with  

Green belt is being/will be developed in 

2431.43sq.m. (10.86%) area. 
Photographs showing plantation at the 

project site is enclosed as Annexure –V. 

7. That the grant of this EC is issued 

from the environmental angle only, 

and does not absolve the project 

proponent from the other statutory 

obligations prescribed under any other 

law or any other instrument in force. 

The sole and compliance 

responsibility, to comply with the 

conditions laid down in all other laws 

for the time-being in force, rests with 

The content of para 7 are noted. 
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the industry/unit/project proponent. 

Any appeal against this environmental 

clearance shall lie with the National 

Green Tribunal, if preferred, within a 

period of 30 days as prescribed under 

section 16 of the National Green 

Tribunal Act, 2010. 

8. For conservation of electricity and to 

reduce energy losses the management 

shall ensure that the electrical voltage 

is stepped down from 33 KV to 11 KV 

and distributed at this level and finally 

brought to 440 volts. 

The same is being complied with  

As per the suggestions of SEAC, electric 

voltage is being stepped down from 33 KV 

to 11 KV and distributed at this level and 

finally brought to 440 volts. 

 

9. The PP shall obtain approval of 

drawings of laying Electrical lines 

from the concerned SE of 

RRVPNL/JVVNL and comply with 

the provisions as per Terms and 

Conditions for supply of Electricty-

2004 of JVVNL. 

The same is being complied with.  

Latest Electricity bill is enclosed as 

Annexure VI. 

10. The PP shall fulfil the requirements of 

energy regulatory commission. 

The same is noted and being followed. 

11 All energy saving measures proposed 

by the PP should be implemented 

before the project is put into use. 

The same will be complied with. 

Energy saving measures to be implemented 

are detailed as under:  

 Total flat light load is/will be used to 

reduce energy requirement by 40% by 

use of LED lamps in place of 

fluorescent/incandescent lamps. 

 Roof top solar plant of capacity 150 KW 

is/will be installed for meeting the 

energy requirements of common areas 
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and essential services. 

 Emphasis is given on low maintenance, 

low wattage and longer life in selection 

of chokes and lamps for all common 

area and external light fixtures. 

12. A preventive action plan (as part of 

conceptual plan) for earthquake 

resistance buildings as per NBC code 

specifically for zone 3,4,5 should be 

submitted along with form 1, form 1A 

and conceptual plan to RSPCB at the 

time of applying for CTE. 

The same is noted. 

The same is not applicable as the project 

comes under the seismic zone II, as per the 

seismic zoning map of India given in IS: 

1893 (Part 1)-2002, which is Low Damage 

Risk Zone. 

Although the certificate of Structural Safety 

for the same is enclosed as Annexure - 
VII. 

 

13. Road width and bend should be 

adequate for easy movement of fire 

fighting vehicles. 

The same is noted and complied with. 

The Road width and bend given is adequate 

for the easy movement of fire fighting 

vehicles. 

14. Proposals for provisions regarding 

accessibility to the various floors of 

the project and other related parts for 

Divyang people should be provided.  

The same is being compiled with. 

Various facilities have been provided for 

Divyang people in the project site as 

follows. 

 Provisions of divyang parking facilities 

provided at the stilt floor. 

 Easy access to the main entrance of the 

building. 

 Proper signages have been marked to 

identify the location. 

15. Details of all the points mentioned at 

point no. 9 under energy conservation 

of form no. IA would be explicitly 

taken care of.  

The same is noted and will be complied 

during operational phase. 

 Total flat light load have been reduced 

by 40% by use of LED lamps in place 
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of fluorescent /incandescent lamps.  

 Total landscape and street light load has 

been reduced by 20% by use of solar 

powered fixtures.  

 Total geyser load has been reduced by 

10% by using solar power. 

 Lift load has been reduced by 23% use 

of VF drives. 

 All capacitors are provided with 

Harmonic Filters to avoid distortion in 

voltage. 

 Automatic Power Factor correction 

panel with capacitor has been used for 

common load & Fixed Capacitor for 

transformer to minimize the losses.  

16. The PP shall ensure taking necessary 

steps on urgent basis to improve the 

living conditions of the labour at site. 

The proposed Budgetary provision of 

Rs. 13.59 Lacs shall be made for the 

housing of construction labour within 

the site with all necessary 

infrastructure and facilities such as 

health facility, sanitation facility, 

fuel/preferably LPG along with safe 

drinking water, medical camps and 

toilets for women, crèche for infants. 

The housing may be in the form of 

temporary structures to be removed 

after the completion of the project 

details of the provisions should be 

submitted to RPCB at the time of 

obtaining CTE.  

The same is being noted. 

Photographs of facilities provided to 

workers at site are enclosed as Annexure 

VIII. 
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17. The PP will comply with the 

provisions as per the Building and 

other Construction Workers 

(Regulation of Employment & 

Conditions of Service) Act 1996. 

The same is noted & is being/will be 

complied with. 

18. The STP should be so designed so that 

it can cater the minimal flow due to 

lesser occupancy in the project so as to 

bring the waste water quality as per 

the prescribed standards. 

The same is being/will be complied with. 

19. The drains should be of adequate 

capacity and be lined till the final 

disposal points. 

The same is being noted. 

20. As proposed the entire waste water 

during the construction phase should 

be discharged through the Septic Tank 

followed by soak pit and during post 

construction phases through an STP 

of capacity 350 KLD based on 

Phytorid Technology. The 

construction of the STP should be 

carried out simultaneously with that 

of the project and the STP should be 

functional before the project is put 

into use. The STP should have a 

separate hourly meter and energy 

meter.  

The same is noted & is being/will be 

complied. 

 

21. The PP shall comply Construction & 

Demolition Waste Management Rules, 

2016. 

The same is being/will be complied with. 

 

22. All required sanitary and hygienic 

measures shall be in place before 

starting construction activities. The 

The same is being complied with. 

All required sanitary and Hygienic 

measures are commissioned prior to the 
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safe disposal of waste water and solid 

waste generated during the 

construction phase shall be ensured. 

construction activities. 

 No stagnant water at the site which leads 

to unhygienic conditions  

 Provision of toilets and safe drinking 

water facilities. 

 Provision of proper disposal to solid 

waste. 

 Waste water during the construction 

phase was being diverted to soak pits 

followed by septic tanks. 

23. All the labours engaged for 

construction shall be screened for 

health and adequately treated before 

engaging them to work at the site. 

The same is noted. 

24. All the topsoil excavated during the 

construction shall be stored for use in 

horticulture and landscape 

development within the project site. 

The same is being complied with. 

The topsoil excavated during the 

construction has been stored and is being 

reused in plantation within the project site. 

25. Disposal of muck during construction 

phase shall not create any adverse 

effect on the neighbouring 

communities and be disposed taking 

the necessary precaution for general 

safety and health aspects of the people, 

only in approved site with the 

approval of competent authority. 

The same is noted & complied.  

It is ensured that muck during construction 

phase shall not create any adverse effect on 

the neighbouring communities and be 

disposed taking the necessary precaution 

for general safety and health aspects of the 

people, only in approved site with the 

approval of competent authority. 

26. Soil and ground water samples will be 

tested to ascertain that, there is no 

threat to the ground water quality by 

leaching of heavy metals and other 

toxic contaminants. 

The same is being complied with  

Regular analysis of Soil and water is being 

done By Noida Testing Laboratories 

(NABL accredited and MoEF&CC 

recognized Environmental Laboratory).  

Monitoring reports are enclosed as 
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Annexure IX. 

27. Construction spoils, including 

bituminous material and other 

hazardous materials must not be 

allowed contaminant water courses at 

the dump sites for such material must 

be secured so that they do not leach in 

to the ground water.  

The same is being complied with. 

 

28. The diesel generator sets to be used 

during construction shall be low-

sulphur-diesel type and shall conform 

to environment (protection) rules for 

air and noise emission standards. 

The same is being complied with. 

Low sulphur fuel (sulphur content: 0.05%) 

is used in the D.G sets at the time of power 

cuts &failure.  

Photograph Showing D.G set is enclosed as 

Annexure X. 
Monitoring reports are enclosed as 

Annexure IX. 
Stack Monitoring Result is given as under: 
 

S.N. Parameter Results 
(g/kw-hr) 

Emission 
limits 

1. Particulate 
Matter (PM) 

0.086 0.2 

2. NOx + NMHC                   2.15 < 4.0 

3. Carbon 
monoxide(as 
CO) 

1.40 < 3.5 

29. Vehicles hired for bringing 

construction material and labours to 

the site shall be in good conditions and 

shall conform to applicable air and 

noise emission standards and shall be 

operated during non-peak/approved 

hours. 

The same is being complied with. 

 Heavy vehicles carrying construction 

material are being and will be operated 

during night time to avoid traffic 

congestions especially during the peak 

hours. 

 PUC Certified vehicles are being 

deployed for construction works. 

30. Ambient noise levels shall conform to All necessary measures have been adopted 
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residential standards both during day 

and night incremental pollution loads 

on the ambient air and noise quality 

shall be closely monitored during 

construction phase.  

to ensure that air & noise levels conform to 

residential standards laid down by CPCB. 

The same are listed as under: 

 Unnecessary idling is being/will be 

avoided and idling limits are strictly 

being enforced.  

 Heavy vehicles carrying construction 

material are being and will be operated 

during night time to avoid traffic 

congestions especially during the peak 

hours.  

 Minimum use of DG set (only at the 

time of power cuts or failure). 

 Regular sprinkling to minimize the 

fugitive emissions.  

 PUC Certified vehicles are being used.  

 Construction machinery and vehicles is 

being/will undergo periodic 

maintenance to keep them in good 

working condition.  

 Feasibility of putting up acoustic 

enclosure / temporary barrier around 

areas with high noise levels will also be 

explored.  
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31. Fly ash shall be used as building 

material in the construction as per the 

provision of fly ash notification of 

September 1999aas amended from 

time to time. 

The same is being complied with  

AAC Blocks &Fly ash have been used as 

building material as mentioned under: 

Fly ash bricks are being used as building 

material as mentioned under: 
S. No. Building Material Fly Ash content 

1. Portland Pozzolana 

Cement (PPC)  

15-35% 

2. Fly ash bricks 60-80% 

3. AAC  65-70% 

Photographs showing AAC blocks at the 

site are enclosed as Annexure XI. 

32. NOC shall be obtained from National 

State Disaster Management authority, 

whenever applicable. 

The same is not applicable. 

33. Provisions for Storm water harvesting 

and its re-use as per CGWA and BIS 

standards for various applications 

should be implemented before the 

project is put into use. 

The same is noted. 

Storm water control and rain water 

harvesting is being/will be done as per the 

standards laid down by CGWA & BIS.  

 

34. Guidelines issued by concerned 

Ministry for water scarce area may be 

followed. 

The same is being complied with. 

Water conservation measures during post 

construction phase are summarized as 

under: 

 Dual plumbing system has been 

proposed for the project to utilize the 

treated waste water for flushing 

(94KLD), landscaping (34KLD). This 

will help in reducing the fresh water 

demand by about 32%. 

 Dual flushing fixtures is being/will be 

used to allow different volumes of 

water for solid and liquid flushing 
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which will help in conserving the water 

demand for flushing significantly. 

Enclosed as Annexure XIII. 

 Landscape design & management of 

irrigation systems is being/will be as to 

reduce water consumption. 

 Water meters are installed for the 

following:  

 Potable water consumption  

 Landscape water consumption 

 Hot water consumption through 

solar systems, at building level. 

 Treated waste water consumption 

35. Water demand during construction 

shall be reduced by the used of per-

mixed concrete, curing agents and 

other best practices. In place of fresh 

water, effort should be made to use 

treated waste water from nearby areas. 

The same is being complied with  

Best construction practices has been 

adopted to reduce the water demand for 

construction activities: 

 AAC has been used to reduce water 

demand during construction phase.  

 Use of polymer dispersion and air 

entraining agents to reduce the 

construction water demand.  

 Discouraging the washing of vehicles 

and equipment on the construction site. 

Workers are not allowed to wash their 

personal vehicles on site. Vehicles and 

equipment that regularly leave the 

construction site should be washed 

offsite. 

36. Total domestic water requirement 

shall not exceed 404 KLD (276KLD 

fresh & 128 KLD recycled). The 

The same is being complied with. 

Total water requirement for the project will 

not be exceed 404 KLD(276KLD fresh & 
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necessary permission for water supply 

should be submitted to RSPCB at the 

time of applying for CTE. At the time 

of applying for CTE the PP should get 

it confirmed from RSPCB that no 

illegal bore well exists in the proposed 

site. 

128 KLD treated waste water). 

NOC from CGWA has been obtained from 

the Office of Department of Water 

Resources, River Development & Ganga 

Rejuvenation Central Ground Water 

Authority vide letter no. 21-

4/2378/RJ/INF/2017, which is valid from 

28.01.2021 to 27.01.2026 for 276 KLD 

water abstraction. 

Copy of the same is enclosed as Annexure 

XII. 

37. Building plan shall be got approved 

from the competent Authority and the 

construction should be as per the 

approved building plan and as per 

applicable provisions in NBC. 

The same is being complied with  

All the building plans are approved from 

the competent authority.The copy of map 

approval letter is enclosed as Annexure–

XIV. 

38. The P.P shall ensure compliance of 

the order of the honourable Rajasthan 

High Court, Jodhpur, and D.B civil 

writ petition no. 1536 of 2003 in the 

matter of Abdul Rahman vs. State or 

Rajasthan and others. 

The same isbeing noted. 

 

39. Adequate measures shall be taken to 

reduce air and noise pollution during 

construction keeping in mind CPCB  

 

The same is being/will be complied with. 

The same are listed as under: 

 Unnecessary idling is being/will be 

avoided and idling limits are strictly 

being enforced.  

 Heavy vehicles carrying construction 

material are being and will be operated 

during night time to avoid traffic 

congestions especially during the peak 

hours.  
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 Minimum use of DG set (only at the 

time of power cuts or failure). 

 Regular sprinkling to minimize the 

fugitive emissions.  

 PUC Certified vehicles are being used.  

 Construction machinery and vehicles is 

being/will undergo periodic 

maintenance to keep them in good 

working condition.  

 Feasibility of putting up acoustic 

enclosure / temporary barrier around 

areas with high noise levels will also be 

explored.  

 

40. Fixtures for showers, toilet flushing 

and drinking shall be low flow either 

by use of aerators of pressure reducing 

devices or sensor based control. 

The same is noted and complied. 

Photograph of the same is enclosed as 

Annexure-XIII. 

41. Uses of glass may be reduced by up to 

40% to reduce the electricity 

consumption and load in air-

conditioning. If necessary, use high 

quality double glass with special 

reflecting coating windows. 

The same is being noted. 

 

42. Roofing should meet prescriptive 

requirement as per energy 

conservation building code by using 

appropriate thermal insulation material 

to fulfil requirement. 

The same is being complied with. 

Thermal characteristics of the roof 

assembly shall be as under:- 

Climate zone: Hot and Dry*  

Building Type: 24 hrs. used building  

Particular  Permissible Acheived  

U value (W/m2/K) 0.33 0.31 

R value (m2K/W) 3.0 3.18 
*Source:ECBC CODE 2017  
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Following measures are being adopted to 

reduce the heat ingress into the building: 

 The solar panels will be provided on the 

roof, which will help to reduce exposed 

area, thereby, reducing the heat gains 

inside the building. 

43. Opaque walls shall meet prescriptive 

requirement as per Energy 

Conservation Building Code for all 

air conditioned spaces, whereas, for 

non-air-conditioned spaces, by use of 

appropriate thermal insulation 

material to fulfil the requirement. 

The same is being complied with. Thermal 

characteristics of the wall assembly will be 

as under:- 

Climate zone:Hotand dry* 

Building Type: 24 hrs. used building 

Particular  Permissib

le 

Acheive

d 

U value 

(W/m2/K) 

0.40 
0.36 

R value (m2K/W) 2.5 2.57 

Thermal insulation will be provided at the 

walls as well as roof to minimize the heat 

gains inside the building. Following 

measures hasbeen adopted to reduce the 

heat ingress inside the building:  

 Recessed windows and Covered 

balconies to limit direct heat gains. 

 Use of fly ash and AAC based cement 

having lower U & R values. 

44. Provision of Solar water 

heating/chilling/street lighting etc. 

shall be explored and implemented. 

The same is being/will be complied with. 

The solar provision installation is yet to be 

done. 

Solar energy is used for water heating and 

common area lighting purposes.     

45. A first aid Room should be provided at 

the project site, both, during 

Construction and operation phase of 

The same is being/ will be complied with. 
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the project.  

46. Any Hazardous waste generated 

during construction phase shall be 

disposed of as per applicable rules and 

norms with necessary authorization of 

the RPCB. 

The same is noted and is not applicable. 

 

47. The approval of the competent 

authority shall be obtained for 

structural safety of the building due to 

earthquake, adequacy of fire fighting 

equipment’s, etc. As per national 

building code 2005 including 

protection measures from lighting etc.  

The same is being/will be Complied with  

The entire building has been designed as 

per the provisions of National Building 

Code-2016for structural safety of the 

building against any possible earthquakes.  

The structure stability certificate is enclosed 

as Annexure – VII. 

Photograph showing fire safety 

equipment’s installed at site is enclosed as 

Annexure – XV. 

48. Regular supervision of the above and 

other measures for monitoring shall 

be in place throughout the 

construction phase, so as to avoid 

nuisance to the surroundings. 

The contents of para 48 are noted and is 

being /will be complied with. 

49. During construction phase and post 

construction/operation phase of the 

project, the proponent shall be 

responsible for implementation of 

EIA/EMP. Commitment of proponent 

in this regard shall be submitted to 

RPCB at the time of applying CTE. 

The contents of para 49 are noted and is 

being /will be complied with. 

50. The project proponent shall fulfil in 

letter and spirit, all the commitments 

given/submitted to the SEAC office. 

The content of para 50 are noted and is 

being/will be complied with. 

II.  OPERATION PHASE 
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1. An independent expert shall certify the 

installation of the sewage treatment 

plant and a report in this regards shall 

be submitted to the RPCB, before the 

project is commissioned for operation. 

Discharge of treated sewage shall 

conform to the norm, standards of the 

Rajasthan state pollution control board. 

The project is partly in operation phase & 

same will be complied before complete 

project comes in operation 

 

2. Adequate measure shall be taken to 

prevent odour from solid waste 

processing   and STP. 

The same is noted  

Adequate measures is being/will be taken to 

prevent odour problem from STP and solid 

waste management during operational 

phase. Preventive measures is being/will be 

followed: 

 Adequate dissolved oxygen 

concentration will be maintained in 

wastewater. 

  Sufficient velocity (not turbulence) will 

be provided to ensure complete mixing, 

thus preventing organic solids 

deposition. 

 Sludge accumulations will be prevented 

in tanks or excessive sludge aging 

through proper mixing, withdrawal 

rates, and process control parameters. 

 Uniform organic loading will be 

ensured for biological processes. 

 The municipal solid waste generated 

will be sent to Municipal Corporation 

site/facility for disposal.  

3. Proper system of channelizing excess 

storm water shall be provided. 

The same is noted. 

The storm water system has been designed 
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to accommodate the peak intensity of 

rainfall. However, the excess storm water 

(in case of heavy downpour) has been//will 

be channelized to the Govt. drains. 

Surface run off from the roof top and the 

paved areas is being/will be channelized 

through RWH after pre-treatment to 

remove oil & grease and ensure the quality 

of water. 

For good design of rainwater harvesting, 

following points are to be kept under 

consideration: 

 Ideal location with good ground slope. 

 The location has adequate subsurface 

permeability of the aquifer to 

accommodate maximum recharge of 

rainwater through injection well. 

 Rate of filtration should exceed average 

rainfall intensity. 

 Clogging of filtration media should be 

cleaned periodically. 

 Ground water pollution does not take 

place. 

Details of rain water harvesting structures will be as under:- 

Design Parameters 

Average annual rainfall 758mm 

Peak intensity of rainfall 40 mm/hr 

Details of structures 

Number of structures  6 

Capacity of each structure 27  cu. m. 

Annual recharge (max) 12596 cu. m. 
 

4. Rain water harvesting (RWH) for roof 

top run-off and surface run-off as 

The same is being/will be complied with 

Rain water harvesting (RWH) system for 
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planned shall be implemented. Before 

recharging the surface run-off, pre-

treatment must be done to remove 

suspended matter, oil and grease. The 

rain water harvesting plan shall be as 

per GoI manual.  

roof top run-off and surface run-off has 

been designed and implemented as per the 

submitted plan &GoI manual.   

Surface run off from the roof top and the 

paved areas have been/will be channelized 

through storm water network after pre-

treatment to remove suspended matter, oil 

& grease to ensure the quality of water.  

5. The proposals on the energy 

conservations measures confirming to 

energy conservation norms finalized 

by bureau of Energy efficiency shall 

be implemented. 

The same is noted and is being/will be 

followed. 

Measures conforming to the energy 

conservation norms of BEE incorporating 

the details about the building materials 

&technology, R& U factors, etc. are as 

follows:- 

 AAC blocks and fly ash bricks are being 

used as building material. 

 Solar panels will be installed on roof to 

reduce exposed area. 

 Recessed windows and Covered balconies 

to limit direct heat gains. 

6. The power factor shall be maintained 

near unity. 

The same is noted. 

Power factor is/will be maintained. This has 

been reduced electrical power distribution 

losses in the installation. Automatic Power 

Factor correction panel with capacitor 

is/will be used for Common Load & Fixed 

Capacitor for Transformer to minimize the 

losses. 

The electricity bills are enclosed a 

Annexure VI. 

7. Application of solar energy shall be The same is being complied with. 
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incorporated for illumination of 

common areas, lighting for gardens 

and street lighting in addition to 

provision for solar water heating. A 

hybrid system for fully solar system 

for a portion of the apartments shall be 

provided. 

Solar energy incorporated for the 

following:- 

 External lighting  

 Landscaped lighting  

 Solar PV (on terrace and designated 

areas) 

 Hot water requirements  

8. Traffic congestion near the entry and 

exit points from the roads adjoining 

the proposed project site must be 

avoided. Parking shall be fully 

internalized and no public space shall 

be utilized.  

The same is being noted. 

9. Regular and periodic mock up drills 

shall be undertaken by the fire 

department at least once in a year. 

The same is being noted. 

10. The DG sets to be operated with stack 

height as per EP Act, 1986 along with 

acoustic enclosure. 

The same is being noted. 

D.G. set with effective stack height (5.0 m) 

above the roof of the D.G. set as per the 

norms of CPCB. 

11. Incremental pollution loads on the 

ambient air quality noise and water 

quality shall be periodically 

monitored after commissioning of the 

project and report to be submitted to 

RPCB. 

The same is being complied with. 

Monitoring reports are enclosed as 

Annexure IX. 

12. The solid waste generated shall be 

properly collected & segregated before 

disposal to the city municipal facility. 

The in-vessel bio conservation 

technique may be used for composting 

the organic waste. 

The same is noted. 

All the waste generated from different areas 

is being collected and treated as per the 

Solid Waste Management Rules 2016.  

Photographs showing the dustbins provided 

at site for collection and segregation of 
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enclosed as Annexure - XVI. 

13. Any hazardous waste including 

biomedical waste shall be disposed of 

as per applicable Rules & norms with 

necessary approvals of the Rajasthan 

State Pollution control Board.  

The same is noted and is not applicable. 

 

14. The green belt design along the 

periphery of the plot shall achieve 

attenuation factor conforming to the 

day or night noise standards prescribed 

for residential land use. The open 

space inside the plot shall be suitably 

landscaped and covered with 

vegetation of indigenous variety. 

The same is being complied with. 

An area 2431.43 Sq. m. about (10.86%)is 

being/ will be provided under plantation. 

Photographs showing the same are enclosed 

as Annexure- V. 

15. Trees and shrubs of local species shall 

be planted to allow habitat for birds 

with appropriate distance from the 

boundary. 

The same is being/will be complied with. 

List of trees to be planted as under :- 

Plants Name  No. of Trees  

Karanj 25 

Kachnar 27 

Amaltash 39 

Gulmohar 27 

Neem 24 

Lemon Bottle Brush  59 

Indian Coral Trees  26 

Ashok  36 

Champa 22 

Total  285 
 

16. The SEIAA,Rajasthan reserves the 

right to add new conditions, 

modify/annual any condition and/or 

to revoke the clearance if 

implementation of any of the 

aforesaid condition/other stipulations 

The same is noted. 

Regular compliances are being/will be 

submitted to the concerned authority.  
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imposed by competent authorities is 

not satisfactory. Six monthly 

compliance status report of the project 

along with implementation of 

environmental measures shall be 

submitted to MoEF, Regional Office, 

Lucknow, SEIAA, Rajasthan & 

RPCB, Jaipur. 

PART B: GENERAL CONDITION 
1. The environment safeguards contained 

in Form 1-A shall be implemented in 

letter and spirit. 

The contents of para 1 are noted and is 

being/will be complied. 

2. Six monthly monitoring reports shall 

be submitted to SEIAA, Rajasthan 

and Rajasthan State Pollution Control 

Board. 

The same are being/will be submitted to 

the concerned authority. 

Latest Monitoring reports are enclosed as 

Annexure IX. 

3. Officials of the RPCB, who would be 

monitoring the implementation of 

environmental safeguard, shall be 

given full corporation facilities and 

document/data by the PP during their 

inspection. A complete set of the 

entire document submitted to SEIAA 

Rajasthan shall be forwarded to DoE, 

Rajasthan and Rajasthan State 

Pollution Control Board. 

The contents of para3 are noted  

4. In case of any changes in the scope of 

the project, the PP requires a fresh 

appraisal by SEIAA/SEAC, 

Rajasthan. 

The contents of para 4 are noted  
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5. The SEIAA/SEAC, Rajasthan 

reserves the right to add additional 

safeguard measures subsequently, if 

found necessary and to take action 

including revoking of the 

environmental clearance under the 

provisions of the Environment 

(Protection) Act-1986 to ensure 

effective implementation of the 

suggested safeguard measures in a 

time bound and satisfactory manner. 

The content of para 5 are noted  

6. All the other statutory clearances such 

as the approvals for storage of diesel 

from the Chief Controller of 

Explosives Fire Department, Civil 

Aviation Department, Forest 

Conservation Act 1980, and Wildlife 

Protection Act 1972 etc. shall be 

obtained, as may be applicable, by PP 

from the competent authority. 

All the required statutory clearances have 

been obtained from concerned authorities. 

The copy of Fire NOC dated 20.05.2017 is 

enclosed as Annexure XVII.  
Distance certificate have been obtained 

from Mukundra Hills Tiger Reserve 

/National Chambal Gharial Project 

dated17.03.2021. Copy of the same is 

enclosed as Annexure XIX. 

7. The PP shall ensure advertising in at 

least two local newspapers widely 

circulated in the region, one of which 

shall be in vernacular language that, 

the project has been accorded 

environmental clearance and copies 

of the clearance letters are available 

with SEIAA. Rajasthan and the 

Rajasthan state pollution control 

board and may also be seen on the 

website of the board www.rpcb.nic.in. 

The advertisement shall be made in 7 

days from the date of issue of the 

The same is complied with. 

Advertisements were published in two 

local newspapers:- 

1.Rashtradoot, Kota:28/6/2017 

2. DeshkiDharti,Kota:28/06/2017 

Copy of the newspapers is enclosed as 

Annexure – XVIII. 
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environment clearance and a copy 

shell also be forwarded to the SEIAA, 

Rajasthan and regional office 

JAIPUR(s) of the board. 

8. These stipulations would also be 

enforced amongst the others under the 

provisions of Water (Prevention & 

Control of Pollution) Act, 1974, the 

Air (Prevention & Control of 

Pollution) Act, 1981, the 

Environment (Protection) Act, 1986, 

the Public Liability (Insurance) Act, 

1991 and EIA Notification’06. 

The contents of para (8) are noted. 

9. Under the provisions of 

Environmental (Protection) Act, 

1986, legal action shall be initiated 

against the proponent, if it is found 

that construction of the project had 

been started without obtaining 

environmental clearance 

The contents of para (9) are noted. 

10. The environmental clearance is 

subject to the specific condition that 

the PP shall obtain prior clearance 

from forestry and wild life angle 

including clearance from standing 

committee of the National Board 

Wildlife if applicable. It is further 

categorically stated that grant of EC 

does not imply that forestry and 

wildlife clearance shall be granted to 

the project and that their proposals for 

forestry and wildlife clearance will be 

considered by the respective 

The contents of para (10) are noted. 
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authorities on their proposals for 

Decision taken. The investment made 

in the project. If any, based on 

environment clearance so granted. In 

anticipation of the clearance from 

forestry and wildlife angle shall be 

entirely at the cost and risk of the 

project proponent and Authority of 

Ministry of Environment & forests 

shall not be responsible in this regard 

in any number.  

11. The PP shall obtain prior clearance 

from forestry and wild life angle 

including clearance from standing 

committee of the National Board 

Wildlife if applicable as project is 

situated within 10 km. of Sanctuary. 

It is further categorically stated that 

grant of EC does not necessary 

implies that forestry and Wild Life 

clearance shall be granted to the 

project and that proposals for forestry 

and Wildlife Clearance will be 

considered by the respective 

authorities on their merits and 

decision taken. The investment made 

in the project, if any based on EC so 

granted, in anticipation of clearance 

from forestry and wildlife angle shall 

be entirely at the cost risk of the PP 

and MOEF shall not be responsible in 

this regard in any manner. 

The contents of Para (11) are noted and 

complied. 

Distance certificate have been obtained 

from Mukundra Hills Tiger Reserve 

/National Chambal Gharial Project 

dated17.03.2021. Copy of the same is 

enclosed as Annexure XIX. 
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For Resonant Wealth Consultancy Pvt. Ltd 
  

****** 
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NABET Certificate 
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Certificate of Accreditation 

 

 

 

 

 

   

 
 

Gaurang Environmental Solutions Pvt. Ltd., Jaipur 
 

102, SNG Shree Ratna Apartments, Near Tambi Petrol Pump, Jhotwara Road, Banipark, Jaipur, 

Rajasthan-302016 
 

The organization is accredited as Category-‘A’ under the QCI-NABET Scheme for Accreditation of EIA Consultant 

Organizations, Version 3: for preparing EIA-EMP reports in the following Sectors – 

S. 
No. 

Sector Description 
Sector (as per) 

Cat. NABET MoEFCC 

1. Mining of minerals including opencast / underground mining 1 1 (a) (i) A 

2. Offshore and onshore oil and gas exploration, development & production 2 1 (b) A 

3. Thermal power plants 4 1 (d) B 

4. Mineral beneficiation 7 2 (b) A 

5. Metallurgical industries (ferrous & non-ferrous) 8 3 (a) A 

6. Cement Plants 9 3 (b) A 

7. Chemical fertilizers 16 5 (a) A 

8. Synthetic organic chemicals industry 21 5 (f) A 

9. Distilleries 22 5 (g) A 

10. Isolated storage & handling of hazardous chemicals 28 - B 

11. Airports 29 7 (a) A 

12. 
Industrial estates/ parks/ complexes/areas, export processing Zones(EPZs), 

Special Economic Zones (SEZs), Biotech Parks, Leather Complexes 31 7 (c) A 

13. Common hazardous waste treatment, storage and disposal facilities 32 7 (d) A 

14. Bio-medical waste treatment facilities 32A 7 (da) B 

15. Ports, harbours, break waters and dredging 33 7 (e) A 

16. Highways, 34 7 (f) B 

17. Common Effluent Treatment Plants (CETPs) 36 7 (h) B 

18. Common Municipal Solid Waste Management Facility (CMSWMF) 37 7 (i) B 

19. Building and construction projects 38 8 (a) B 

20. Townships and Area development projects 39 8 (b) B 

Note: Names of approved EIA Coordinators and Functional Area Experts are mentioned in RAAC minutes dated Dec 

24, 2020 and supplementary assessment minutes dated April 6, 2021, posted on QCI-NABET website. 
 

The Accreditation shall remain in force subject to continued compliance to the terms and conditions mentioned in QCI- 

NABET’s letter of accreditation bearing no. QCI/NABET/ENV/ACO/21/1612 dated Feb 01, 2021. The accreditation needs 

to be renewed before the expiry date Gaurang Environmental Solutions Pvt. Ltd following due process of assessment. 

 

 

 

 

Sr. Director, NABET  Certificate No.     Valid till  

Dated: July 16, 2021 NABET/EIA/2023/RA 0192 (Rev.02)                         Dec 07, 2023 

 

For the updated List of Accredited EIA Consultant Organizations with approved Sectors please refer to QCI-NABET website 

National Accreditation Board 

for Education and Training 
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Project   : “Landmark Paradise” Group Housing Project 
Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

Compliance Report of the conditions laid in  

the Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 
 

  

 

 

 

 

 

 

ANNEXURE III 
Current Site Photographs  
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Project     : Group Housing Project “Landmark Paradise” Compliance Report of the conditions laid in the 

Environmental Clearance Oct’ 2022 to March’ 2023 Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

 

 

Gaurang Environmental Solutions Pvt. Ltd.  

Report Ref: GESPL_56/2023-2024/EC Compliance/94  

 

CURRENT SITE PHOTOGRAPHS 

 

 
 

 

 

BLOCK - A 
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Project     : Group Housing Project “Landmark Paradise” Compliance Report of the conditions laid in the 

Environmental Clearance Oct’ 2022 to March’ 2023 Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

 

 

Gaurang Environmental Solutions Pvt. Ltd.  

Report Ref: GESPL_56/2023-2024/EC Compliance/94  

 

CURRENT SITE PHOTOGRAPHS 

 
 

 

 

 

 

BLOCK - B 
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Project     : Group Housing Project “Landmark Paradise” Compliance Report of the conditions laid in the 

Environmental Clearance Oct’ 2022 to March’ 2023 Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

 

 

Gaurang Environmental Solutions Pvt. Ltd.  

Report Ref: GESPL_56/2023-2024/EC Compliance/94  

 

CURRENT SITE PHOTOGRAPHS 

 
 

 

 

 

****** 

BLOCK-C 
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Project   : “Landmark Paradise” Group Housing Project 
Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

Compliance Report of the conditions laid in  

the Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 

 

 

 

 
 

ANNEXURE IV 

Details of expenses in the period from 
Oct.' 2022 - March' 2023 
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Resonant Wealth Consultancy Pvt.Ltd. 
1-Oct -2022 to 31-Mar-2023 

 
ENVIRONMENTAL CLEARANCE EXPENSES DETAILS 

 

  Expeses Environment 
Exp. 

ESR 
Expenses 

Budgetary 
Expenses 

Fee to Gaurang 
 

                     
-    

                           
                         
60,000.00     

Water Charges ( water can)     
  

                                     
-    

Electricity bill for Labour     
  

                     
61,894.00  

Dress,Shoes & Sweet for Staff     
  

                     
12,028.80  

Paid to Jeevan Sambhal for Free Food 
distribution 

                            
-      

CGWA Charges    
2,01,480.00  

  
    

Paid to KRT Cheritable Trust for Govt. 
School Class room Construction     

                        
-      

Rain water harvesting 
 

                     
-      

                        
-      

Fire fighting & emergency 
 

                     
-          

Sanitation (Cleening and Tipper exp) 
     

                        
-      

Dual Plumbing & Dual Flushing 
 

                     
-          

Green Belt (Garding Exp.) 
 

      
66,021.00    

                        
-      

 

  

2,67,501.00  

           

60,000.00  

                        

-    

                     

73,922.80  
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Project   : “Landmark Paradise” Group Housing Project 
Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

Compliance Report of the conditions laid in  

the Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 
 
 
 
 
 
 
 
 
 
 
 

ANNEXURE V 
Photographs showing Green Area 

  

93 122



Project : Group Housing Project “Landmark   Paradise”

Promoter: Resonant Wealth Consultancy Pvt. Ltd.  

Compliance Report of the conditions laid in the 

Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

PHOTOGRAPHS SHOWING GREEN BELT 
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Project : Group Housing Project “Landmark   Paradise”

Promoter: Resonant Wealth Consultancy Pvt. Ltd.  

Compliance Report of the conditions laid in the 

Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

PHOTOGRAPHS SHOWING GREEN BELT 
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Project : Group Housing Project “Landmark   Paradise”

Promoter: Resonant Wealth Consultancy Pvt. Ltd.  

Compliance Report of the conditions laid in the 

Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 

PHOTOGRAPHS SHOWING GREEN BELT 

 
 
 
 
 
 
 
 
 
 

******** 
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Project   : “Landmark Paradise” Group Housing Project 
Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

Compliance Report of the conditions laid in  

the Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 
 
 
 

 

 

ANNEXURE VI 
Copy of Electricity Bill 
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https://cescrajasthan.co.in

4222

Kota Electricity Distribution Limited
(A Distribution Franchisee of JVVNL)

GST: 08AARCS5318P1ZH CIN: U40100WB2012PLC181283Helpline 0141-3532000 7230044001, 7230044002
2107 3602 6106KNO

MS RESONANT WEALTH CONSULTANNCY PVT LTD
KHASARA NO 72 VILLAGE SAKATPURA  KOTA 324008
SAKATPURA KOTA

E-mail : KOTARAJ678@GMAIL.COMMob : 7231884888

Bill Month
OCT-2022

17-10-2022
Due Date

3760

21073600001871524Bill No. :

07-10-2022Bill Date :

Regular / RegularService / Bill Status :

3.0000Bill Period :

Previous Payable(    ) Payment Made(   ) Arrears (   ) Current Bill (   ) Current LPS (    ) Payable after
 Due Date (   )

4222 78.91 4301

Electricity Bill Details Amount (   )

Sub-Total

Govt. Subsidy Adjustment

Sundry Adjustment
Previous Provisional Bill Adjustment

Current Bill

Bank details for Payment through RTGS / NEFT
Beneficiary / IFSC Code : KEDL / ICIC0000104

KOTA210736026106

Sundry Adjustment Code & Description Amount (Rs.)

Assistant Revenue Officer of sub-division B5 (Mob: 9116155201) is your Customer Account Manager.
This is computer generated invoice no signature required (E&OE)

Download RajVidyut App from Google Play Store

Unit Rate (   ) Total (   )
150 4.75 712.50
300 6.50 1950.00
450 7.35 3307.50
600 7.65 4590.00

2260 7.95 17967.00

28527.00Energy Charge

Binder / Account No:

Connected Load

Route Sequence

Sanctioned Load

Contract Demand KVA

Feeder Code

Avg. Monthly Cnsp (PFY)
Security Deposit (   )
Consumer PAN
Billing Demand

DT Code

8504/0001 Tariff Category

70.00 KW
70.00 KW

50

11F1007299

1811
14700.00

37.5

Tariff Code
Locality
Meter Phase / Type
Supply Voltage
Metering Voltage
Meter Status
Meter Security (   )
Power Factor
Solar Generation

Pole Code

1100XA

3 / KWH,KVAH,KVA

400 V
400 V

OK
650.00
0.979

Last 12 months Oct-21 Nov-21 Dec-21 Jan-22 Feb-22 Mar-22 Apr-22 May-22 Jun-22 Jul-22 Aug-22 Sep-22
Consumption 1580 960 900 2020 3960 2920 2140 1900 1380 1240 1686 1571

1

URBAN

DOMESTIC

(=) 0 (+) 4222.12

4222.12

(20/09/2022)
(-) 12505

122  SMALL COIN -0.28

Fixed / Demand Charges 1200.00
Fuel Surcharge* 631.40
Electricity Duty 1504.00

Urban Cess 564.00
Power Factor Surcharge (+)(-)       -542.01

-0.28
-25411.99

-2250

12505

*FS:FY21-22Q4 @0.07p/u 1/60 Instl=631.40;

31884.39

Meter No Unit Current Reading Current Reading Date Previous Reading Previous Reading Date Reading Difference MF Trans. Loss Unit | MD
KT118143 KWH 9204.00 01-10-2022 9016.00 01-07-2022 188 20.0 0 3760
KT118143 KVAH 9858.00 01-10-2022 9666.00 01-07-2022 192 20.0 0 3840
KT118143 KVA 0.2200 01-10-2022 01-07-2022 20.0 0.0000 4.4000

(2107360/8504/0001) Toll Free 1800-102-1912. 1800-200-1912

Email: kedl@rpsg.in

Units

Total Payable by
Due Date (   )

Account Number :

AEN(B5,KOTA)Sub-division :

PAN: AARCS5318P
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9465

Kota Electricity Distribution Limited
(A Distribution Franchisee of JVVNL)

GST: 08AARCS5318P1ZH CIN: U40100WB2012PLC181283Helpline 0141-3532000 7230044001, 7230044002
2107 3602 6106KNO

MS RESONANT WEALTH CONSULTANNCY PVT LTD
KHASARA NO 72 VILLAGE SAKATPURA  KOTA 324008
SAKATPURA KOTA

E-mail : KOTARAJ678@GMAIL.COMMob : 7231884888

Bill Month
NOV-2022

14-11-2022
Due Date

1060

21073600001898981Bill No. :

05-11-2022Bill Date :

Regular / RegularService / Bill Status :

1.0000Bill Period :

Previous Payable(    ) Payment Made(   ) Arrears (   ) Current Bill (   ) Current LPS (    ) Payable after
 Due Date (   )

9465 177.63 9642

Electricity Bill Details Amount (   )

Sub-Total

Govt. Subsidy Adjustment

Sundry Adjustment

Current Bill

Bank details for Payment through RTGS / NEFT
Beneficiary / IFSC Code : KEDL / ICIC0000104

KOTA210736026106

Sundry Adjustment Code & Description Amount (Rs.)

Assistant Revenue Officer of sub-division B5 (Mob: 9116155201) is your Customer Account Manager.
This is computer generated invoice no signature required (E&OE)

Download RajVidyut App from Google Play Store

Unit Rate (   ) Total (   )
50 4.75 237.50
100 6.50 650.00
150 7.35 1102.50
200 7.65 1530.00
560 7.95 4452.00

7972.00Energy Charge

Binder / Account No:

Connected Load

Route Sequence

Sanctioned Load

Contract Demand KVA

Feeder Code

Avg. Monthly Cnsp (PFY)
Security Deposit (   )
Consumer PAN
Billing Demand

DT Code

8504/0001 Tariff Category

70.00 KW
70.00 KW

50

11F1007299

1811
14700.00

37.5

Tariff Code
Locality
Meter Phase / Type
Supply Voltage
Metering Voltage
Meter Status
Meter Security (   )
Power Factor
Solar Generation

Pole Code

1100XA

3 / KWH,KVAH,KVA

400 V
400 V

OK
650.00
0.963

Last 12 months Nov-21 Dec-21 Jan-22 Feb-22 Mar-22 Apr-22 May-22 Jun-22 Jul-22 Aug-22 Sep-22 Oct-22
Consumption 960 900 2020 3960 2920 2140 1900 1380 1240 1686 1571 3760

1

URBAN

DOMESTIC

(=) 0.01 (+) 9464.61

9464.61

(08/10/2022)
(-) 4222

122  SMALL COIN 0.12
141  Prompt Payment Incentive 0.15% -44.59

Fixed / Demand Charges 400.00
Fuel Surcharge* 1355.90
Electricity Duty 424.00

Urban Cess 159.00
Power Factor Surcharge (+)(-)        -51.82

-44.47

-750

4222.01

*FS:FY21-22Q2 @0.21p/u 1/2 Instl=724.50;*FS:FY21-22Q4 @0.07p/u 2/60
Instl=631.40;

10259.08

Meter No Unit Current Reading Current Reading Date Previous Reading Previous Reading Date Reading Difference MF Trans. Loss Unit | MD
KT118143 KWH 9257.00 01-11-2022 9204.00 01-10-2022 53 20.0 0 1060
KT118143 KVAH 9913.00 01-11-2022 9858.00 01-10-2022 55 20.0 0 1100
KT118143 KVA 0.1900 01-11-2022 01-10-2022 20.0 0.0000 3.8000

(2107360/8504/0001) Toll Free 1800-102-1912. 1800-200-1912

Email: kedl@rpsg.in

Units

Total Payable by
Due Date (   )

Account Number :

AEN(B5,KOTA)Sub-division :

PAN: AARCS5318P
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9381

Kota Electricity Distribution Limited
(A Distribution Franchisee of JVVNL)

GST: 08AARCS5318P1ZH CIN: U40100WB2012PLC181283Helpline 0141-3532000 7230044001, 7230044002
2107 3602 6106KNO

MS RESONANT WEALTH CONSULTANNCY PVT LTD
KHASARA NO 72 VILLAGE SAKATPURA  KOTA 324008
SAKATPURA KOTA

E-mail : KOTARAJ678@GMAIL.COMMob : 7231884888

Bill Month
DEC-2022

15-12-2022
Due Date

1060

21073600001929614Bill No. :

06-12-2022Bill Date :

Regular / RegularService / Bill Status :

1.0000Bill Period :

Previous Payable(    ) Payment Made(   ) Arrears (   ) Current Bill (   ) Current LPS (    ) Payable after
 Due Date (   )

9381 175.95 9557

Electricity Bill Details Amount (   )

Sub-Total

Govt. Subsidy Adjustment

Sundry Adjustment

Current Bill

Bank details for Payment through RTGS / NEFT
Beneficiary / IFSC Code : KEDL / ICIC0000104

KOTA210736026106

Sundry Adjustment Code & Description Amount (Rs.)

Assistant Revenue Officer of sub-division B5 (Mob: 9116155201) is your Customer Account Manager.
This is computer generated invoice no signature required (E&OE)

Download RajVidyut App from Google Play Store

Unit Rate (   ) Total (   )
50 4.75 237.50
100 6.50 650.00
150 7.35 1102.50
200 7.65 1530.00
560 7.95 4452.00

7972.00Energy Charge

Binder / Account No:

Connected Load

Route Sequence

Sanctioned Load

Contract Demand KVA

Feeder Code

Avg. Monthly Cnsp (PFY)
Security Deposit (   )
Consumer PAN
Billing Demand

DT Code

8504/0001 Tariff Category

70.00 KW
70.00 KW

50

11F1007299

1811
14700.00

37.5

Tariff Code
Locality
Meter Phase / Type
Supply Voltage
Metering Voltage
Meter Status
Meter Security (   )
Power Factor
Solar Generation

Pole Code

1100XA

3 / KWH,KVAH,KVA

400 V
400 V

OK
650.00
0.981

Last 12 months Dec-21 Jan-22 Feb-22 Mar-22 Apr-22 May-22 Jun-22 Jul-22 Aug-22 Sep-22 Oct-22 Nov-22
Consumption 900 2020 3960 2920 2140 1900 1380 1240 1686 1571 3760 1060

1

URBAN

DOMESTIC

(=) 0 (+) 9380.55

9380.55

(07/11/2022)
(-) 9465

122  SMALL COIN -0.38
141  Prompt Payment Incentive 0.15% -12.56

Fixed / Demand Charges 400.00
Fuel Surcharge* 1355.90
Electricity Duty 424.00

Urban Cess 159.00
Power Factor Surcharge (+)(-)       -167.41

-12.94

-750

9465

*FS:FY21-22Q2 @0.21p/u 2/2 Instl=724.50;*FS:FY21-22Q4 @0.07p/u 3/60
Instl=631.40;

10143.49

Meter No Unit Current Reading Current Reading Date Previous Reading Previous Reading Date Reading Difference MF Trans. Loss Unit | MD
KT118143 KWH 9310.00 01-12-2022 9257.00 01-11-2022 53 20.0 0 1060
KT118143 KVAH 9967.00 01-12-2022 9913.00 01-11-2022 54 20.0 0 1080
KT118143 KVA 0.1900 01-12-2022 01-11-2022 20.0 0.0000 3.8000

(2107360/8504/0001) Toll Free 1800-102-1912. 1800-200-1912

Email: kedl@rpsg.in

Units

Total Payable by
Due Date (   )

Account Number :

AEN(B5,KOTA)Sub-division :

PAN: AARCS5318P
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9484

Kota Electricity Distribution Limited
(A Distribution Franchisee of JVVNL)

GST: 08AARCS5318P1ZH CIN: U40100WB2012PLC181283Helpline 0141-3532000 7230044001, 7230044002
2107 3602 6106KNO

MS RESONANT WEALTH CONSULTANNCY PVT LTD
KHASARA NO 72 VILLAGE SAKATPURA  KOTA 324008
SAKATPURA KOTA

E-mail : KOTARAJ678@GMAIL.COMMob : 7231884888

Bill Month
JAN-2023

13-01-2023
Due Date

1160

21073600001956326Bill No. :

04-01-2023Bill Date :

Regular / RegularService / Bill Status :

1.0000Bill Period :

Previous Payable(    ) Payment Made(   ) Arrears (   ) Current Bill (   ) Current LPS (    ) Payable after
 Due Date (   )

9484 176.93 9661

Electricity Bill Details Amount (   )

Sub-Total

Govt. Subsidy Adjustment

Sundry Adjustment

Current Bill

Bank details for Payment through RTGS / NEFT
Beneficiary / IFSC Code : KEDL / ICIC0000104

KOTA210736026106

Sundry Adjustment Code & Description Amount (Rs.)

Assistant Revenue Officer of sub-division B5 (Mob: 9116155201) is your Customer Account Manager.
This is computer generated invoice no signature required (E&OE)

Download RajVidyut App from Google Play Store

Unit Rate (   ) Total (   )
50 4.75 237.50
100 6.50 650.00
150 7.35 1102.50
200 7.65 1530.00
660 7.95 5247.00

8767.00Energy Charge

Binder / Account No:

Connected Load

Route Sequence

Sanctioned Load

Contract Demand KVA

Feeder Code

Avg. Monthly Cnsp (PFY)
Security Deposit (   )
Consumer PAN
Billing Demand

DT Code

8504/0001 Tariff Category

70.00 KW
70.00 KW

50

11F1007299

1811
14700.00

37.5

Tariff Code
Locality
Meter Phase / Type
Supply Voltage
Metering Voltage
Meter Status
Meter Security (   )
Power Factor
Solar Generation

Pole Code

1100XA

3 / KWH,KVAH,KVA

400 V
400 V

OK
650.00
0.983

Last 12 months Jan-22 Feb-22 Mar-22 Apr-22 May-22 Jun-22 Jul-22 Aug-22 Sep-22 Oct-22 Nov-22 Dec-22
Consumption 2020 3960 2920 2140 1900 1380 1240 1686 1571 3760 1060 1060

1

URBAN

DOMESTIC

(=) 0 (+) 9484.31

9484.31

(10/12/2022)
(-) 9381

122  SMALL COIN -0.45

Fixed / Demand Charges 400.00
Fuel Surcharge* 631.40
Electricity Duty 464.00

Urban Cess 174.00
Power Factor Surcharge (+)(-)       -201.64

-0.45

-750

9381

*FS:FY21-22Q4 @0.07p/u 4/60 Instl=631.40;

10234.76

Meter No Unit Current Reading Current Reading Date Previous Reading Previous Reading Date Reading Difference MF Trans. Loss Unit | MD
KT118143 KWH 9368.00 01-01-2023 9310.00 01-12-2022 58 20.0 0 1160
KT118143 KVAH 10026.00 01-01-2023 9967.00 01-12-2022 59 20.0 0 1180
KT118143 KVA 0.2200 01-01-2023 01-12-2022 20.0 0.0000 4.4000

(2107360/8504/0001) Toll Free 1800-102-1912. 1800-200-1912

Email: kedl@rpsg.in

Units

Total Payable by
Due Date (   )

Account Number :

AEN(B5,KOTA)Sub-division :

PAN: AARCS5318P
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8785

Kota Electricity Distribution Limited
(A Distribution Franchisee of JVVNL)

GST: 08AARCS5318P1ZH CIN: U40100WB2012PLC181283Helpline 0141-3532000 7230044001, 7230044002
2107 3602 6106KNO

MS RESONANT WEALTH CONSULTANNCY PVT LTD
KHASARA NO 72 VILLAGE SAKATPURA  KOTA 324008
SAKATPURA KOTA

E-mail : KOTARAJ678@GMAIL.COMMob : 7231884888

Bill Month
FEB-2023

17-02-2023
Due Date

1060

21073600001990395Bill No. :

08-02-2023Bill Date :

Regular / RegularService / Bill Status :

1.0000Bill Period :

Previous Payable(    ) Payment Made(   ) Arrears (   ) Current Bill  (   ) Current LPS
(    )

Payable after
 Due Date (   )

8785 164.04 8949

Electricity Bill Details Amount (   )

Current Bill

Govt. Subsidy Adjustment

Sundry Adjustment

Total Adjustment

Bank details for Payment through RTGS / NEFT
Beneficiary / IFSC Code : KEDL / ICIC0000104

KOTA210736026106

Sundry Adjustment Code & Description Amount (Rs.)

Assistant Revenue Officer of sub-division B5 (Mob: 9116155201) is your Customer Account Manager.
This is computer generated invoice no signature required (E&OE)

Download RajVidyut App from Google Play Store

Unit Rate (   ) Total (   )
50 4.75 237.50
100 6.50 650.00
150 7.35 1102.50
200 7.65 1530.00
560 7.95 4452.00

7972.00Energy Charge

Binder / Account No:

Connected Load

Route Sequence

Sanctioned Load

Contract Demand KVA

Feeder Code

Avg. Monthly Cnsp (PFY)
Security Deposit (   )
Consumer PAN
Billing Demand

DT Code

8504/0001 Tariff Category

70.00 KW
70.00 KW

50

11F1007299

1811
14700.00

37.5

Tariff Code
Locality
Meter Phase / Type
Supply Voltage
Metering Voltage
Meter Status
Meter Security (   )
Power Factor
Solar Generation

Pole Code

1100XA

3 / KWH,KVAH,KVA

400 V
400 V

OK
650.00
0.963

Last 12 months Feb-22 Mar-22 Apr-22 May-22 Jun-22 Jul-22 Aug-22 Sep-22 Oct-22 Nov-22 Dec-22 Jan-23
Consumption 3960 2920 2140 1900 1380 1240 1686 1571 3760 1060 1060 1160

1

URBAN

DOMESTIC

(=) 0 (+) 9534.58

      -749.69

(10/01/2023)
(-) 9484

122  SMALL COIN 0.31

Fixed / Demand Charges 400.00
Fuel Surcharge* 631.40
Electricity Duty 424.00

Urban Cess 159.00
Power Factor Surcharge (+)(-)        -51.82

0.31

-750

9484

*FS:FY21-22Q4 @0.07p/u 5/60 Instl=631.40;

9534.58

Meter No Unit Current Reading Current Reading Date Previous Reading Previous Reading Date Reading Difference MF Trans. Loss Unit | MD
KT118143 KWH 9421.00 01-02-2023 9368.00 01-01-2023 53 20.0 0 1060
KT118143 KVAH 10081.00 01-02-2023 10026.00 01-01-2023 55 20.0 0 1100
KT118143 KVA 0.1600 01-02-2023 01-01-2023 20.0 0.0000 3.2000

(2107360/8504/0001) Toll Free 1800-102-1912. 1800-200-1912

Email: kedl@rpsg.in

Units

Total Payable by

Account Number :

AEN(B5,KOTA)Sub-division :

Due Date (   )

PAN: AARCS5318P

Adjustment
Amt (   )

      -749.69
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Kota Electricity Distribution Limited CESC 
(A Distribution F11111chlstt of .lVVNL) 

PAN: AARCS5318P https://cescrajasthan.co. in 

GST: 08AARCS!lll8PIZH 

Email: kedl@rpsg.in 

CIN: IJ40UJOWBlOlll'LCI8t28J Hel line 0141-3532000ll7230044001, 7230044002 

KNO 2107 3602 6106 
MS RESONANT WEALTH CONSUL TANNC'fP\11' LTD 

KHASARA NO 72 VD..LAGESAKA TPUltA XOTA 324008 

Mob 7231884888 :&mall • KOTARAJ678@0MAlL.CO 

) Payment Made( f) 

(1310212023) 
8785 (-) 878S 

Electlidty 8111 Details 

Energy Charge 

Unit Rate(') tocol (t') 
so 4.75 237.10 

100 6.,0 

1$0 7.35 1102.,-o 

200 7.6$ 1530.00 

looo 7.9, 7910.00 

Fixed I Demand Cbtrges 

Fuel Surcharge• 

Electricity Duty 

Urban Cess 

Power Factor Surclwge (+)(·) 

CunstBII 

Sundry Adju.MJent 

Govt. Subsidy Adjustment 

Toea! Adjutmtat 

!\tttxrl\• l!.Ut 

,\mount (f} 

11470.00 

400.00 

631.40 

600.00 

225.00 

-160.58 

13165.82 

·0.1 I 

-150 

-750.11 

Bill Month 

MAR-2023 

Due Date 

15-03-2023 

Units 

1500 

Carrent Bill 

fhnofct A<:.:.ot111til'>o: 

LQllil 

CO!ln¢eied Load 

DemandKVA 

Dill Oate• 

Strv!c.- Bill 

Bill PtJie>il , 

AEN(l3S.'K,OTA) 

05.()3-2023 

Regular I RCJgular 

1.0000 

\djnstmeut Totall'ayable by Cntre!ll LPS i'a)'8hle aftfr 
( Due llatr. 

-750.11 

8504/0001 TanO'Cnte,got) DOMESTIC 

70.00KW Tariff ;;,.,," HOllXA 

70.00KW t ocailty URBAN 

so 3 

l®ntbfy 1811 400V 

. r. i?J;Nsit ( t) 14700.00 M;t.::ring 

COJU\IIIl•l'AN !'.<f.{ St<IOJS 

J3iUing Denwnd ;r1 . .$ M¢!.."1:Stl."\itity(f} 

l'eeder t1 J'l 007299 l'_owr.r 

()! Sol II!' 

'•.•i. t Sequ-ence 

Bank details for Payment tbmngh RTGS I NEFT 

Beneficiary /IFSC Code : I ICICOOOOI 04 

Account Number : KOTA2107360l6106 

400V 

OK 
6SO.OO 

0.974 

r-·····-R"ff1iii4:i-·-- ""K:Wir 
j KT118143 KVAH I KT118143 KVA 

I .. ···-··--··· .. ·---·--·--· _ ....... ______ .. +----+-----! 

Assistant Revenue Officer ofsub-divisionBS (Mob: 9116155201) is your Customer Ac:c0untManager. 

-·---- ... ..,......-(aCe) 

,_ '#Httwter 
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Project   : “Landmark Paradise” Group Housing Project 
Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

Compliance Report of the conditions laid in  

the Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 
 

 

 
ANNEXURE VII 
Copy of Structure Stability 

Certificate 
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Project   : “Landmark Paradise” Group Housing Project 
Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

Compliance Report of the conditions laid in  

the Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 
 
 

 
 
 
 

ANNEXURE VIII 
Copy of Facilities to labour 
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Project : Group Housing Project “Landmark   Paradise”

Promoter: Resonant Wealth Consultancy Pvt. Ltd.  

Compliance Report of the conditions laid in the 

Environmental Clearance Oct. 2022 to March 2023  

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

Photograph showing Facilities provided to labour 

 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

******* 
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Project   : “Landmark Paradise” Group Housing Project 
Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

Compliance Report of the conditions laid in  

the Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 
 
 
 

ANNEXURE IX  
Monitoring Reports 
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Test Report of Report Code Date of Issue 
Ambient Air Quality Analysis AAQ-040223-01 10/02/2023 
 
 Issued To:              M/s Resonant Wealth Consultancy Pvt. Ltd. 
 Project Name:        Group Housing Project “Landmark Paradise” 
 Address:                  Khasra No. 200/1, village –Sakatpura, Tehsil-Ladpura, District-Kota (Rajasthan) 
 

                                                             Sampling & Analysis Data 
 

 

Sample Drawn By 
Date of Sampling 
Sample Description 
Sampling Plan & Procedure 

: 
: 
: 
: 

Laboratory 
03/02/2023 
Ambient Air 
SOP-AAQ/08 

Analysis Duration 
Sampling Location 
Average Flow Rate of SPM (m3/min.) 
Average Flow Rate of Gases (lpm) 
Sampling Instrument Used 
Weather Condition 

:  
: 
: 
: 
: 
: 

04/02/2023 to 10/02/2023 
Near Project Site  
1.12 
1.0 
RDS (PM10) FPS (PM2.5) With Gaseous Attachment 
Clear 

TEST RESULT 
 

S.No. Parameter Test Method Results Units 
Limits as per 
Environment  

(Protection) Act. 
1. Suspended Particulate Matter  (SPM) IS:5182 Part-IV 389.60 µg /m3 500.0 

2. Particulate Matter (PM10) IS:5182 Part-XXIII 78.54 µg /m3 100.0 

3. Particulate Matter (PM2.5) IS:5182 Part-XXIV 42.18 µg /m3              60.0 

4. Sulphur dioxide IS:5182 Part-II 9.36 µg /m3              80.0 

5. Nitrogen dioxide IS:5182 Part-VI 18.20 µg /m3 80 

Notes:  
1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only. 
2. Responsibility of the Laboratory is limited to the invoiced amount only.      

 3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory. 
4. The test samples will be disposed off after two weeks from the date of   issue of test report, unless until specified by the customer. 
 
 
 

                                                                                   
CHECKED BY               AUTHORIZED SIGNATORY 
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Test Report of Report Code Date of Issue 
Water W-040223-03 10/02/2023 

 
 Issued To:              M/s Resonant Wealth Consultancy Pvt. Ltd. 
 Project Name :       Group Housing Project “Landmark Paradise” 
 Address:                  Khasra No. 200/1, village –Sakatpura, Tehsil-Ladpura, District-Kota (Rajasthan) 
 
                                                    SAMPLING & ANALYSIS DATA Sample Drawn By : Laboratory 

Sample Received Date                                                :      03/02/2023  
Sample Quantity :  2.0 Lt. 
Analysis Duration 
Sampling Location 

: 
: 

04/02/2023 to 10/02/2023 
Near Project Site  

Sample Description      :    Water  

RESULTS 
Essential test as per IS:10500-2012 

S. No. Parameter Test Method Results Units Desirable 
Limit 

Extended Limit 

1. pH      IS:3025(Part-11) 7.40 - 6.0 – 9.0 - 
2. Colour IS:3025(Part-4) <5.00 Hazen 5 15 
3. Odour IS:3025(Part-5) Agreeable - Agreeable Agreeable 
4. Taste IS:3025(Part-8) Agreeable - Agreeable - 
5. Turbidity IS:3025(Part-10) <1.00 NTU 1 5 
6. Total Hardness (as CaCO3) IS:3025(Part-21) 415.2 mg/l 200 600 
7. Chloride (as Cl) IS:3025(Part-32) 264.0 mg/l 250 1000 
8. Calcium (as Ca) IS: 3025 (P- 40) 127.0 mg/l 75 200 
9. Iron (as Fe) IS:3025(Part-52) 0.214 mg/l 1 No Relaxation 

10. Nitrate (as NO3) IS: 3025 (P- 34) 16.80 mg/l 45 No Relaxation 
11. Total Dissolved Solid IS:3025(Part-16) 1245.0 mg/l 500 2000 
12. Alkalinity (as Ca CO3) IS: 3025 (P- 23) 380.0 mg/l 200 600 
13. Sulphate (as SO4) IS: 3025 (P- 24) 178.0 mg/l 200 400 

   MICROBIOLOGICAL REQUIREMENT 
RESULTS 

S.No. Parameter Test Method Results Required as per IS-10500:2012 
1. Escherichia coli IS-15185 Absent Absent/100ml 
2. Coliform Bacteria IS-15185 Absent Absent/100ml 
Notes:  

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only. 
2. Responsibility of the Laboratory is limited to the invoiced amount only.      

 3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory. 
4. The test samples will be disposed off after two weeks from the date of   issue of test report, unless until specified by the customer. 
 

                                                                                   
CHECKED BY               AUTHORIZED SIGNATORY 
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Test Report of Report Code Date of Issue 
Soil Quality SQ-040223-04 10/02/2023 

 
 Issued To:              M/s Resonant Wealth Consultancy Pvt. Ltd. 
 Project Name :       Group Housing Project “Landmark Paradise” 
 Address:                  Khasra No. 200/1, village –Sakatpura, Tehsil-Ladpura, District-Kota (Rajasthan) 

 
    Sampling & Analysis Data 

Sample Received On  : 03/02/2023 
Sample Drawn By : Laboratory (NTL) 
Sample Description  : Soil Sample Collected Near Project Site  
Analysis Duration : 04/02/2023 to 10/02/2023 

Sl. No. Parameters Results  Test Method 
1. pH 7.86 IS:2720(Part-26) 
2. Conductivity (µmhos/cm) 450.0 IS:2720(Part-21) 
3. Sodium  (as Na)(mg/kg) 210.0 STP/SOIL 
4. Water holding capacity (%) 32.60 STP/SOIL 
5. Potassium (as K) (mg/kg) 156.8 STP/SOIL 
6.  

Texture 
Sand (% by mass) 68.00 STP/SOIL 
Clay (% by mass) 17.00 STP/SOIL 
Silt (% by mass) 15.00 STP/SOIL 

7. Calcium (as Ca)(mg/kg) 489.0 STP/SOIL 
8. Magnesium (as Mg) (mg/kg) 216.0 STP/SOIL 
9. SAR 0.85 STP/SOIL 
10. CEC (meq/100gm) 2.64 STP/SOIL 
11. Available Phosphorus (as P),(mg/kg) 14.20 STP/SOIL 
12. Organic carbon (%) 0.65 STP/SOIL 
13. Porosity (% by mass) 42.80 STP/SOIL 
14. Permeability (cm/hr) 1.75 STP/SOIL 
15. Bulk Density (kg/cm3) 1.38 STP/SOIL 
16. TKN% 0.025 STP/SOIL 

Notes:  
1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only. 
2. Responsibility of the Laboratory is limited to the invoiced amount only.      

 3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory. 
4. The test samples will be disposed off after two weeks from the date of   issue of test report, unless until specified by the customer. 
 

                                                                                   
CHECKED BY               AUTHORIZED SIGNATORY 
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Test Report of Report Code Date of Issue 
Stack Emission ST-040223-05 10/02/2023 

 
 Issued To:              M/s Resonant Wealth Consultancy Pvt. Ltd. 
 Project Name :       Group Housing Project “Landmark Paradise” 
 Address:                  Khasra No. 200/1, village –Sakatpura, Tehsil-Ladpura, District-Kota (Rajasthan) 
 

                                             SAMPLING & ANALYSIS DATA 

  Sample drawn on                                                        :                    03/02/2023 
Sample Drawn By : NTL 
Sample description : Stack Emission  
Sampling Time : 30 minutes 
Sampling Plan &Procedure : SOP/SE/09 
Analysis Duration : 04/02/2023 to 10/02/2023 
Stack Temperature (°C) : 148 
Source of Emission 
Capacity 

: 
: 

Stack Attached to DG 
500 KVA 

Type of Fuel used : HSD 
Operating Load : Normal 
Type of Stack : Metal circular 
Average Velocity of Flue Emission (m/s) 
Pollution Control, If any 

: 
: 

8.2 
Acoustic Enclosure, Through Stack Height 
 

      
 
 
 
 
 
 

 Notes:  
1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only. 
2. Responsibility of the Laboratory is limited to the invoiced amount only.      

 3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory. 
4. The test samples will be disposed off after two weeks from the date of   issue of test report, unless until specified by the customer. 
 

                                                                                   
CHECKED BY               AUTHORIZED SIGNATORY 

 

TEST RESULT 

S.N. Parameter Test Method Results Units Emission limits 

1. Particulate Matter (PM) IS:11255(Part-1 ) 0.086 g/kw-hr 0.2 

2. NOx + NMHC                    IS:11255(Part-7) + HC-FID 2.15 g/kw-hr < 4.0 
3. Carbon monoxide(as CO) USEPA Method No.10 1.40 g/kw-hr < 3.5 
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Test Report of Report Code Date of Issue 
Waste Water WW-040223-06 10/02/2023 

 
 Issued To:              M/s Resonant Wealth Consultancy Pvt. Ltd. 
 Project Name :       Group Housing Project “Landmark Paradise” 
 Address:                  Khasra No. 200/1, village –Sakatpura, Tehsil-Ladpura, District-Kota (Rajasthan) 
 
   SAMPLING & ANALYSIS DATA 
 
Sample Drawn On : 03/02/2023  
Sample Collected By :  NTL 
Sample Description : STP Outlet 
Sample Quantity/Packing detail : 2 lt/Plastic Cane 
Weather Conditions : Normal 
Analysis Duration 
 

: 04/02/2023 to 10/02/2023 

TEST RESULTS 
 
S. No. Parameter Test Method Results Units Limits as per 

CPCB norms 
1. pH      IS:3025(Part-11):1983 7.54 - 5.5-9.0 

2. Total Suspended Solid IS:3025(Part-17):1984 12.0 mg/l 100.0 

3. Chemical Oxygen demand (as O2) APHA 5220 B:2005 47.0 mg/l 250 

4. Biological Oxygen demand (as 
O2) 

IS:3025(Part-44):1993 8.5 
 

mg/l 30 

5. Oil & grease IS:3025(Part-39):1984 <1.0 mg/l 10 

Remarks: Test parameters coming in under limit, prescribe limits are given by MoEF/Central Pollution Control Board. 

  Notes:  
1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only. 
2. Responsibility of the Laboratory is limited to the invoiced amount only.      

 3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory. 
4. The test samples will be disposed off after two weeks from the date of   issue of test report, unless until specified by the customer. 
 

                                                                                   
CHECKED BY               AUTHORIZED SIGNATORY 
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Test Report of Report Code Date of Issue 
Waste Water WW-040223-07 10/02/2023 

 
 Issued To:              M/s Resonant Wealth Consultancy Pvt. Ltd. 
 Project Name :       Group Housing Project “Landmark Paradise” 
 Address:                  Khasra No. 200/1, village –Sakatpura, Tehsil-Ladpura, District-Kota (Rajasthan) 
 
   SAMPLING & ANALYSIS DATA 
 

Sample Drawn On : 03/02/2023  
Sample Collected By :  NTL 
Sample Description : STP Inlet 
Sample Quantity/Packing detail : 2 lt/Plastic Cane 
Weather Conditions : Normal 
Analysis Duration 
 

: 04/02/2023 to 10/02/2023 

TEST RESULTS 
 
S. No. Parameter Test Method Results Units 

1. pH      IS:3025(Part-11):1983 7.85 - 

2. Total Suspended Solid IS:3025(Part-17):1984 196.0 mg/l 

3. Chemical Oxygen demand (as O2) APHA 5220 B:2005 540.0 mg/l 

4. Biological Oxygen demand (as 
O2) 

IS:3025(Part-44):1993 228.0 
 

mg/l 

5. Oil & grease IS:3025(Part-39):1984 2.5 mg/l 

  Notes:  
1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only. 
2. Responsibility of the Laboratory is limited to the invoiced amount only.      

 3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory. 
4. The test samples will be disposed off after two weeks from the date of   issue of test report, unless until specified by the customer. 
 

                                                                                   
CHECKED BY               AUTHORIZED SIGNATORY 
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Test Report of Report Code Date of Issue 
D. G. Noise N-040223-08 10/02/2023 

 
 Issued To:              M/s Resonant Wealth Consultancy Pvt. Ltd. 
 Project Name :       Group Housing Project “Landmark Paradise” 
 Address:                  Khasra No. 200/1, village –Sakatpura, Tehsil-Ladpura, District-Kota (Rajasthan) 
 

                                                     SAMPLING & ANALYSIS DATA 
 

Sample Drawn On                   : 03/02/2023 
Sample Drawn By                   : NTL 
Sample Received On                   : 04/02/2023 
Sample description                   : DG Noise (500 KVA) 
Sampling Location                   :    Near DG Set                    
Sampling Time                                                                          : Short Term Monitoring 
 

TEST RESULT 
 

Location 
 

Noise Level Cum, 
Leq db(A) 

Protocol 
Followed 

Limit as per 
CPCB Norms 

 
A. When D.G. Set was in operation 
1.   Open D.G. window 
     a. 0.5 m Distance away from the DG set engine 
     b. 1.0 m Distance away from the DG set engine 
 
2.   Close D.G. window 
     a. 0.5 m Distance away from the DG set engine 
     b. 1.0 m Distance away from the DG set engine 
 

 
 
 

102.1 
100.8 

 
 

71.5 
70.6 

 

 
 
 
 

IS:4758/IS:11446 

 
 
 

75 db (A) 
at 1.0 meter 

distance from 
close DG set 

Notes:  
1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only. 
2. Responsibility of the Laboratory is limited to the invoiced amount only.      

 3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory. 
4. The test samples will be disposed off after two weeks from the date of   issue of test report, unless until specified by the customer. 
 

                                                                                   
CHECKED BY               AUTHORIZED SIGNATORY 
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NOIDA TESTING LABORATORIES

has been assessed and accredited in accordance with the standard

ISO/IEC 17025:2017

''General Requirements for the Competence of Testing &

Calibration Laboratories''

for its facilities at

GT - 20, SECTOR - 117, NOIDA, GAUTAM BUDDHA NAGAR, UTTAR PRADESH, INDIA

in the field of

TESTING

Certificate Number: TC-6814

Issue Date: 03/12/2021 Valid Until: 02/12/2023

This certificate remains valid for the Scope of Accreditation as specified in the annexure subject to continued

satisfactory compliance to the above standard & the relevant requirements of NABL.
(To see the scope of accreditation of this laboratory, you may also visit NABL website www.nabl-india.org)

Name of Legal Identity : Noida Testing Laboratories 

Signed for and on behalf of NABL

N. Venkateswaran

Chief Executive Officer
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Project   : “Landmark Paradise” Group Housing Project 
Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

Compliance Report of the conditions laid in  

the Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 
 
 
 

ANNEXURE X  
Photographs showing D.G. Installed at 

site with stack 
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Project : Group Housing Project “Landmark   Paradise”

Promoter: Resonant Wealth Consultancy Pvt. Ltd.  

Compliance Report of the conditions laid in the 

Environmental Clearance Oct. 2022 to March 2023  

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

Photograph showing D.G. stack height 
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Project : Group Housing Project “Landmark   Paradise”

Promoter: Resonant Wealth Consultancy Pvt. Ltd.  

Compliance Report of the conditions laid in the 

Environmental Clearance Oct. 2022 to March 2023  

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 

Photograph showing D.G. stack height 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

******* 
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Project   : “Landmark Paradise” Group Housing Project 
Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

Compliance Report of the conditions laid in  

the Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 
 
 
 
 
 
 

ANNEXURE XI 
Photographs showing AAC blocks used 

for construction 
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Project : Group Housing Project “Landmark   Paradise”

Promoter: Resonant Wealth Consultancy Pvt. Ltd.  

Compliance Report of the conditions laid in the 

Environmental Clearance Oct. 2022 to March 2023  

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 

 

PHOTOGRAPHS SHOWING AAC BLOCKS USED AT SITE 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 
 
 

******* 
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Project   : “Landmark Paradise” Group Housing Project 
Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

Compliance Report of the conditions laid in  

the Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 
 
 
 

ANNEXURE XII 
Copy of CGWA NOC
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  Project Name: Landmark Paradise By Resonant Wealth Consultancy Pvt Ltd

  Project Address: Khasra No.200/1,, Village –sakatpura, Tehsil-ladpura, District-kota, Rajasthan

  Town: Kota  Block: Ladpura

  District: Kota State: Rajasthan

  Pin Code:

  Communication Address: Resonant Wealth Consultancy Pvt Ltd., 69/331, V.t. Road, Mansrover, Jaipur, 
Sanganer, Jaipur, Rajasthan - 302020

  Address of CGWB Regional Office : Central Ground Water Board Western Region, 6-a, Jhalana Doongri, Jaipur, 
Rajasthan - 302004

1. NOC No.: CGWA/NOC/INF/ORIG/2021/10478

2. Application No.: 21-4/2378/RJ/INF/2017 3. Category:
(GWRE 2017)

Semi Critical

4. Project Status: New Project 5. NOC Type: New

6. Valid from: 28/01/2021 7. Valid up to: 27/01/2026

8. Ground Water Abstraction Permitted:

Fresh Water Saline Water Dewatering Total

m³/day m³/year m³/day m³/year m³/day m³/year m³/day m³/year

276.00 100740.00

9. Details of ground water abstraction /Dewatering structures

DW DCB BW TW MP MPu DW DCB BW TW MP MPu

Abstraction Structure* 0 0 3 0 0 0 0 0 0 0 0 0

*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps

10. Ground Water Abstraction/Restoration Charges paid (Rs.): 1007400.00

11. Number of Piezometers(Observation wells) to be 
constructed/ monitored & Monitoring mechanism.

No. of Piezometers Monitoring Mechanism

Manual DWLR** DWLR With Telemetry

**DWLR - Digital Water Level Recorder 1 0 1 0

(भॐजल ोनकॊऺॎ ऻॕतॏ æनॊपोȅ ঋमॊण पআ)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

 (Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

Total Existing No.:3 Total Proposed No.:0

भारत सरकार
ÿĕ Ěİƅ मŃũाĕय

ÿĕ सŃसाधन, नदी विकास
õर úŃúा सŃरƗĆ विभाú

कĸȾीय भĳवम ÿĕ ŮावधकरĆ
Government of India 
Ministry of Jal Shakti

Department of Water Resources,
River Development & Ganga Rejuvenation

Central Ground Water Authority

            

18/11, जॊमनगर�ऻॊêऺ~�मॊनोऺॠऻ�रख़ड~�नé�ोदʟॎ – 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

________________________

पॊनॎ�बचॊयॕ�– जॎशन�बचॊयॕ
SAVE WATER - SAVE LIFE
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Validity of this NOC shall be subject to compliance of the following conditions: 

Mandatory conditions:

1)   Installation of digital water flow meter (conforming to BIS/ IS standards) having telemetry system in the abstraction structure(s) shall be mandatory for all users seeking 
No Objection Certificate and intimation regarding their installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate through the web-
portal. 

2)   Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year. 

3)   Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines . Water level data 
shall be made available to CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-II. 

4)   Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be 
collected during April/May every year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic 
compounds etc. Water quality data shall be made available to CGWA through the web portal. 

5)   In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a 
year (January, May, August and November) in core as well as buffer zones of the mine. 

6)   In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab. 

7)   The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8)   The firm shall submit the water audit report in case of water requirement is in excess of 100 m3/day through certified auditors within three months of completion of the 
same to CGWA.

9)   Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for 
legal action as per provisions of Environment (Protection) Act, 1986.

10)   This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / 
recharge or conservation structure/discharge of effluents or any such matter as applicable.

 General conditions:

11)   No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority 
(CGWA). 

12)   The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period). 

13)   Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise. 

14)   The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be responsible for any 
consequences arising thereupon. 

15)   In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff 
generated from the rooftop shall be stored and put to beneficial use by the firm. 

16)   Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water. 

17)   Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline 
water zone shall be constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any. 

18)   Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional Director, Central Ground Water Board.

19)   In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.

20)   This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities. 

21)   The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by the concerned authorities. Such authorities 
would consider the project on merits and take decisions independently of the NOC. 

22)   In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary 
proof within 60 days of taking over possession of the premises.

23)   This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases related to ground water or any other related matters. 

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.) 
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Project   : “Landmark Paradise” Group Housing Project 
Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

Compliance Report of the conditions laid in  

the Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 
 
 

 

 

 

ANNEXURE XIII 
Photographs showing Dual flushing 

fixtures 
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Project : Group Housing Project “Landmark   Paradise”

Promoter: Resonant Wealth Consultancy Pvt. Ltd.  

Compliance Report of the conditions laid in the 

Environmental Clearance Oct. 2022 to March 2023  

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

PHOTOGRAPHS SHOWING DUAL FLUSHING 
FIXTURES 
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Project   : “Landmark Paradise” Group Housing Project 
Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

Compliance Report of the conditions laid in  

the Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 
 
 
 

ANNEXURE XIV 
Copy of Map Approval Letter 
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Project   : “Landmark Paradise” Group Housing Project 
Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

Compliance Report of the conditions laid in  

the Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 
 
 

 
 

ANNEXURE XV 
Photographs showing fire safety 

equipment’s used at site 
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Project : Group Housing Project “Landmark   Paradise”

Promoter: Resonant Wealth Consultancy Pvt. Ltd.  

Compliance Report of the conditions laid in the 

Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 

PHOTOGRAPHS OF FIRE SAFETY 
EQUIPMENTS INSTALLED AT SITE 

 
 
 
 
 
 
 
 
 
 
  

FIRE EXTINGUISHER 
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Project : Group Housing Project “Landmark   Paradise”

Promoter: Resonant Wealth Consultancy Pvt. Ltd.  

Compliance Report of the conditions laid in the 

Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

PHOTOGRAPHS OF FIRE SAFETY 
EQUIPMENTS INSTALLED AT SITE 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 

FIRE HYDRANT VALVE 
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Project : Group Housing Project “Landmark   Paradise”

Promoter: Resonant Wealth Consultancy Pvt. Ltd.  

Compliance Report of the conditions laid in the 

Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

PHOTOGRAPHS OF FIRE SAFETY 
EQUIPMENTS INSTALLED AT SITE 
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FIRE FIGHTING NOZZEL 
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Project   : “Landmark Paradise” Group Housing Project 
Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

Compliance Report of the conditions laid in  

the Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 
 
 
 

ANNEXURE XVI 
Photograph showing provision for 

dustbin at site 
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Project : Group Housing Project “Landmark   Paradise”

Promoter: Resonant Wealth Consultancy Pvt. Ltd.  

Compliance Report of the conditions laid in the 

Environmental Clearance Oct. 2022 to March 2023  

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 

PHOTOGRAPHS SHOWING DUSTIBINS 
AT SITE 
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Project : Group Housing Project “Landmark   Paradise”

Promoter: Resonant Wealth Consultancy Pvt. Ltd.  

Compliance Report of the conditions laid in the 

Environmental Clearance Oct. 2022 to March 2023  

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

PHOTOGRAPHS SHOWING DUSTIBINS 
AT SITE 
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Project   : “Landmark Paradise” Group Housing Project 
Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

Compliance Report of the conditions laid in  

the Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 

 
 
 
 
 

ANNEXURE XVII 
Copy of Fire NOC 
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Project   : “Landmark Paradise” Group Housing Project 
Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

Compliance Report of the conditions laid in  

the Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 
 

 

 

 

 

 

 

 
 

 

 

ANNEXURE XVIII 
Copy of Newspaper 

Advertisement 
 
 
 
 
 
 
 

141 170



142 171



143 172

GESPL-pc-14
Highlight



Project   : “Landmark Paradise” Group Housing Project 
Promoter : Resonant Wealth Consultancy Pvt. Ltd. 

Compliance Report of the conditions laid in  

the Environmental Clearance Oct. 2022 to March 2023 

 

 

Gaurang Environmental Solutions Pvt. Ltd. 

Report Ref : GESPL_56/2023-2024/EC Compliance/94 

 

 
 
 

 
 
 

ANNEXURE XIX 
Copy of Distance Certificate 
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STP Photographs 

  
STP Plant 350 KLD (MBBR Technology)  DMF and ACF   

  
Waste Water Inlet  Treated waste Water Outlet  

  

Sludge Holding Tank Areation Tank  

  
Treated Water Tank Flow Meter at Outlet 
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Other Facilities  

 
Dedicted Solid Waste collection bins  

 
 

Rooftop Storm water Collection system  

 
Firefighting System  

  
Flow Meter at Borewell  Flow Meter at Borewell 
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DG Set (125 kVA) with Acoustic Enclosure and Stack Height of ~10 m 
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KRT 2SL Charitahle Trust &eil-
T"

lA chrPle. o, nound Lblc lndla,

Contact:+91 8094300500, +91 9414197710

Ref: l(RT281CT/Z0r8/06/1

To,

Resonant lVealth Consultancy Private Limited,
Landmart Paradise, Kunhari, Kota
Rajastlran.

Sub: CSR Fund "Utilization cenificate",

Datcd: 25e June 20lB

Dear Sir,

This is with reference to subject mentioncd abovq the fund given by Resonant Wealth Consultancy

Private. Limitcd of Rs. 251,000/- on Jun I9, 2018 by Cheque No. 000128 from AU Small Finance

Bank Ltd, In compliance ofrequiremens prescribed in clause of Corporate Social Responsibility.

Trust is functioning since ycar 2016 in tlre field of Education of undcrpriviledged studcnls. Trust is

also associated rvidr many government projects to build classrooms in government schools. Trust is

V
Tilsree

registered at the Repi.stralion anrl Slamrrs Denariment- offire of the Srrh nopis r - ,- Kota

and has Registration Number 20160001?9 and is eligible to accept donadon with laws applicable

thcre on.

Above stated funrls were utilized to Construcdon of classrooms at Govl Girls Secondary School,

Udhyog Nagar, Kota, Rajasthan. Expcnses were made for accomplishing the project successfully.

Our trust apprecirtes your support and action in the soclal acdvities and we look forward to your

cooperation and positive response in all our effors for the betterment of sociery and objective of
rust as a 'whole.

Thank You.

Regards,

For KRT281 Charitable Trusl Kota

Scanned by CamScanner
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I

PAN : AABTJ'I370RGSTIN : OSAABTJI 37OR1Z/

Jeevan Sambal Gharitable Trust
Address :- 301,lnika Residency Civil Line, KOTA 324001 (Rajasfian)

llobile No. S1161 30570 Email - in@ieevansambal.in

o

o

To

Resonant Wealth Consultaocy Pvt. Ltd.
Landmark Paradise,
Kota, R{asthan.

Octob€r 10,2018

Sub: CSR Fund 'Utilization certi6cate'.

Dear Sir,

This is with reference to subject eentioned above the fund given by Resonant Wealth
Coasultancy Pt/t. Ltd. of Rs. 5, OO,Ofi)/- on October O8, 2018 by ptransfer t@ ICICI
Bant<, in compliance of requiremeats prescribed in clausc of Corporate . Social
Respoosibility.
Trust is functioning since year 2006 in the lield of free distribution of food to poor and
needy, sometimes at concessional rate also as per the demand of occasion. Trust is
also associated with many government projects to provide meals. Trust is registered
rtnder Ser- -1rAA .lf Tnr:ntno Tax A^r r.)6, t:,.1 :'s ^li::blr .- ir ^, r. r'!:;::.,ri
applrcable there on.

Above stated funds were utilized to distribute free of cost and sometimes at
concessional rate, healthy and hot meals in the Governrnent hospitals, Various other
public places in various cities of Rajasthan and also fcr purchasing essential
ameoities, required materials and for incurring essential expenses for accomplishing
the project successfirlly.

our trust appreciates your support and actioo in the social activities and we look
forward to your cooperation and positive response in all our efforts for the betterment
of society and objective of trust as a whole.

Thaaking You,

Regards,

For M/s Jeevan sambal Charitable trrst
Ear lia,-. ..-rial Ch..llrhrl^TnGl

flr&v {rtr
Al&b--; ' r ''''l

Fssai No. :12216034Q00625, ShopAct Res. No, SCA/ 2016 120 1988267

t
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I

\

(Mr. Alok Parash'rr)

Managing Trusiee

ffi
lil

o

JEEVAN SAMBAL )HARITABLE TRUST

o

..ooln."'o,

,m 301 Inika ResidencY,Ci 1 Lines, KOTA, RAJASTHAN

Regn. No.-21 6 I L7.06.2006
Date : 25.O9.2O19

CEPTI ,=lOAfE

This certific' te is issued to:

M/s Resonant V ealth ConsultancY
Pv Ltd '

In honor and with appreciation or the sponsorship and support the

l;#il- ;""r" by providing reneficiary contribution on dated

25.og,2otgbyE-Transfe,N021551851891ofamountRs'
10,00,000/- (Rs 5l- Per Brea :fast and Rs 8l-pet meal) in the

,Rajasthan State Government . elfare Scheme namely 
^"iftP,rHrll',,f;i;.;; s"h"m" during FY 20 1g'2 ) u"u^n$u*b^tO"ilT,,U4 t

lU).:"*wiio

\
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Kota Round Tabfe 281, Kota ffi
Chairrnan
LMF Tr Sumlt Agarwal
M. 98293€9955

o

o

U,lF Tr. Anklt Aearuel
M.809+3{05@

LilF TL [ruftlant BaPne

M.90245$7777

L F Tr. Gaurav Goyal
M.7073+-9&13

UUF It Kar.n Fan@
M.931+*99999

UrF It Lr^I Agarwal
M.9414147710

UrF TL Mudlt GoJal
M.77+20-90888

LMF Tr. Rajat Jaln
M. 99293{8866

LMF Tr. Saransh Mitt tl
M.97849-88053

l..tlF T] Slddharth Munot
M.80035-33007

LJt F Tr. Slddhartfi Poddar
M.99296-+4222

lJtilF Tr. Swapnil Madaan
M.99833-27030

LMF Tr, Tarun Jaln
M.96100-15000

Ref. No KRT28l CT/ 2019 / 0E /01

To,

Resorunt Wuill Comultsncy Private Lioited,

Laldma* Pamdise, Kunhari, Koa
Raja{han. '

sub: CsRF;}d'Urilizarion csrifi carc'

Thank You.

Regards,

For 8l Charitablc Trust, Kola

it

Date. . . 8 ."- .A,ugusr 2O.l 9

Trust is functioning since year 2016 in the field of Education of uxierpriviledged shdents. Tru* is also
associated with many govemmeflt Drojects to hr,rild clossrecms in gi'terr:::tlr rli!+:]s. Tr;-st is ;e5isgr.a:
: :,. iirllriliriir:t rr!!l \i:irirr:r I}rjiiiiliI.,!t. Offil]i, r,i i!r,- !i,t. ii....i.,... i 11::r.:3..::..

Regrstratio, Nu'rber 2tll6000l?9 and is eligible to accept donation with laws applicable there on.

Above shd funtls were utitized to Constuction of classrooms at Govt. Senior Semndar,y
School Subhash Nagar, Kota, Rajashan. Expenses were made for acconplislring Se pmj#t
succesfully. I

LtrrF Tr, Shankle Bansal
M.96&0-27772

Our rrust appreciatcs your supporl and aaion in the social activiries and we lmk fuvard to yourl
cooperarion and positive response in all our efforts for th€ bettemlent of society and objective hust as
a whole.

Trustee

t

l,.::

I

UUF Tf Dharamrcer Fand),a
M.9001G92009

LMF Tr. Nemish Parashar
M. 93 r40-85 r07

LMF T., Rahul Khandelwal
M.97999-95577

Dcar Su,

I

This is with rcftrerrce to subject nentionsd above & the fund given by Resoaant wealth Consulramy
Privat e. Linied of Rs . t 0, 81, 000 /- on 8 .{ u g 2O I 9 via R T G S N o.t C I C R 4 20 I 9 0 8 0 7 0
0 8 I 2 3 6 0I c I c I B a n k, in compliance of requiremens prescribed incla,se of corporae social
Responsibility.
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FAl!.lrlti
Bwrftarm

?rtr{?rl;l ssF"rl
rrirffirynqka1e;sl*-*, ir{qlf{ i$'.d.,Illfitilf trS {S-.S.S} S}ffi
EI{l{ !6It : - 0830060S1 I 7

dqar-
mlm$tirtrE,

rrc*qxr*tr,karffi
qrq.{rr{, 6.q, Eikm*e ( Wrel ) eta t n:r. :

E-Mail : bapugss304@gmail.com

ifrfd
$

e
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,q
oo OO

10,00 ,OOO /- (Rs 5 /- Per
ajasthan State Governme
oi Scheme during FY 2019

::K
JEEVAN SAMBAI CHARITABLE TRUST

3O1 Inlka Resldency {)lvll Lines, NOTA, RAJASTIIAN

Regn. No.-2 1 6 I 17.o,6.20,o,6 Date; L9.O2.2O2O

This certifi :ate is issued to:

M / s Resonant Mealth Consultancy
F' zt Ltd.

In honor and with appreciatior
135335 meals by providing
ro.02.2020 & 19-02-20 by
022012242061 of amount Rs
and Rs 8 / -per meal) in the
Scheme rramely Annapurna Ra

for the sponsorship and support
beneficiary contributiorr on da
E-Transfer No 021978875+41

ted

Breakfas
nt welfar

67 ' f",k

OEQTTTICATE

( M
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lnvoice-cum-Bill of Supply

lnvoice No

5

e-Way Bill No. Daled

t

t

SERVICES
5-26, First Floor, DCM Road,
Chambal lndustrial Area,
Kota-324003
GSTIN/UtN: 08BCPPS7g17C2Z4
State Name: Rajasthan, Code: 08

Buyer

Resonant Wealth Consultancy Pvt Ltd
Kota
State Na.ne : Rajasthan, Code: 08
Place of Supdy : Ra.iasthari

Description of Goods

Atta skg Packing
Salt lkg Packing
Rice 1kg Packing
Mix Dall 1kg Packing
Soya Oil .500 Kg Packing
Hadi 5{l Gram Packing
Mirchi 100 Gram Packing
SUOa r 1!.. o:.kin-
Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

29 r-2020
Delivery Note Mode/Terms of Paymenl

Suppliels Ret. Other Reference(s)

Buyeis Order No.

Deslination

Bill of LadinglLR-RR No. Motor Veticle No.

Rj-20-Gb-1084
Terms of Delivery

GST
Rate

Quantity Rate Amount

0902
6305

140.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos
t rl 1C -,r.
140.00 nos
140.00 nos
140.00 nos

nos
nos
nos
nos
nos
nos
nos

l:'ta
5.93 nos

I

6.67 nos
4.24 nos

14,280.00
980.00

4,060.00
11,200.00
6,133.40
1,467.20t1
2,133.60

830.20
933.80
593.60

O o/o

00k
o%
0%
5%
5 o/o

5Vo

18%
5 0/o

18%

02.00
7.00

29.00
80.00
43.81
10.48
15.24

1

Cgst Ou@ut 2.5%
Sgst Ou$ut 2.5%
CgstOu'fut@Y/5

Sgst Output @9%
ROUND OFFLess

TEffi

2.50
2.50

9
9

47,945.80

400.06
400.06
128.14
128.14

G)0.20ill Details:

Or Acmunl 49,002.N Dr

Amount Chargeable (in words)
INR Forty Nine Thousand Two Only

Declaration

E. & O.E

We dedare lhat this invoice shotvs the adual price o, the
goods descn-bd and that all parli:ulars are tnie anO
con€ct.

I
[,

Dated

Despatch Document ;lo. Delivery Note Date

Despatched through

HSN/SAC per

Total l,t{0.00 nos t 49,002.00

This is a Computer Generated lnvoice

I

I

1101

2fi'l
1006
0713
1tu7
G)103030
o9u2211
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1, "
lv. s. sERvlcEs
5-26, Flrst Floor. DCM Road,
Chambal tndustrial Area,
Kota-324003
GSTIN/UlN: 08BCPPS791 7C224
State Name: Rajasthan, Code: 08

Buyer

Resonant Wealth Consultancy h,t Ltd

State Name : Rajasthan, Code: 08
Place of Supply : Raiasthan

Description of Goods

Atta 5kg Packing
Salt lkg Packing
Rice 1kg Packing
Mix Dall lkg Packing
Soya Oil .5{X} Kg Packing
Haldi 50 Gram Packing
Mirchi 1fi) Gram Packing
Sugar 1ko Pa.k!!!n
Soaii
Tea 30 Gram Packing
Hdpe Packing Bag Old

lnvoice-cum-Bill of Supply

lnvoice No

6

Dated

29-Apr 212.0

t
hivery Note ModelTerms of Payment

Supplie/s Ref.
t_
Olher Reference(s)

Buyeis Order No. Dated

Despalch Document No Delivc,y llote Date

Despatched lhrough Destinalion

Bill of Lading/LR-RR No Motor Vehicle No

Rj-20-Gb-1085
Terms of Delivery

GST
Rate

Quantity AmounlN/SACHS Rate

nos

nos
nos

nos
nos
nos

1o,2.OO

7.00
29.00
80.00
43.81
10.48

a
I

i

1 '101

2fi'l
1m6
07't 3
1507
09103030
09042211

0902
6305

O o/o

o%
0 o/o

O o/o

50h
5 o/o

5yo

18 "h
5 o/o

18 0/a

15.24..,:

6.67
4.24

2.50
2.50

9
I

nos

nos
nos
nos

140.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos
140-00 nos
r,!f i^..:.
'140.00 nos
140.00 nos
140.00 nos

14,280.00
980.00

4,060.00
I I,200.00
6,133.40
1,467.20
2,133.60

830.20
933.80
593.60

47 ,945.80

400.06
/100.06

128.11
128.14
(-)0.20

E. E

Cgst Output 2.5%
Sgst Output 2.5%
Cgst Output@g%

Sgst Output @ 9%
ROUND OFFLess.'

Bill Details:

0n Accounl 49,002.00 Dr

Amount Chargeable (in wods)
INR Forty Nine Thousand Two Onty

Declaration

1,510.00 nos

C, v
We decbre that this invoice shevs the aciual price of the
goods desc.ibed and thal all particulaB ar" ttii arU 

- '-
conecl. V

t 49,002.00

This is a Comp(der G€nera{ed lnvoice

per

rota 
I
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lnvoice-cum-Bill of SuPPIY

r
I,

'v. s. SERVICES
5-26, First Floor, DCM Road,
Chambal lndustrial Area,
Kota-324003
C^STI NIU I N : DaBCPP 57 91 7 C2Z4
State Name: Raiasthan, Code : 08

Resonant Wealth Consuttancy hrt Ltd

lnvoice No Dated

29-Apt-2020
Note Mode/Terms of Payment

Suppliels Re{. Other Reference(s)

Buyeis Order No

DespslcM through Destinatim

Bill ot Ladingy'LR-RR No Motor Vehicle No

0-Gb-1085
Terms of Delivery

AmountDescription of Goods

Atta skg Packing
Salt 1kg Packing
Rice lkg Packing
Mix Dall l kg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing

Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

0902
630s

18 0/.

5 o/o

't8%

HSN/SAC

1101

2fi',|
't 006
0713
1507
09103030
@04221',|

o./.
OYo

0 o/o

O o/o

5%
5Yo
5Vo

140.00 nos
140.00 nos
140.00 nos
140.00 nos
,l40.00 nos
1,10.00 nos
'140.00 nos

140.00 nos
140.00 nos
140.00 nos

14,280.00
980.00

4,060.00
11,200.00

6,133./10
1,467.20
2,133.50

830.20
933.80
593.60

47,945.80

lo0.06
400.06
't28.14
128.14

G10.20

15.24 nos

nos

nos
nos
nos

nos
nos

1V2.OO

7.00
29.00
80.00
43.81
10.48

5.93
6.67
4.24

nos
nos
nos

Cgst Output 2.5%
Sgst Output 2.5%
CgstOutput@%

Sgst Output @9%
ROUND OFFLess

I Details:

0n Accounl 49,002.00 Dr

This is a Cornputer Generated hvobe
II

I

Despatch Document No Delivery Note Dale

GST
Rate

Quantity Rate per

Total ,l,t10.00 nos I ? 49,002.00

Wb dedare that this invcice shows lhe actual price of the
geods descriH ard tH all particulars are tue and
cod€ct

o.E

Declaralion

(.., r'

Amourt Chargeable (in words)
INR Forty Nine Thousand Two Onty

I

{itate l,lame : Rajasthan, Code : 08
Place ot Srpply : Ra asthan

7

i
I
I

!

l

2ly,l
2 5ol

el
el

I

I

I

Dated

I

V
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lnvoice-cum-Bill of Supply

. S, SERVICES
5-26, First Floor, DCM Road,
Chambal lndustrial Area,
Kota-324003
GSTINIUIN: 08BCPPS791 7C224
State Name: Rajasthan, Code : 08

Buyer

Resonant Wealth Consultancy Pvt Ltd

Stde Narne : Rajasthan, Code:08
Place of Supply : Rdasthan

Description of Goods

Atta Skg Packing
Salt 1kg Packing
Rice lkg Packing
Mix Dall lkg Packing
Soya Oil .5{l0 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing
Stlga. rke P?a kii!.!
Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

29-Apt-2020
Delivery Note Mode/Terms of Payment

Supplieds Ref Other Referenc€(s)

Dated

Despalch Documenl No

Bill of Lading/LR- RR No. Motor Vehicle No

Rj-20-Gb-1084
Terms of Delivery

GST
Rate

Quantity Rate Amount

o o/o 102.00 nos
7.OO nos

29.00I nos
80.00i nos
43.81 I nos
10,a8 | nos
15.24 nos

0 0/o

I lnvoiceNo.

I

t

H

%
%
vo

%

Yo

0
0
5
5

5

8

5

I

I

I

1101

zfi'l
1006

0713
1507
091m030
o9o/.2211

140.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos

140.00 nos
140.00 nos
140.00 nos

14,280.00
980.00

4,060.00
11,200.00
6,133.40
1,467.20
2,133.60
.334.0t

830.20
933.80
593.60

0902
6305

5-93 nos
6.67 nos

4.24 nos

Cgst Output 2.5%
Sgst Ou@ut 2.5%
Cgst Output@Yl

Sgst Output @ 9%
ROUND OFF

2.50
2.il

I
9

47,945.80

400.06
400.06
128.14
128.14
(-)0.20Less :

Bill Details:

0n Accounl 49,002.00 Dr

Amount Charc€able (in ! ,o,*rd+

Dedaration

1,510.00 nos

E. & O.E

We dedare frat this irwoice sholvs the aclual price of the
goods described and lhal all parliculars are tnje and
corec{.

I

Buye/s Order No.

Despa{ched through

Detivery Note Dale

Destinaliofl

t 49,002.00

- rDAed -

This is a Compuler Generaled lnvoice

*

t,

per

Total

INR Forty Nine Thousand Two Onty

160 194



lnvoice-cum-Bill of Supply

CES
6. First Floor, DCM Road,

Chambal lndustrial Area,
Kota-324003
GSTI N/Ul N: OSBCPPST 917 C2Z4
State Name: Rajasthan, Code : 08

nt Wealth Consultancy Pvt Ltd

State Name : Raiasthan, Code : 08
Place o{ Supply : ffiasthan

Description of Goods

Atta skg Packing
Salt lkg Packing
Rice lkg Packing

I Mix oatt 1kg Packing
lsoya Oil .50O Kg Packing
I uatoi so cram Packing
I Mirchi 100 cram Packing
Suoai ! !.. P1^k;r.
Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

Dated

29 f-lutu
Delivery Note Mode/Terms of Payment

Supplie/s Ref. Other Reference(s)

Buyeds Order No

Despatch Document No. Delivery Note Date

Despafched througfl Destinalion

Terms ol Delivery

Rate per Amount

Tlnvoice No

9

Dated

'l '101

2*'l
1006

i0713

o%
0%

nos
nos
nos
nos
nos
nos
nos

nos

nos
nos

o o/"1

o 
"/"1

5v"l
5 0/ol

5 v"l

18 o/o

5%'
18 0/o

140.00 nos
140.00 nos
,l40.00 nos
140.00 nos
,l40.00 nos
140.00 nos
140.00 nos
1.10 i0 :."
140.00 nos
140.00 nos
140.00 nos

80.00
43.81
10.48
15.24

5.93

6.67
4.24

2

14,280.00
980.00

4,060.00
11,200.00
6,133.40
1,467.20
2,133.60

830.20
933.80
593.60

47 ,945.80

400.06
400.06
128.14
128.11
(-)0.20

102.00
7.00

1fi7
091m030
@04221',|

Cgst Output 2.5%
Sgst Output 2.5%
Cgst Output@g%

SgstOu@ut@9%
ROUND OFF

50
50

9
9

2

Less

Details:

0n Accdlnl

Total

ll of Lading/LR-RR No

20-Gb-'r084

Motor Vehicle No.

HSN/SAC GST
Rate

Quantity

{ 49,002.00
E. & O.E

haration

INR Forty Nine Thousand Tryo Only

Amornt Chargeable (in words)

We declare lhat this invoice shors the aclual price of the
gpods describ€d and lhat all parliculars are true and
coflect.

-

This is a Compuler Generated lnvoice

I

0902
6305

49,002.00 Dr

r
v

1,5{0.fl} nos

161 195



t

lnvoice-cum-Bill of Supply

I lnvoice No

10
S. SERVICES

5-26, First Floo!', DCM Road,
Chambal lndustriat Area,
Kota-324003
GSTIN/UI N: 08BCPPS7 917 C2Z4
Stiate Name : Rajasthan, Code : 08

Buyer

Resonant Wealth Consultancy Pvt Ltd

StateNarne : Rajasthan, Code: 08
Place of Supply : Rajasthan

Description of Goods

Atta Skg Packing
Salt 1kg Packing
Rice 1kg Packing
illix Dall 1kg Packing
Soya Oil .500 Kg Packing
Haldi 50 cram Packing

irchi 100 Gram Packing
Suqa!' 1ko oa!'k!no

Delivery Note

Supplieis Ref

Bi!l of Lading/LR-RR No

Dated

30-Apr-2020
Mode/Terms of Paymenl

Olher Reference(s)

Dated

Delivery Nole Date

Destination

Motor Vehicle No

Rj-20-Gb-1084

Rate

1101
2W1
't 006
0713
1fi7
09103030
0w42211

ovo
ovo
ovo
o o/o

5 "lo
5 o/o

5yo

140.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos
a4C.l"a::l

140.00 nos
140.00 nos
140.00 nos

102.00
7.OO

29.00
80.00
43.81
10.48
't5.24

14,280.00
980.00

4,060.00
11,200.00
6,133.40
1,467.20
2,133.60
: _,1,t,'_a

830,20
933.80
593.60

nos
nos
nos
nos
nos
nos
nos

.o,.
18 Vo

5yo
18%

5.93 nos
b.br/ nOS

4.24 nos

l

I

I

I

I

diil*o,",

Cgst Output 2.5%
Sgst Output 2.5%
Cg6tOu,f/ut@yn

Sgst Output @ y/6
ROUND OFF

%

%

2.50
2.50

9
9

47,945.80l

400.05
to0.06
128.14
128.14
(-)0.20

0n Aeounl 49,002.00 Dr

Arnount Chargeable (in words)
INR Forty Nine Thousand Two Only

Total
<49 002.00

E. & O.E

Dedaration
We declare lhat this invoice sho\ s the actud price of thegeods.descriH and thal all partiojlars are true ad
COTTEC'.

Buye/s Ord€r No

Despatch Document No.

Despatched through

HSN/SAC Quantity
Rate
GST per Amount

1,510.00 nos

This is a Computer Generated lnvoice

ts9

Terms of Delivery

I

Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

0902
6305

V
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lnvoice-cum-Bill of Supply

rv. s. SERVICES
S-25. First Floo:'. DCM Road.
Charnbal lndustrial Area,
Kota-324003
GSTIN/UlN: 08BCPPS791 7C224
Stiate Name : Rajasthafl, Code : 08

Buyer

Resonant Wealth Consultancy Pvt Ltd

Stde Name : Rajasthan, Code: 08
Plae of Supply : Raiasthan

Oescriplion of Goods

kg Packing
kg Packing

Rice lkg Packing
Mix Dall 1kg Packing
Soya Oil .500 Kg Packang
Haldi 50 G.am Packing
Mirchi 100 Gram Packing
S!!q2r.1,- E:.L:5a
Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

Dated

30
Delivery Note Mode/Terms of Paymenl

Supplie/s Ref Other Reference(s)

Delivery Note Date

Despatched through Destinatiofl

BilI of LadinglLR-RR No Motor Vehicle No

Rj-20-Gb-1085
Terms of Delivery

GST Quantity Rate Amount

i lrvoice No

11 I
Dated

Rate

1101

2501
1006

0713
1W
09103030
09u221',|

0902
6305

,l00.00 nos
,l00.00 nos
100.00 nos
100.00 nos
100.00 nos
,l00.00 nos
'100.00 nos
'li ^ll :- - ..

100.00 nos
100.00 nos
100.00 nos

15.24'nos

102.00
7.00

29.00
80.00
43.81
10.48

2.50

10,200.00
700.00

2,900.00
8,000.00
4,381.00
't,048.00
1,524.00
.:.8 j I ilLl

593.00
667.00
424.00

0 o/o

0Yo

0yo
ovo
5Vo

5 o/o

5 0/"

18%
5 0/o

18 a/"

nos
nos
nos
nos
nos
nos

6.67
4.24

nos
nos

nos

Cgst Output 2.5%
Sgst Output 2.5%
CgstOu&.ut@%

Sgst Output @9%
ROUND OFF

2

%

50
9
I

Girt o"t"it.,

0n Account 35,002.00 Dr

Amount Charge$le (in words)
INR Thirty Five Thousand Two Only

E. & O.E

Buyeis Order No.

Despatch Document No

HSN/SAC

1,100.00 nos r 3s,002.00

s. sE

'i q

t

I

I

u,247.00

285.76
285.75
9't.sr
91.53

0.42

This is a Computer Generaled lnvoice
V

ty

per

Total

Dedaration
We.@e Urat ois invdce shoyvs the acrual p.ice of the
goods described a{d lhat dl particu}ars are true and
corect-
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lnvoice-cum-Bill of Supply

tv. s. sERvrcEs
5-26, First Floor, DCM Road,
Chambal lndustrial Area,
Kota-324003
GSTIN/UIN: OSBCPPST 917 C2Z4
State Narne: Raiasthan, Code: 08

Buyer

Resonant Wealth Consultancy Pvt Ltd

State Name : Rajasthan, Code: 08
Place of Supply : R4asthan

Atta 5kg Packing
Salt lkg Packing
Rice lkg Packing
Mix Dall lkg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing
Sugar 1ko Packin!
Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

Dated

1n -As'1?p2a _
Mode/Terms of Payment

Supplier's Ref. Other Reference(s)

Dated

Despalched througfi Destination

Bill ot Lading/LR-RR I{,o Molor Vehicle No

b-1085
Terms of Delivery

Quantity Rale per Amount

lnvoice No

12

t

I

1 101

2fi1
1006
0713
1507

09103030
w42211
1'741

0902
6305

80.00 nos
80.00 nos
80.00 nos
80.00 nos
80.00 nos
80.00 nos
80.00 nos

102.ml
7.oo I

2s.00 I

sooo]
43.81 

|

10.4S I

15.24

2,320.00
5,400.00
3,504.801

838-40
1,215.20

474.40
533.60
339.20

8,160.00
560.00

E. & O.E

o%
0vo
o%
o%

50h
5%
4 qr 80.00 nos

1E % 80.00 nos
5 % 80.00 nos

'18 % 80.00 nos

?9 .t --.
5.93 nos
6.67 nos
4.24 nos

nos
nos
nos
nos
nos

nos
nos

Cgst Output 2.5%
Sgst Output 2.5%
CgstOutput@%

Sgst Output @ 9%
ROUND OFF

27,397.60

224.60
228.60
73.23
73.23

(-)0.25

2.50
fr
I
I

2

a
Less :

hitt o"t it"'
Cfl,qccounl

Amcunt Chargeable (in words)
INR Twen{y Eight Thousand One Or y

Declaration
We dedare thd lhis invoice sho,vs the ach.El price of t e
goods described and that aI particdars ae true and
corect-

Buyeis Order No

Dc'lpatch Document No Delivery Note Date

HSN/SAC
Rate

Total 880.00 nos t 28,001.00

i -, ,j

s. SERVTCES
I

+ 'y

28,001.00 Dr

This is a Compuler Generated lnvoice

Description of Goods
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lnvoice-cum-Bill of Supply

iv. S. SE
5-26, First Floor, DCM Road,
Chambal lndustrial Area,
Kota-324003
&STl N/U I N: 08BCPPS7 I 1 7 C2Z4
State Name: Rajasthan, Code: 08

Buyer

Resonant Wealth Gonsultancy Pvt Ltd

State Name : Rajasthan, Code:08
Plee of Supply : Rajasthan

Description of Goods

Atta skg Packing
Salt 1kg Packing
Rice 1kg Packing
Mix Dall 1kg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing
St:gl - ." - -'- ---'

Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

lnvoice No. e-\,'fdy Bill No. Dated

t3 1-May-2O20
Delivery Note erms of Paymefll

Supplie/s Ref

Buyeis Order No.

Despatch Docurnent No Delivery Note Date

DespatcH through Destination

t

Dated

HSN/SAC

Elill ot Lading/LR-RR No

Terms of Delivery

t il
Rate

Quantity Rate

OYo 140.00 nos
0vo 140.00 nos I

102.00
7 .OO

0vo 140.00 nos
0vo '140.00 nos

lMotorvehicleNo Ilry-zo-eurou 
I

Amountper

nos
nos

nos
nos

nos
nos

29.00

140.00 nos

5 0/a 140.00 nos '15 24 nos

18 % 140.00 nos
5 % 140.00 nos

18 % 140.00 nos

2.50
2.50

9
9

1,5{0.0 nos

'140.00 nos

80.00
43,81

10.48

5.93
6.67
4.24

nos
nos
nos

14,280.00
980.00

4,060.00
11,200.00

6,133.40
1,467.20
2,133.60
:',,i,r4.+i,.

830.20
933.80
593.60

0902
6305

Cgst Output 2.5%
Sgst Output 2.5%
Cgst Output@g%

Sgst Output @ 9%
ROUND OFF

47 ,945.80

400.06
400.06
128.14
128.14

r)0.20

E. & O-E

Bill Details:

49,002.00 or

Amcunt Chargeable (in words)
INR Forty Nine Thousand Two Only

Dedaration
We dectare that this invoice shows the aclud price ol the
goods descdbed and lhat all partiorlars are tnre and
coned-

Total t 49,002.00

I
This is a Ccmputer GenerateC ravoice

I

I

'l l01
250'l
'1006

0713
1fi7
09103030
wzzt'1

5Yo

5yo

Or Account

v
\,

Other Reference(s)
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lnvoice-cum-Bill of SuPPIY

i lnYoice No

14

Dated

,

z. S. SERVIC
5-26, Flrst Floor. DCM Road.
chambal lndustrial Area,
Kota-324003
GSTIN/UlN: 08BCPPS79 1 7C224
Stde Name: Raiasthan, Code: 08

Buyer

Resonant wealth Consultancy h^ Ltd

State Narne : Raiathan, Code : 08
Place of Supply : Rajasthao

Description of Goods

Atta skg Packing
Salt lkg Packing
Rice 1kg Packing
Mix Dall 1kg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing
Suqar .r kc Park!nc
Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

1-Ma -2020
Note Mode/Terms of Payrnent

Supplier's Ref Olher Reference(s)

Buyeis Order No I Oated

Despatch Document No

Destination

Motor Vehicle No

-20-Gb-1085

Amount

110'l
2m1
1006
0713
1fi7
091 03030
@M221'l
1'741

nos
nos
nos
nos
nos
nos
nos

nos

nos

nos

0 0/o

0%
0yo
0Yo

5 o/o

5vo
50k

140.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos

102.00
7.00

29.00
80.00
43.81
10.48
15.24
3q 10

5.93
6.67
4.24

14,280.00
980.00

4,060.00
11,200.00
6,133.40
1,467 .20
2,133.60
E _13' l!',:

830.20
933.80
593.60

47,945.80

400.06
400.06
128.14
128.14
G)0.20

5 9/. -140.0C no-<

ib 70 140.00 nos
5 % '140.00 nos

18 % 140.00 nos

Cgst Output 2.5%
Sgst Output 2.5%
Cgst Output@g%

Sgst Output @Yl
ROUND OFF

2.il
2.50

9
9

%

%

a)Less
Bill Details:

0n Account 49,002.00 Dr

Amounl Chargeable (in words)
INR Forty Nine Thousand Two Only

Dedaration

E. & O.E

te9t-"

u
".):.:

We declare that this invoice shovrs the aclual pdce of the
goods described and that all particrilars are true and
coned.

l

Despatched through

Bill ot Lading/LR-RR Na

HSN/SAC GST
Rate

RalentityQua per

Total { 49,002.00

for

Terms of Delivery

i

I

l

0902
6305

This is a ComMer G€nera{ed lnvoice

Delivery Note Dale

,l,510.00 nos
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lnvoice-cum-Bill of Supply

'

V. S, SERVICES
5-26, First Floor, DCM Road,
Chambal lndustrial Area,
Kota-324003
GSTIN/UlN: C€.BCPre7 917 C2Z4
State Name: Raiasthan, Code: 08

Buyer

Resonant Wealth Consultancy Pvt Ltd

State Name : Rajasthan, Code: 08
Place of 9rpply : Raiathan

Description of Goods

Atta 5kg Packing
Salt 1kg Packing
Rice lkg Packing
Mix Dall 1kg Packing
Soya Oil .Sfi) Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing
Suoar 1ka Pa.:kin!:!

Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

lnvcice No.

15

Dated

, Delivery Note Mode/Terms of Payment

i 
supplie/s Re, Other Reference(s)

Buyeis Order t'lo

Bll of Lading/LR-RR No Molor Vehicle No

-20-Gb-'t084

o HSN/SAC Quantity Rate per

nos
nos
nos

nos
nosf
,*]
nos

nos 
I

nos
nos

102.00

Amount

1101

2*1
1006

0713
1$7
@103030
w42211

140.00 nos
140.fi) nos
,l40.00 nos
,l40.00 nos
140.00 nos
140.00 nos
140.00 nos
!10 1li: --:
140.00 nos
140.00 nos
140.00 nos

7.00
29.00
80.00
43.81
10.48
15.24

14,280.00
980.00

4,060.00
11,200.00
6,133.40
1,467 .20
2,133.60
:.3:,t.04

830.20
933.80
593.60

ovo
ook
0 "/o

0v"
5o/o

50
5 o/o

0902
6305

5.93
6.67
4.24

18 Yo

5

8

Cgst Output 2.5%
Sgst Output 2.5%
Cgst Output@/o

Sgst Output @ 9%
ROUND OFF

2.50
2.50

9
9

%

Despatch Document No. Delivery )'lote Daie

Dated

Despdched through Destination

Rate

less :

Bill Details:

49,002.00 Dr

1,540.m nos { 49,002.00Total

E. & O.E

Haraion

Amount Chargeable (in words)
INR Forty Nine Thousand Two Onty

We dectare thd this invcfce sholrs the adual pnce of the
goods described and that all partiqrlars are tme and
cofiect.

for

This is a Cornputer Generated lnvoice

Terms of Delivery

I

47,945.80

400.06
400.06
128.11
128.14

G)0.20

Or AccotJnl

v
v
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lnvoice-cum-Bill of SuPPIY

iis.
s-26

lnvoice No

16

Dated

,

SE ES

, First Floor, DCM Road.
Chambal lndustrial Area,
Kota-324003
GSTIN/UIN: 08BCPPS7917C2Z4
State Name: Raiasthan, Code : 08

Buyer

Resonant Wealth Consuttancy hrt Ltd

Stde Name : R{asthan, Code: 08
Pbce of Supply : Raiasthan

Atta 5kg Packing
Salt lkg Packing
Rice lkg Packing
Mix Dall lkg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing
Sugar 'l ko Packino
Scap
Tea 30 Gram Packing

Oelivery Note Mode/Terms of Payment

Supplie/s Ref Oth€r Reference(s)

Buyeds Order No.

Despatch Document No Delivery Note Date

Destina ion

Bi[ of Ladingy'LR-RR No. Motor Vehicle No.

-20-Gb-1085
Terms of Delivery

Rate per Amouflt

Daled I

a GST
Rate

1101

250'l
1006
0713
1507
09103030
M422',t'l

0902
6305

0%
0./,
00k
O o/o

5 o/o

5%
5o/o
a01

td'/o
5 0/o

18 0/o

,l40.q) nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos
,tn atn -..
'140.00 nos
140.00 nos
140.00 nos

80.00
43.81
10.48
15.24

5.93
6.67
4.24

980.00
4,060.00

fi,200.00
6,133.40
1,467.20
2,133.60
- 

" 1..'f;
83U.20
933.80
593.60

47,945.80

400.06
400.06
128.11
128.14
(-)0.20

02.00
7.00

29.00

nos
nos
nos
nos
nos
nos
nos

nos
nos
nos

.00'14,280

i

I

Less --

Bill Details:

Cgst Output 2.5%
SgEt Output 2.5%
Cgst Output@g%

Sgst Output @ 9%
ROUND OFF

ofl Ac$unl

Amount (in ,nords)

INR Forty Nine Thousand Two Only

Declaration
We dedae that this inwice stpvus the actual p.ice of lhe
gpods described and that all particulars are In e and
coned-

2.fi
2.fi

9
9

%
%

a

E. & O.E

Despatched through

HSN/SAC

t 49,002.00Total 1,90.00 nos

for V.

-

This is a Computer Generaled lnvoice

Hdpe Packing Bag Old

49,002.00 Dr

ry
\,

ouantity 
i

l------- Oescription ot CooAs
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lnvoice-cum-Bill of SuPPIY

t

Iv. S. SERVICES
5-26, First Fioor, DCM Road,
Chambal lndustrial Area,
Kota-324003
GSTIN/UlN: 08BCPPS791 7C224
State Name: Rajasthan, Code: 08

Buyer

Resonant Wealth Consultancy Pvt Ltd

State Narne : Rajasthan, Code:08
Place of Supply : Raiasthan

Description ot Gmds

Atta skg Packing
Salt 1kg Packing
Rice lkg Packing
Mix Dall 1kg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing
qI-a!?:,Li, Dr - '-;*-

Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

lnvoice No Dated
)la .2- -2020
DeHvery Nole Mode/Terms of Payment

Supplib/s Ref Other Reference(s)

Buyer's Order No. Dated

Delivery Not€ Date

Despalched througLh Destinalion

Bill of Lading/LR-RR No. Motor Vehicle No

-20-Gb-1084
Terms of Delivery

Rate per Amount

1m6
0713
1507
09103030
0804.2211
. -1!\ 1

1t01
2501

ovo
o o/o

102.00
7.00

29.00
80.00
43.81
10.48
15.24

2.50
2.50

9
9

nos
nos
nos
nos
nos
nos
nos

nos

nos

nos

O o/o

0%
5%
5%
5 o/o

'140.00 nos
140.00 nos
140.00 nos
'140.00 nos
140.00 nos
140.00 nos
140.00 nos

140.00 nos
140.00 nos
140.00 nos

0902
6305

1A o/o

5 0/"1

18%

5.93
6.67
4.24

Cgst Output 2.5%
Sgst Output 2.5%
CgstOutput@Yl

SgstOu@ut@9%
ROUND OFF

%

%
%

0n Amounl

il

49,N2.00 Dr

ty
Total

HSNiSAC GST
Rate

Quantity

1,540.(X) nos t 49,002.00
E. & O.E

+
c

Amouot Chargeable (h wo.ds)

INR Forty Nine Thousand Tyvo Only

This is a Comtrller Generated lnvdce

-l

.l

i

I

:

14,280.00
980.00

4,060.00
11,200.00

6,133.40
1,467.20
2,133.60
5 334.0C

830.20
933.80
593.60

47,97530

/100.06

400.06
128.14
128.'.|4
(-)0.20Less .'

Bill Details:

Oespatch Documenl No.

Dedardion
We OeOare tha tnis invoice shorvs the adud p{ice of the
goods described and that all padiojars are true ard
con€c{.
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lnvoice-cum-Bill of SUPPIY

lnvoice NoV. S. SERVICES
5-26, First Floor, DCM Road,
Chambal lndustrial Area,
Kota-324003
GSTI N/Ul N : OSACPP 37 I 1 7 CzZ4
State Name : Rajasthan, Code: 08

Buyet

Resonant wealth Consultancy P\rt Ltd

Sate Name : Rajasthan, Code : 08
Place of Supply : Raiasthan

Description of Goods

Atta skg Packing
Salt 1kg Packing
Rice tkg Packing
Mix Dall 1kg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing
.t:a.r:.,r' :1 , -

Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

Dated

2-ltll -2020to
Detivery ttote Mode/Terms of Pavment

Supplieis Ref. Other Reference(s)

Buye/s Crder No

Despatch Document No Delivery Note Dale

Despatched throug,tl Destination

BiH of Lading[R-RR No Motor Vehicle No

Bi-20jGb-108s
Terms of Delivery

Quantity Rate per Amounl

atedD

HSN/SAC

'I 101

2501
1006

0713
1&7
0s103030
0€042211

40.00 n 102.00
7.O0

29.00
80.00
43.81
10.48

0%
o%
ovo
0%
5%
5 0/o

5 0/a

1

1

I
1

1

1

1

1

1

1

40.00 nos
40,00 nos
40.00 nos
40.00 nos
40.00 nos
40.00 nos

40.00 nos
40.00 nos
40.00 nos

nos
nos
nos
nos

nos
nos

0902
6305

5.93 nos
6.67 nos

4.24 nos

%
o/o

o/o

8

5

8

15.24 nos

2.il
2.fi

I
9

t49 002.00
E. & O.E

Less :

Bill Details:

49,002.00 Dr

Amourd Che{geable (in \uords}

Cgst Output 2.5%
Sgst Output 2.5%
Cgst Output@g%

Sgst Output @9%
ROUND OFF

Total

%

%

a

v
1,510.00 nos

This is a Cornputer Generded lnvoice

GST
Rate

v. s.

]

I

t

0n locounl

14,280.00
980.00

4,060.00
11,200.00
6,133.40
1,467.20
2,133.60

-i.-?34.0c
830.20
933.80
593.60

47 ,945.80

400.06
400.06
128.14
128.14
(-)0.20

Haralion
We declare that thB invdce shows lhe actual price of the
goods described and that all particulars are lme and
co{rect.

INR Forty Nine Thousand Two Only
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lnvoice-cum-Bill of Supply

+

fv.
ls-26, First Floor. DCM Road

S. SE*ricri

I 
&ryer
Resonant Wealth Consultancy pvt Ltd

State Name : Ralasthan, Code: 0g
Ptace ofsupply : Rajasthan

lnvoice Nc DeteC

19 2-M -2020
Delivery Note t\,tode/Terms of Payment

Supplie/s Ref. Other Refereace(s)

Buyeis Order No. Dated

Despalch Document No. Delivery Note Dale

through Deslination

Bill of Lading/L R-RR No Motor Vehicle No

Terms of Delivery
Rj-20-Gb-1084

Quantity Rate per Amount

0yo

i

e
Atta 5kg Packing
Salt 1kg Packing
Rice 1kg Packing
Mix Dall 1kg Packing
Soya Oil .500 Kg packing
Haldi 50 Gram packing

1101
2*1
1006
0713
1507
09103030
@0/,2211
1701

80.00 nos
00h

80.00 nos
5vo 80.00 nos
5 0/o 80.00 nos
50k 80.00 nos
5 o/4 80.00 nos

l,: i,, 80.00 nos
5 % 80.00 nos

18 % 80.00 nos

880.00 nos

7.00
29.00
80.00
43.81
10.48
15.24 nos
38 10 nos
5.9J nos
6.67 nos
4.24 nos

2.il
2.&

I
9

8,160.00
560.00

2,320.00
6,400.00
3,5(N.80

838.40

102.00 nos
nos
nos
nos
nos
nosMirchi 100 Gram packing

Sugar 1kq Packinq
,):l: ii

Tea 30 Gram packing
Hdpe Packing Bag Old

0902
6305

Cgst Output 2.5%
Sgst Output 2.5%i
Cgst Output@g%i

Sgst Output @ 9%i
ROUND OFFi

1,219.20i
3 048 00

47 4.40
533.60
339.20

27 ,397 .60

228.60
228.60
73.23
73.23

(-)0.26Detai

Actount0n

ls:

28,001.00 Dr

Arnount Chargeable (in words,
INR Twenty Eight Thor.Eand One Only

I

Total
<2 001.00

E. & O.E

Oedaration

ffiRHHH::T,m,i5*flgH".*

Descriplion of Goods GST

This is a Comgxrter Generded lnidce

Chambat industriat
Kota-324003

Area,

GSTI N/U iN: 08BCPPS79'l 7C224
State Name: Rajasthan, Code : 0g

80.00 nos

80.00 nos
0yo

I

I

0 0/o

*

V

HSNISAC
Rate
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lnvoice-cum-Bill of SupPly

lnvoice No

20

rffi----lv. s. sERvlcEs
5-26, First Floor, DCM Rcad,
Chambal lndustrial Area,
Kota.324003
GSTI N/U I N : OSBCP PS7 91 7 C2Z4
State Name : Rajasthan, Code : 08

Buyer

Resonant Wealth Consultancy Pvt Ltd

SHe Name : Ralastiafl, Code : 08
Place of Supply : Rajasthafl

Description of Goods

'Atta skg Packing
Salt 1kg Packing
Rice 1kg Packing
Mix Dall lkg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing
Sr!qa t a kr': F:. k:nn
Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

2-May
Delivery ttote Mode/Terms ot Paym€nt

Suppie/s Ret Other Reference(s)

Buye/s Order No

Despatch Docurnent :,lo Delivery Note Date

Despatched through Destinalion

Elill of Lading/LR- R R No Motor Vehicle No

b-1085
Terms of Delivery

per Amount

Dated

o HSN/SAC

0902
6305

80.00
80.00
80.00
80.00
80.00
80.00
80.00
80 0F

80.00
80.00
80.00

nos
nos
nris
nos
nos
nos
nos
4as
nos
nos
nos

nos
nos
nos

nos

nos
nos
nos

nos
nos
nos

Cgst Output 2.5%
Sgst Output 2.5%
CgstOu@.ul@g%

Sgst Output @9%
ROUND OFF

28,001.00 0r

2.50
2.50

9
o

27 .397 .60

Less .'

Bill Details:

II

,y

\,

GST
Rate

RatentityQua

Tolal 880.00 nos t 28,001.00
E. & O.E

o
Declaration

(:
b

Amount Chargeable (in words)
INR Twenty Eight Thousand One Only

We declare thal this irvoice shoyrs the ac{ual pice o{ the
gpods described and that all particulars are lrue ard
cored.

This is a Compuler Generated lnvoice

r

t

I

'1101

2501

1006
0713
1507
09103030
09042211

O o/o

0Yo

OYo

ook
5 o/o

5 o/o

5Vo
FAL

't8 0/o

5'/o
'18 o/o

102.00
7.00

29.00
80.00
43.81
10.48
15.24
., 1?

6.67
4.24

8,160.00
560.00

2,320.00
6,400.00
3,504.80

838.40
1,2',19.20
3 C48.CC

474.40
533.60
339.20

228.60
228.60
73.23
73.23

(-)0.26

0n Account
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f\r S. SERVICES I lnvoice No

215-26, Firsi Fioor, DCM Road,
Charnbal lndustrial Area,
Kota-324003
GSTIN/UlN: 08BCPPS791 7C224
State Name: Rajasthan, Code: 08

Buyer

Resonant Wealth Consultancy Pvt Ltd

Dated

4-M1v!V9
Delivery Note ModelTerms ot Payment

Supplieas Ref Other Reference(s)

Dated

Despatched througfr Destination

tsill of LadingllR-RR No Molor Vehicle No

1084
Terms of Delivery

GST
Rate

Quantity Rate per Amount

o% 140.00 nos

t
I

State Name :

PlaceofSupply :

Rajas{han, Code : 08
Rajasthan

a Atta 5kg Packing
Salt 1kg Packing
Rice lkg Packing
Mix Dall lkg Packing
Soya Oil .5m Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing
S r trr::: ar-_-, D: _'1;n:

Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

0%,,l40.00nos
0% 140.00 nos
5 7o 1rO.00 nos
5 o/o 140.00 nos
5%r14o.oonos
=-. ,t:a,:._a -.

18 % 140.00 nos
5 % 140.00 nos

18 % 140.00 nos

HSN/SAC

1101
2501

102.00
7.@

29.00
80_00

43.81

10.48
15.24

2.50
2.50

9
9

14,280.00
980.00

4,060.00
r,m0.00
6,133.40
1,467.20
2,133.60
..;:,4.Ci

830.20
933.80
593.60

ook 140.00 nos
nos
nos
nos
nos
nos
nos
nos

1006

0713
1507
09103030
0,9042211

5.93 nos
6.67 nos

4.24 nos

Cgst Ou@ut 2.5%
Sgst Ouqut 2.5%
CgstOu@,ut@g%

Sgst Output @ 9%
ROUND OFF

%

47,945.80

400.06
400.06
128.11
128.11
(-)0.20Less :

Bill Details:

0n Amounl 49,002.00 Dr

t*

V

Buyeds Order No

Despatch Docurnent No Delivery Note Date

Tolat .l,t10.00 
nos t 49,002.00

We dectare that this irvcice shoyrs the aciud price ot the
goods described and tH all particulars are tn e and
correct.

E. & O.E

q
Declaration

Amount Chargeable (in urords)

INR Forty Nine Thousand Two Only

This is a Compuler Generaled lnvoice

lnvoice-cum-Bill of Supply

0902
6305

Description of Goods

I
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lnvoice-cum-Bitl of Supply

.4u.s.s ICES
926, First Floor, DCM Road,
Chambal lndust al Area,
Kota-324003
GSTI NIU I N: OSBCP PS7 91 7 C2Z4
Stde Name : Ra.iasthan, Code : 08

Buyer

Resonant Wealth Consultancy Pvt Ltd

Stale Narne : Raiasthan, Code: 08
Place of Suppty : Raiasthan

Atta 5kg Packing
Salt 1kg Packing
Rice 1kg Packing
Mix Dall lkg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing
$ilqq: lPc F:. trinq

Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

r De[very Note Mode/Terms ot Payment

ier's Ref Other Relerence(s)

Buye/s Order No

Despatch Documern ;'lo Delivery Note Date

DespalcH through Deslination

Bill of Ladingr'LR-RR No Motor Vehicle No

Terms of Delivery

Ouantity Rate per Amount

j lnvoice tlo

22

Dated

4-May-2020

Daled

1101

zfi1
1006
0713
1tu7
09103030
0€042211

0902
6305

o o/o

O o/o

OYo

0%
5 o/o

5 o/o

5vo
5 o1

18%
5vo

't8 yo

'102.00

7.00
29.00
80.00
43.81
10.48
15.24

6.67
4.24

140.00 nos
140.00 nos
140.00 nos
'140.00 nos
140.00 nos
140.00 nos
140.00 nos
,41 !c:.::
140.00 nos
140.00 nos
140.00 nos

14,280.00
980.00

4,060.00
11,200.00
6,133.40
1,467.20
2,133.60
i 134.0C

830.20
933.80
593.60

47,945.80

400.06
tt00.06
128.14
128.14
(-)0.20

nos
nos
nos
nos
nos
nos
nos
.

nos

nos
nos

Cgst Output 2.5%
Sgst Output 2.5%
Cgsl Output@g%

SgstOu&.ut@9%
ROUND OFFLess;

,Bill Oetails:

lm

2.50
2.50

9
o

%

Or Account 49,002.00 Dr

ArDunt Chargeible (in v,/ords)

Dedaration

'y
E. & O.E

\,

q

We.dedare thal this invdce shoyrs the adual pdce of lhe
goods described and tH all pafliculafs are ln e ard
corecd.

I

Description of Goods GST
Rate

HSN/SAC

Total 1,510.00 nos ? 49,002.00

s.s

This is a Computer Generaled lnvoice

f,,

Ri-20-Gb-1085

INR Forty Nine Thousand Two Only
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-E

-edvtces
--16, Fi!'st Floor, DCM Road,

i Chambal lndustrial Area,

I xota.az+ooa
GSTINIUI N: OBBCPPST I 17 C2Z4
State Name: Rajasthan, Code: 08

Buyer

Resonant l,Yealth Consultancy Pvt Ltd

State Nar:le : Rajasthan, Code: 08
Place of Suppfi : R4asthan

Description of Goods

Atta skg Packing
Salt lkg Packing
Rice '!kg Packing
Mix Dall lkg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mircha 100 Gram Packing
Sugar 'l ko Packlna
Soaar

iTea 30 Gram Packing
Hdpe Packing Bag Old

lnvoice-cum-Bill of Supply

lnvoice No

23

Dated

4 0

,
Mode/Terms of Paymenl

Supptier's Ref Oiher Ref€rence(s)

Buye/s Order No Daled

Elilt ot Lading/LR-RR No I Motor Vehicle No

lq-zo-eu-roal
Terms of Delivery

Quantity Rate per Amount

0To 80.00 nos

HSN/SAC

80.00 nos
8,160.00

550.00
2,320.00
6,400.00
3,504.80

838.40
't ,219.20
:.048.0c

474.40
533.60
339.20

02.00
7.00

29.00
80.00
43.81

10.48
15.24

6.67
4.24

nos
nos

Cgst Output 2.5%
Sgst Oueut 2.5%
Cgst Output@g/6

Sgst Output @ y/.
ROUND OFF

Total

80.00 nos
80.00 nos
80.00 nos
80.00 nos
80.00 nos

5 ol 80 00 ,...,s
i8 vo $Q.Q$ nsg
5 % 80.00 nos

18 % 80.00 nos

880.fl) nos

27 ,397 .60

228.60
228.60
73.23
73.23

(-)0.26

0902
5305

nos
nos
nos
nos
nos

nos
nos
nos

0%
o%
5%
50k
5 o/o

2.il
2.50

I
9

%

Less

l-

ill Details:

28,00'1.00 Dr

Aniount Chargeable (in words)
E. & O.E

LS

t,
Dedaralion
WE@-re tha this invoice shovrs the etual price of lhe
g@ds described and thd a paiiculars are tnb and
cofiect.

Despa{ch Documenl No Delivery Note Date

Despatched through Destinaliofl

GST
Rate

28 001.00

.s.s
(-.}

Deuvery Note

1101

2fl1
1006
0713
1fi7
09103030
o9uz21ll
.t71.,

o%

This is a Comput€r C,enera(ed lnvoice

Or Accounl

INR Twenty Eight Thousand One Onty
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It.s.
s-26

SERVICES
, Fi!-st Floor. DCIVI Road,

Chambal lndustrial Area,
Kota-324003
GSTIN/UlN: 08BCPPS791 7C224
State Name: Rajasthan, Code: 08

&Jyer

Resonant Wealth Consultancy Pvt Ltd

State Name : Rajasthan, Code: 08
Ptace of Supply : Rajasthan

Description of Goods

Atta skg Packing
Salt lkg Packing
Rice 1kg Packing
Mix Dall 1kg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing
Sugar 1!a Pack!na
Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

lnvoice-cum-Bill of Supply

lnvoice No

24

Terms of Delivery

HSN/SAC

4-Ma y-2920
Delivery I'lote Mode/Terms of Paymert

Supplieis Rel. Other Reference(s)

Buyeds Order No Dated

Destination

Bll of Lacling/LR-RR No. Motor Vehicle No.

Rj-20-Gb-'t085

i

,

Rate per Amount

a o%
OYo

0%
0Yo

5%
5Yo

5 o/o

5 a/,

18lo
5yo

18%

102.00
7.00

29.00
80.00
43.81
'10.48

15.24

140.00 nos
140.fi) nos
'140.00 nos
,l40.00 nos
140.00 nos
140.00 nos
140.00 nos
'140 00 :r^:
140.00 nos
140.00 nos
140.00 nos

5.93 nos
b.b/ nos
4-24 nos

14,280.00
980.00

4,060.00
{1,200.00
6,133.40
1,467 .20
2,133.60

830.20
933.80
593.50

47 ,945.80

400.06
400.06
128.14
128.14
(-)0.20

nos
nos
nos
nos
nos
nos
nos

0902
6305

Cgst Output 2.5%
Sgst Output 2.5%
Cgst Output@g%

Sgst Output @ 9%
ROUND OFF

2.50
2 50

9
9

Less

ll Details:

0n Accounl 49,002.00 Dr

Amount Chargeabb (in worG)

Declaration

,r

E. & O.E

We Hare thd this inyoice shfls ltle aciual price of the
goods desqibed and that all parlicr{aG are tnre and
cofiecl,

Despatch Document No Delivery Note Date

Despalched through

GST
Rate

Quantity

Total ,l,5{0.$ nos t 49,002.00

This is a Computer Generated lrwoice

Dated

l
1101
zfi',|
't 006
07'13
1507
09103030
wn11
.741

V

INR Forty Nine Thousand Two Only
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lnvoice-cum-Bill of Supply

,.saERVICES ' lnvoice No

25

0%
0%
0Yo

0%
5 o/o

5 o/o

5yo
../.
8%
5yo
8yo

Dated

5-May-2024

I

S-2e. F;rst 
=loor, 

DCM Road,
Charnbat lndustrial Area,
Kota-324003
GSTIN/UIN: OBBCPPST 917 C2Z4
State Name: Rajasthan, Code: 08

eryq
Resonant Wealth Consultancy Pvt Ltd

Stde Name : R4asthafl, Code:08
Place of Supply : Rajasthan

Description of Goods

Atta skg Packing
Salt 1kg Packing
Rice lkg Packing
Mix Dall lkg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing
Su.!ar 1L.: D:!^ kir.
Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

Oelivery Note of Payrneflt

Supplieis Ref Other Reference(s)

Buye/s Order No. Dated

Despatched through Deslination

Bill of Lading/LR-RR I{,o Motor Vehicle No

Rj-2O-Gb-1085
Terms of Delivery

Quantity Rate

110'l
2501
1006
0713
1*7
09103030
@0r',2211
,-7a1

3401

0902
6305

140.00 nos
,l40.00 nos
140.00 nos
140.00 nos
l'10.00 nos
,l40.00 nos
140.00 nos

140.00 nos
140.00 nos
140.00 nos

nos
nos
nos
nos
nos
nos
nos

nos
nos
nos

Less :

ll Details:

& fucounl

r-ilI

Cgst Output 2.5%
Sgst Ou@ut 2.5%
Cgst Output@9%

Sgst Output @ 9%
ROUND OFF

49,002.00 Dr

2.50
2.50

I
I

47,945.80

/t00.06
.l{10.06

128.14
128.14
(-)0.20

v
Total

I

Despatch Docurnent No. Delivery Note Ddle

HSN/SAC GST
Rate

Amounl

t 49,002.00,,90.00 nos

E. & O.E

Declaratiofl

Arnount hargeable (in words)
INR Forty Nine Thousand Two Only

We declare that ttlis invoice shows lhe adual price of the
gpods dessibed and that all particulars are true and
cofiect.

This is a ComMer Generaled lnvoice

14,280.00
980.00

4,060.00
11,200.00
6,133.40
1,467 .20
2,133.60
5.134.0 C

830.20
933.80
593.50

'102.00

7 .00
29.00
80.00
43.81
10.48
15.24

6.67
4.24

per
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./-.S. SERVICES lnvdce No.

265-26. First Floor, DCM Road.
Chambal I ndustrial Area,
Kota-324003
GSTI N/Ul N: OBBCpP 57917 C2Z4
State Narne: Rajasthan, Code: 08

Buyer

R6onant Wealth Consultancy Pvt Ltd

State Name : .Rajasthan, Code : Ot)
Place ofSupply : Raja€than

Description of Goods

Atta skg Packing
Salt 1kg Packing
Rice 1kg Packing
Mix Dall 1kg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing
Suoar '! ka P?.k!!'!c
Scaij
Tea 30 Gram Packing
Hdpe Packing Bag Old

Dated

5-May-2020
Delivery Note Mode/Terms of Paymmt

Supplieis Rei Other Reference(s)

Buye/s Ord€r I'lo

BiI of LadingAR-RR No Motor Vehicle No.

1 
Rj-20-cb-l085

Terms of Delivery

HSN/SAC Quantity Rate Amounto
1101

2fi1
1006

0713
1507
09103030
w42211

J401

0902
OJU5

l,
I

02.00
7.00

29.00
80.00
43.81

10.48
15.24

ook 140.00 nos
o% 140.00 nos

140.00 nos
OYo 140.00 nos
5Yo 140.00 nos
5vo 140.00 nos
5%
..1 .iltn nn -_:

18 % 140.00 nos
5 % 140.00 nos

18 % 140.00 nos

't4,280.00
980.00

4,060.00
11,200.00
6,133.40
1,467.20
2,133.60
::334.00

nos
nos
nos
nos
nos
nos
nos

830.20
933.80
593.60

Cgst Ou@ut 2.5%
Sgst Ou@ut 2.5%
Cgst Output@9/6

Sgst Output @9%
ROUND OFF

2
2.50

50
I
9

47,945.80

400.06
400.06
128.14
128.14
(-)0.20Details:

ofl Acrounl

t9

V

Despalch Document No Delivery Nole Date

Despatched througfr Oestination

GST
Rate

per

Total 1,540.$ nos t 49,002.00

We dedare flat this invcri- shans the ac{ual price of U|egoods Gscribed and lhat all particulaG are tnie anO
corred.

E. & O.E

Dec*aration

Arncunt Chargeabb (in wo.ds)
INR Forty Nine Thousand Two Only

r
II

I

This is a ComMer Generaled lnvoice

lnvoice-cum-Bill of Supply

Dated

t

0Yo

140.00 nos

5.93 nos
6.67 nos
4.24 nos

49,002.00 Dr
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ft-r.**a
, 3-26, First Floor, DCM Road,
I Chambd lndustrial Area,
i Kota-324003
GSTIN/UIN: 08BCPPS7 917C224
State Name: REasthan, Code: 08

Buyer

Resonant Wealth Consultancy Pvt Ltd

Stale Narne : Rajaslhan, Code: 08
PlaceofSupply : Rajasthan

Description of Goods

Atta skg Packing
Salt lkg Packing
Rice 1kg Packing
Mix Dall 'l kg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing
s.ljaa. ii . -.: :,:- -

Soap
Tea 30 Gram Packing
Hdpe Packing Bag Old

lnvoice-cum-Bill of Supply

HSN/SAC

I lnvoice No.

27 5-M -2020
Deli\rery l.lole Mcde/Terms of Payment

Supdie/s Ref Other Reference(s)

Buye/s Order No.

Destinalion

Bill o{ Lading/LR-RR No. Molor Vehicle No.

Rj-20-G!-1084
Terms of Delivery

Quantity Rate per Amount

1101

2fi1
1006
0713
1507
09103030
090/.2211
I ;-t'' 

'
3401

0902
6305

0 o/o

O o/o

o o/o

o o/o

5 o/o

5 o/o

50k
.,'.

18 yo

5 o/o

't8%

140.00
140.00
140.00
140.00
't40.00
't40.00
'140.00

140.00
140.00

140.00

102.00
7.00

29.00
80.00
43.81

14,280.00
980.00

4,060.00
11,200.00

6,133.40
1,467.20
2,133.50

830.20
933.80
593.60

nos
nos
nos
nos
nos
nos
nos

nos
nos
nos

10.48 
|

15.24'
?.2 !a:

5.93
6.67
4.24

nos
nos
nos
nos
nos
nos
nos '

nos
nos

nos

Cgst Output 2.5%
Sgst Output 2.5%
Cgst Outs,ut@9%

Sgst Output @9%
ROUND OFF

2.fi
2.50

o

9

%

47,945.80

400.06
lo0.06
128.14
128.14

t)0.20

E. & O.E

ty

Bill Details:

0n Acxounl 49,002.N Dr

Amo{nt Chargeabb (in words)

INR Forty Nine Thousand Two Only

Dedardion
We dectare that lhis invoice shours the actual price of the
goods described and thal all parliculars are lrue ard
cofl€ct.

E This is a Cornprder Generaled lnvdce

I

Despalch Document No. Delivery Note Date

Despatched through

GST
Rate

Total 1,5{0.00 nos t 49,002.00

il

Dated

t

Dated
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lnvoice-cum-Bill of SuPPIY

CES

iiar NaiZtZ,Suwalka Riddhi Siddhi Residency,

Road No.1, R4eev Gafldhi Nagar Extn.

Kota-3240O5
GSTIN/lJlN: 08BCPPS791 7C224
State Name : Raiasttran, Code : 08

Buyer

Resonant Wealth Consultancy h Ltd
Kota
Sde Narne : Raiasthafl, Code: 08
Place of Supply : Raiasthan

Description of Goods

Atta 5kg Packing
Salt 1kg Packing
Rice lkg Packing
Mix Dall 1kg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing

: Sugar 1kg Packing
i 1i1ll;i , :

Soap
Tea 30 Gram Packing

i 
Delivefy Nole

Supplieis Ref. Other Reference{s)

Buyeis Order No Daled

D€-patch Document No. Delivery Note Dale

Despatched through Destination

Terms of Delivery

HSN/SAC Quantity Rate per Amount

I lnvc*r No

28

,

a
I

I

1 101

N1
1006
0713
1fi7
09103030
08o4z211
170',1

i:a:
3401

0902

,l40.00 nos
140.00 nos
140.00 nos
140.00 nos
,l40.00 nos
140.00 nos
140.00 nos
140.00 nos
'1.. CC .-:
140.00 nos
140.00 nos

102.00
7.00

29.00

14,280.00
980.00

4,060.00
't1,200.00

6,133.40
1,467.20
2,133.50
5,334.00

830.20

80.00 
|

43.81 |

10.18l
15.241,

38.101
t ?.
s.93
6.67

nos
nos
nos
nos
nos
nos
nos
nos

nos
nos 933.80

Cgst Output 2.5%
Sgst Output 2.5%
CgstOutput@%

Sgst Output @ 9%
ROUND OFF

Total

47,945.80

400.06
400.06
128.14
128.11
(-12.20

2.50
2.50

I
9

%

%
%

Less

a

1,540.1[ noc

Arnount Chargeable (in words)

INR Forty Nine Thousand Only

Dectaralion
We declare flat this inKice shows the aclual price of tl",e
gmds described and that aI padiollars are true and
coareci.

o.EE.&

!

t49 000.00

v. s.

This is a Compuler Generated lnvdce

12-M1Y'2020-
I tt tode/Terms of PaYment
l
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lnvoice-cum-Bill of Supply

State Name: Rajasthan, Code : 08

Buyer

Resonant Wealth Consultancy hlt Ltd
Kota
State llame : Rajasthan, Code: 08
Place ofSupply : Rajasthan

Description of Goods

Atta skg Packing
Salt 1kg Packing
Rice lkg Packing
Mix Dall lkg Packing
Soya Oit .500 Kg Packing
Haldi 50 Gram Packing
Mirchi l0O Gmm Packing
Sugar 1kg Packing

soip
Tea 30 Gram Packing

1 .ZUIU
r Bivery Note Mode/Terms of Paym€nl

Supplie/s Ref Olher Reference(s)

Buyeis Order No. Dated

D€spatch Document No. Delivery l,lote Date

Despa{ched throl,gh Deslination

I

llerms of Delivery

HSN/SAC Quantity Rate Amount

i kudce No.

29

t

Flat N'o.1272. Suwalka Riddhi Siddhi Residency,
Road No.1, R4eery Gandhi Nagar Extn.
Kota-324005
GSTI N/UIN: OBBCPPST 517 C2Z4

o
I

!

1101

2*1
'1006

0713
1507
@103030
M42211
1701

u0'l
0902

140.00 nos
140.00 nos
140.00 nos
,l40.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos

140.00 nos
140.00 nos

102.00

7.00
29.00
80.00
43.81
10.48
't5.24
38.10

5.93
b br/

11,280.00
980.00

4,050.00
11,200.00
6,133.40
1,467.20
2,133.60
5.334.00

593.6 0

830.20
933.80

47,945.80

400.06
400.06
128.11
128.14

l-12.20

nos
nos
nos
nos
nos
nos
nos
nos

..:
nos
nos

Cgst Output 2.5%
Sgst Output 2.5%
CgstOu,p,u@%

Sgst Output @ Y/o
ROUND OFF

Amounl Charge*le (in words)

Declaration

2.50
%
%

2. fi
s
I

Totai t 49,000.00
E. & O.E

We.declare that this invcice shol s lhe acluat price o{ lhe
goods described and that all partiqrlars are lrue and
coneci.

1,540.C0 nos

ilL
This is a Compt{er GeneraH lnvoice

' for V. S.

:'v.s. sERvlcES Daled

1NR Forty Nine Thousand Onty

i

Less

l

I

I

per
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lnvoice-cum-Bill of Supply

f

t

b;SERVICES
Flat No.'1272, Suwalka Riddhi Siddhi Residency,
Road No.1, R€{eev Gandhi Nagar Ertn.
Kota-324005
GSTI N/Ul N: 08BCPPS7 917 C2Z4
State Name: Rajasthan, Code: 08

Buyer

Resonant Wealth Consultancy P\d Ltd
Kota
Stale Narne : Rajasthan, Code: 08
Place ofSupply : Rajasthan

Description of Goods

Atta skg Packing
Salt lkg Packing
Rice 1kg Packing
Mix Dall 1kg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing
Sugar 1kg Packing
i.1.! - - .

Soap
Tea 30 Gram Packing

lnvoice No hed
14-M -2020

Delivery Note ModelTenns of Payfient

Supplie/s Re{ Other Rebrence(s)

Buyeis Order No.

Delivery Note Date

Oespatched througtr Destination

Tems ol Delivery

Rate

Dated

!;
1101
2fi1
1006
o7't3
1507
09103030
w42211
1701

140.00 nos
140.00 nos
'140.00 nos
140.00 nos
140.00 nos
140.00 nos
140.00 nos
,l40.00 nos

,l40.00 nos
140.00 nos

14,280.00
980.00

4,060.00
11,200.00
6,133.40
1,467.20
2,133.60
5,334.00

593.60
830.20
933.80

u01
0902

nos
nos
nos
t'tos

nos
nos

%

102.00
7.00

29.00
80.00
43.81
10.48
15.24
38.10

5.93
6.67

2.50
2.50

9
9

nos 
i

nos

nos
nos

Less

Cgst Output 2.5%
Sgst Output 2.5%
Cgst Output@%

SgstOutr.ut@9%
ROUND OFF

47,945.80

400.06
400.06
128.14
12A.14
(-12.20

t 49,000.00

Despatch Docurnenl No

HSN/SAC Quantity Amount

Total

Dedaration
We aedare tnat this invoice sh s the ac{ual price ofth€
goods described ard that all particulars are trie ard
con€ct

E. & O.E
Amount Cha.geable (in words)
INR Forty Nine Thousand Only

t
This is a Compuler G€nerated lnvoice

I

1

per

| 
,l,510.00 

nos
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lnvoice-cum-Bill of Supply

d. s. sERvtcES lnvoice }.lo. Dat;d

r
I

Flal No. 127 2. Suwalka Riddhi Siddhi Residency,
Road No.1, R4eev Gandhi Nagar Extn.
Kota-324005
GSTI MUIN: ffiBCPPST 917 CZZ4 .

State Name: Rajasthan, Code: 0g

Resonant Wealth Consultancy pnt Ltd
Kota
Strate Name
Place of Supp,

Goods

Sugar,I kg Packing
Soan
iea Ji, \rram racKing
Hdpe Packing Bag Otd

JI 15-Mav-2020
Delivery Note I Mode/Tenns ofPayment

Supplieis Ret. Other Reference(s)

Buyeis Order No.

Despatch Docume nl No. Delivery Note Date

Deslination

Terms of Delivery

HSN/SAC Quantily Rate per Amorinl

--j
Dated

: Rajastian, Code : 08
: Rajasthan

6305

nos
nos
nos
nos
nos
nos
nos
nos

nos
nos

110'l
2fi1
1006
0713
'1fi7
G|103030
ow42211
1701
:4:',
0902

80.00 nos
80.00 nos
80.00 nos
80.00 nos
80.00 nos
80.00 nos
80.00 nos
80.00 nos

80.00 nos
80.00 nos

8E0.00 nos

102.00
7.N

29.00
80.00
43.81
10.48
15.24
38.10

j:-'j

6.67
4.24

8,160.00
560.00

2,320.00
6,400.00
3,504.80

838.40
1,219.20
3.048.00

474.4A
533.60
339.20

Less

Cgst Output 2.5%
Sgst Output 2.5%
CgstOutput@yt

Sgst Output @9%
ROUND OFF

2.50
2.50

9
9

27 ,397.60

228,60
228.60
73.23
73.23

(-)1.26

E. & O.E
Arnounrc hargeable (in wordsJ
INR Twenty Eight Thousand Onty

haralion
WEtdFe Ua.Uris l'nvc'ice sho,ys the actual price o,lhegoods described ard that all partiorlars ar. frL anJ' 

-'-
cotrect-

This is a Compljter Generffi lnvoice

I

for V.

5
g

I I

Despatched through

t ?8,000.00
Total

i
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.<{e

lnvoice-cum-Bill of SuPPIY

I lrwoice l.lo

Note

Dated

16-May-2020
Mode/TerrBs of PaYrEnt

ERVICES
lka Riddhi Siddhi Residency, 32

Flat tio. i 272. Suwa
Road No.l, Raieev
Kota-324005

Gandhi Naga{ Extn

GSTIN/UIN: O8BCPPS7S17C2Z4
State Name: Rajasthan, Code: 08

Buyer

Resonant Wealth Consultancy Pvt Ltd

Kota
State Name
Place of SUPPV

Description ot Goods

Supplie/s Ref. Other Rererence(s

Buye/s Order No Dated
L

Despatcl" Document No. Delivery Note Date

Destinalion

Bill of Lading/LR-RR No. Molor Vehicb No

iRi20sa644l
Terrns of Delivery

Rate per Amount

Rajasthan, Code : 08
Rajasthan

uantityo i
Atta 5kg Packing
Salt 1kg Packing
Rice 1kg Packing
Mix Dall lkg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing

soip
Tea 30 Gram Packing
Hdpe Packing Bag Old

Less

Arfloont Charg€able (in words)

INR Twenty One Thousand OnlY

correcl

Cgst Outqut 2.5%
Sgst Output 2.5Yo

Cgst OutPut@g%
Sgst Output @ 9%

ROUND OFF

1101

2501

I 1006
lozrs
lrsoz

l091o3o3o
(r,.arl42211

17'\1

3401
, 0902
6305

60.00 nos I

60.00 nos
60.00 nos
60.00 nos
60.00 nos i

60.00 nos
l

60.00 nos

60.00 nos
60.00 nos
60.00 nos

102.00
7.00

29.00
80.00
43.81
10.48
15.24

6,120.00
420.00

1,740.00
4,800.00
2,628.60

628.80
914.40

2.286.00

400.20
254.40

nos
nos
nos

nos
nos
nos
nos

38 10 nos

J.J3 rri,s

6-67 nos

4.24 nos

2.fi
2.50

I
I

%
%
%

20,548.20

171.46
171.46
il.92
il.92

(-)0.e6

Tolal 660.00 nos

This is a Computer Generated Invoice

t 21,000.00
E. & o.E

for V. S. SERVICES
Hsrdioo
W-e declare that ttris invoice sho{,s the actud p{ice of the
gpods described and that all padiculars are lrue and

HSN/SAC

!t
-

D-espaened trrough
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lnvoice-cum-Bill of Supply

..3. SERVICES
i lr oice No

1101

1006
2501
0713
1507
09103030
aw4z211
..711

J40'l
6305
0902

9

Fiat No.i272, Sijwalka Riddhi Siddhi Residency.
Road No.1, Raleev Gandhi Naga{ Er:tn.

Kota-324005
GSTINAIIN: 08BCPPS791 7C224
State ltarne: Raiasthan, Code: 08

Buyet

Resonant lflealth Consultancy h^ Ltd
FLAT NO 1276 SuWALka Riddhi Siddhi Residency
Pbt, No 14 Road No-'|, lpb,Kola R+324005
GSTIN/UIN :08AAKCA1961F1ZQ
State Narne : Rajasthan, Code:08
Place of Suppty : Rajasthafl

Description of Goods

Atta 5kg Packing
Rice 1kg Packing
Saft 1kg Packing
Mix Dall 1kg Packing
Soya Oil .500 Kg Packing
Haldi 50 Gram Packing
Mirchi 100 Gram Packing

Soap
Hdpe Packing Bag Old
Tea 30 Gram Packing

19-May-2020
Delivery Note irode/Terms of Payment

SupplieCs Ref Other Refereoce(s)

Buye/s Order No. lDded

Despatch Document No Delivery Note Date

Oespatched througtl

Bi[ ot Ladingy'LR-RR No Motor Vehicle llo.

Rj-20-P4:1038

HSN/SAC Quantity Rate pe Amount

100.00 nos
100.00 nos
100.00 nos
100.00 nos
,l00.00 nos
,l00.00 nos
100.00 nos
100 00 r"s
100.00 nos
100.00 nos
100.00 nos

102.00 nos

29.00 nos
10,200.

7.00
80.00
43.81
10.48
15.24

"?..
CYJ
4.24
6.67

2,900.00
700.00

8,000.00
4,38'1.00
1,048.00
1,524.00
3.810.0t!

593.00
424.00
667.00

nos
nos
nos
nos
nos
aac
nos
nos
nos

Cgst Output 2.5?5

Sgst Output 2.5%
Cgst Output@g%

Sgst Output @ 9%
ROUND OFF

Total ,l,100.00 nos

34,247 .00

285.76
285.76
91.53
91.53

(-)1.58

t 35,000.00
E. & O.E

for V. S. SERVICES

2.50:%
2_W

I
I

o/o

Cess

Amount Chargeable (in words)

INR Thirty FiYe Thousand Only

Declaratioo
We declare that th'E invoice sllo\,vs the actual price o{ the
goods described andthat all particulars are true ard
cofrect

This is a Computer Generated lnvoice

oiteo

Terms of Delivery

I

I

Destindion
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.^,stunCode
\

'r!.Y lqtrlfa!^e

TEKHRAJ (CONTRAGTOR)
730,V|NOBA BHAVE NAGAR, KOTA (RAJ.)

L1 ) @ \? \4.X D. >.{

-08

rf,+L . r:tcnnoc,.!,fGGi

*

{

-Sa

)

otv.

Transport....state .........R.nJ..'....................state Gode............

L.x*.-.n.!Y.M/s.

STG NoParty

I

L

3

,l

tl
166

'2o3
i e\f+

2oE
aq,F?

li a

i*n

{eo

iv

6o l25SLa

Q 4-6oa

6 aoo

*inT0]al ls5t26
) ccsr r" l+b-5 b

C o- c:"<)€ CAt t)

AqJo\rr,/St a..ta

S h"'r'lrrr 6\ D?c

I

{

U

Yt

s,Llt

"""""i'{gfiaiuf}
SGST % lko 5o

(J o IGST %

TOTAL\ \Ls+Q.q-o

s\

Bank Detatils: OBC
Bank AIC No.: 5l4lll 32O0iJ117
IFSC CODE No. : ORBCOl05l4l

c J (*
G TOTAL

--f54(
Notes: o I . Goods once sold will not be taken bac*.

12. lntrest will be charged @24oh rt this bill not paid
.3. All Subject to kota Jurisdic{ion.
tl Pavmenl onlv R TGS orA C nav cheek onfu

r-erxflcdrftrironl
Authorised Signatory

For

1, ru+f.)I

I

I

o

C-.nn-L wtr
,v

{o. ag- b'/n, :
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Mob.

)

.1 5

3

3

I

I

1

I

i

i

i
I
I

I -/

2

J..;. 1.q. k.?.." " """""""'

tnvoice uo"""'0'17""

Vehicle No"""

Date .....
ra-

TransPort"

Mls
.tlt$)*s.r.i)r'aJt

1
..\.9.d...1..I;.t

....State Gode""""""
.CIg/ta..It.c'a'PartY GST No'

Add ress....... "'r""'t('

state .......fi.AJ'""

139 I

ot

t18
b-

1

o&a gfr{ ($"

.9.0'

>

q^

(a

€]b Dry<

\d\

ffEe a,fl

il6Ato\

gst
TOTAL

CGST %

I

I

Amountin

o
GTOTAL \
TOTALre

-.al-be-tt
For

Signatorypaidonce
O

chargedbewilllntrest.Z
kotatoAll Subied.3.

ryr
y 32--1 S4t F-f

Gode' 08

LEKHRAJ
/

rcO,VINOBABHAVE

I
I

I

I

I

>kr

oBCDetatils
No.:

I
I

I

I

1

1 .Q9 o.-",,187 221



Ko€a Rsund Tahle ?,ll1, Kota

Chairman
LMF Tr Karan Pandya
M.:93145-99999

LMF Tr Luv Agarwal
M.94141-87710

LMF Tr Mudit Goyal
M. 77420-90888

LMF Tr ilemlsh Parashar
M. 93140-85107

LMF Tr Eahul Khandelwal
M. 97399-95577

LMF Tr Rajat Jain
M.99293-88866

LMF Tr Saransh Mittal
M.97849-880s3

LMF Tr Shanki Bansal
M. 96600-27772

LMF Tr Sidharth Munot
I\,'1. 80035-33007

LMF Tr Siddharth Poddar
M- 99296-44222

LMF Tr Swapnil Madaan
M. 99833-27030

To,

Resonant Weakh Consultancy private Limited,
Landmark paradise, Kunharl Kota
Rajasthan.

Our trust appreciates your support.ani 
.

rd to your cooperation and positive response i
f society and objective trust as a whole

Ref. No

ank You.

egards,

Date

3d Nov 2020

Sub: CSR Fund,,Utilization certificate.,.

Dear Sir,

This is.with reference to subject mentioned above & the fund given by Resonant WeatthConsultancy Private. Limited of Rs.350000/-on OS t,loi ZOZi,'ro ChequeN o.0495 57 tctct 8an k, in compliance or r"qrirum"rt, pielrJribeo in clause ofCorporate Social Responsibillty.

Trust is functioning since year 2016 in the lierd of Education of under privireged studentsTrust is arso associated with many govemme_nt projects to buird crassrooms ingovernment schoots. Trust is resistered, at tirl rye"inii.1 ,;; ;;, Depanment,offi€e of the sub'Registrar 1, Kota and has negistration *rru., ioi'uo*rrg ,ra i,eligible to accept donation with larris.?ppf icaUfe tf,-erer;i. 
"-"*' 

=.:': 1 :---"-
Above stated funds were utitizid to conltr,-uai", .;!rqi;;, at Rajkiya Madhyamikvidhvalava, Bapu ruacar, riccq!__fr1..g[t, n""a, x"r""nljg.rrpo.E oJnr", o,"." r"0"for accomplishing the project.su;;;gfntry, r.fari=:i...:

s and we look
the betterment

or KRT2SlcharitabteTr,,<r
otKfif 281 Ct#iHiT:i$li Tf;UST

TUSTEE
rustee

SecretarY '
LMF Tr Gaurav Goyal

M. : 70734-96613

LMF Tr Ankit Agarwal
M. 80943-00500

LMF Tr Sharamveer Pandya
M.90010-92009

LltlF Tr Dushyant gapna
M.9024t;-67777

LIIF Tr Sumit Agarwal
M.9829389955

LMF Tr Tar$n Jain
M. 96100-1s000
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Dated: 03.11.2021

UTILIZATION CERTIFICATE CUM RECEIPT

Received rvith thanks of Rs. 3,98,O45/' {Rupees Three Laklla t&nty Eight

?housand. Fortg Fiue Rs OnIy/ trom M/s Resonant Wealth Consultancg

?riuateLimited,FtstNo.12T6,Suwalka'sRiddhistddhiResld'encg'Plot
No. 7 - 4, Raieeu Gandhi Nagar Llxtn., Road No' 7, IPIA, Rota (Raiastlrrlt/ '

}24OOS in furtherance to MOU tated 28'72'2O2O tot providing appropriate

mealu'ithoutanycosti.e.completelyfreetothepoorresidentofKachhi
Basties, slum Areas and Rural Area of Kota Districts for fulhllment oI

obligationsundertakenunderCsRactivitiesforeradicationofhunger.

It is further certiiied that the abov,: fund received has been duly utilized for the

saidpurposeandlhemealhasbet'ndistributedfreeofcostbyt}leTrust.

This Utilizarion Certifrcate cum Receipt is issued by the Trust for taking into

account the said amount by Mis Resonant Wealth Conxdtancg Pritsote

Llmited.

for'Jeevrn Sulbal [Jur
Charitable Trust
u5l

For Jeevan S

TFU3TEE

(Alok Parashar|
Trustee
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Photographs Showing carried Out CSR activities  

1. Rajkiya Uccha Madhamika Vidhyalaya, Bapu Nagar, Kachi Basti Balita Road, Kota 

  
  

  
Construction of Classrooms  Construction of Classrooms 

  
Construction of Classrooms Construction of Girls Toilets  

2. Govt. Senior Sec. School Subhash Nagar, Kota. 
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Construction of Classrooms  Construction of Classrooms 
3. Rajkiya Balika Uccha Madhyamika Vidyalaya, Sakatpura, Kota. 

  
 Construction of Classrooms  

 
Construction of Classrooms 
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:
:--z\-z:\.,frrY\t7u
RPCB/RO- KOTA/K-2664/ a?3q

Group In charge (MUID),
Rajasthan State Pollution Control Board,
4-lnstitutionrl Area. Jhalona Doongri.
Jaipur.

Sub: Regarding Inspection report of lr4ls Resonant Wealth Consultancy Pvt.
Ltd.

Ref: Your show cause notice dated 02. t 1.2021.

S ir,

Please find attached detailed Inspection report ofabove cited subject.

Yours Sincerelv

Encl: As above. l"y-
(Rakesh Gupta)

Regional Officer

Regional Office
Rajasthan State Pollution Control Board,

Plot NO-2(A), Road No-6, Indraprastha Industrial Area,
Kota-324OO4

Email:, .orpcb.kora@smail.com I ot ++-z+goazs

Dated:- lohf lto2r

Annexure-XIV
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RAJASTHAN STATE POLLUTION CONTROL BOARD

Rcgtorrl Omcc, Xotr

(Under Section 23 of the Water Act 1974, Under Section 24 of the Air Act 1981 and Under S€ction t0
of EP Act 19a61

I a. Name of the Industry: M/s Resonant Wealth Consultancy Pvt. Ltd.,

b. Address of the Industry: Khasra no. 20O/1, Villaac-Sakatpure, T.hsil-
ladpura, District-Kota.

c. E-mail:

d. Fax:

e. Mobile: 8058022307

2 Date oflnspection: 07.ot.2022
3 Namc a.nd Delignation of thc Pcrson

Contacted:

Sh. Curdev Singh, Project coordinator.

:1 Date ofcommencement:

5 Typ€ oflndustry: Group Housing Project "Landmark Paradise'
6 Product of industru: Total plot area-22374.35 sq.m., Total built up

arca 66788.98 sq.rn. & one DC set (5OO KVA) as

per environmental clearancc dated 23.06.2017.
6 Nature oflndustru: Air & Water polluting
7 Size of Industry: krge/ Medium/ Small

a Catesory of Industry: Red/ oranse/ Creen/
Others

Orange

9 Status of Or€ration: Operationav Non-

opcrational/ Closcd/ Any othcr

Operational (Block A fo. which CTO applied)

10 List of Partners/ Directors/ proprietoiwith Submitted with consent application.

1t Status of consent under the Water Act.

1974,

> Unit has applied for consent to establish at
H.O. vide their application dared 07.07.2020 &
consent to operate (for Block A) ar H.O. vide

their application dated 17.O7.2O2O.

t2 Status of consent under Air Act- l9al > Unit has applied for consent to establish at
H.O. vide their application dated 07.07.2020 &
consent to operate (for Block-A) at H.O. vide

their application dated 17 .O7.2O2O.

13

1. Source ofwrt.r 3-Borew€Ils out of which 2 wcrc op.Etional and r
was withheld for future water requiremeflts.

2. Status of metering arrangement on Metering arrangement were provided at Bore-wells.

3. Meter reading (ifmeter provided) 34479.99 cubic meter (pump-l at 3:55 PM)
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4. Metering arrangemcnt for water

consumption in vzr.rious process/use

Provided lat both operatioral Borc-wells)

5. Water consumption process/use wise > Total water RequirEment is 4o4 KLD (as

per cTE application datcd o7.o7.2o2o fot
all tlree blocks).

> Total water Rcquircmcnt is 202 KLD (139

I(LD Domestic + 63 KLD oth€E as per CTO

application dated 17.07.2020 for Block-A)

6. Status of log book of *ater drawn arld

consumption

Record of water drawn ftom both operational bore-

well are being maintained by unit. (copy enclosed)

14 Waste water generation (Stream wise) per

dav:

Domesic : 157 KLD

(Domestic s€$qg! as pcr CTO applicstion dated

17.O7.2O2O lor Block-A)

15 Whether the industry is connected with

CETP or provided Emuent Treatment Plant

or trcatment not required?

16 In case of Sewage Treatment Plant (STP) provided, details of same (ln case of STP'S, pleas€

provide details for all): 35O XlD SfP hltr[cd r[d fouEd noE- opcrrtlord.
Sewage Treallrlent Plant (STP) Unit operation/

processca with details

Process flow sheet has been submitted

by industry in thcir fcasibility report.

1l Operational Siatus of STP unrts at the time of

Inspection:

Non-Operational.

C Whether Separate electnc meter for Ef{luent

Treatment Plant is Provided or Not?

If, Yes then the readina

Not Provided.

D whether water meter at inlet. oudet and for recvcle

has been pmvided or not?

If, yes, then readings thereot

Not Providcd.

E Whether t abook for operation, electric meter/

water meters/ chemicals consumption is
maintained or not?

Not Maintained.

Characteristics of waste water (As per site

pH, Temp, Conductivity, Dissolved Oxygen

t7 Details of recycle arrangements

t8 Metering arrangements for recycle ? lfyes then reading Not Provided.

19 Details of Alt Pollutiotr:

Details of D. G. Sets

Rating

in KVA

Status of Details of Stack Adequacy of stack and

acoustic enclosure

Whcthcr edequatc safe

infrastructural

Monitoring Facility

Providcd or not?
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250 Provided, 3 meter

above ground lcvel.

Inadequate Not rcquired.

20 Othcr rcl.?rrt Irfomatioa rcgsldhg thc lldustry.
> Block B & C are under construction on rhe date ofinspection.
i Block-A having occupancy on the date of inspection are I BHK-30 out of 81. 3BHK 90 out

of 324.

). House-keeping, greenery & cleanliness was Sood inside/around A-Block on the date of
inspection.

> As STP was non-operational therefore domestic sewage was directly drawn into nearby

drain as reponed-

21 Details of hater/ waste water sample collected during Not collected as STP was non-

DC

Meter at Bore'well'l Record of water drawn

Bore-sell

BIock-A
OblcrvrtloD.r Application can be refirse as p€r major faults mentioned below:-

l. Adequate stack heiShl has not been provided for DG set (250 IO/A) this is violation ot condiiion no.lO
(sp€cific conditions ofoperat,on pha*l of environmental .leardce dated 23.06.2017.

2. Projrct is put into usc (A-Blo.k) without put sTP in operqtion this is violation of con.lition .o.20 (specific
conditions ot construction phase) of environm.nial cl.arance dar.d 23.06.2017.

Submit(ed foJ your kind perusal. please.

Kilzlz-a? q<.,r
' {t(uldc.b Drccnrl

JEE, KOTA
R.coEEcrldatlor! In view of above observed deficiencies, p€nding applications of the unit may be

J':\-.--
lR.kesh Guptal
Rcgional Ollicer

-..fl
[r;j;;:"

STP

\.

.,t-l
\ ..,{F --aa.
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Annexure-XV
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